FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF MAYA CONSTRUCTION COMPANY PRIVATE LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor MAYA CONSTRUCTION COMPANY
PRIVATE LIMITED
2. Date of incorporation of corporate debtor 17/03/2004
3. Authority under which corporate debtor is incorporated | RoC-Ahmedabad
/ registered
4, Corporate Identity No. / Limited Liability Identification | CIN: U45201GJ2004PTC062612
No. of corporate debtor
5. Address of the registered office and principal office (if | 31-32 Prithvi Park Shoping Center
any) of corporate debtor Harivila Road, Parshawnath
Township, New Naroda Ahmedabad
— 382346 Gujarat
6. Insolvency commencement date in respect of corporate | 28-03-2025 (Order received on 01-
debtor 04-2025)
7. Estimated date of closure of insolvency resolution | 24-09-2025
process
8. Name and registration number of the insolvency | Name: Dharmendra Dhelariya
professional acting as interim resolution professional Reg No.: IBBI/IPA-0001/IP-
P00251/2017-2018/10480
9. Address and e-mail of the interim resolution | Address: A/201, Suryadeep Tower,
professional, as registered with the Board Nr. Navneet Prakashan, Gurukul
road, Memnagar, Ahmedabad,
Gujarat — 380052
E-mail ID: dhelariya@gmail.com
10. | Address and e-mail to be used for correspondence with | Address: Dharmendra Dhelariya
the interim resolution professional B-605, Titanium Square, Thaltej
Cross Road, Thaltej, Ahmedabad,
Gujarat — 380054
Email Id: mayacons.cirp@gmail.com
11. | Last date for submission of claims 11-04-2025
12. | Classes of creditors, if any, under clause (b) of sub- | To be ascertained
section (6A) of section 21, ascertained by the interim
resolution professional
13. | Names of Insolvency Professionals identified to act as | To be ascertained
Authorised Representative of creditors in a class (Three
names for each class)
14. | (a) Relevant Forms and Web link:
(b) Details of authorized representatives are available | https://ibbi.gov.in/home/downloads
at: Physical Address: B-605, Titanium
Square, Thaltej Cross Road, Thaltej,
Ahmedabad, Gujarat — 380054
Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Maya Construction Company Private Limited on 28th
March, 2025.

am
e




The creditors of Maya Construction Company Private Limited, are hereby called upon to submit their
claims with proof on or before 11" April 2025 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to
act as authorised representative of the class To be ascertained in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Alounudh 1¥

(Dharmendra Dhel a‘)

Interim Resolution Professional

In the matter of Maya Construction Company Private Limited
Registration Number : IBBI/IPA-001/1P-00251/2017-2018/10480
AFA Number: AA1/10480/02/300625/106888

AFA valid upto 30/06/2025

Date : 03 April, 2025
Place : Ahmedabad
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MUTUAL FUND

ICICI Prudential Asset Management Company Limited

Corporate Identity Number: U99999DL1993PLC054135

Registered Office: 12" Floor, Narain Manzil, 23, Borakhombao Rood, New Delhi - 110001,
Corporate Office: ONE BKC, A - Wing, 13" Floor, Bandra-Kurla Complex,
Bandro (East), Mumbai - 400 051; Tel: +91 22 2652 5000, Fax: +91 22 2652 8100,
Website: wwwiicicipruome.com, Email id: enguiry@icicipruamc.com
Central Service Office: 2™ Floor, Block B-2, Nirlen Knowledge Park, Western Express
Highway, Goregaon (E), Mumbai - 400 063, Tel.: 022 2685 2000 Fox: 022 26868313

Motice-cum-Addendum to the Scheme Information Document (SID) and Key
information Memorandum (KiM) of ICICI Prudential Income Optimizer Fund (FOF) (the

Scheme)
NOTICE

IS HEREBY GIVEN THAT pursuant to SEBl's

letter to AMFI dated

February 06, 2025 on 'Framework for launching of Fund of Fund {FOF) schemes with
multiple underlying Funds' (the Framework), ICICI Prudential Trust Limited {the Trustee)
and ICICl Prudential Asset Manaogement Company Limited {the AMC) have approved
categorization of ICICI Prudential Income Optimizer Fund (FOF) with effect from
April 07, 2025 ("Effective Date”).

ICICI
Fund (FOF)

Scheme Name

Prudential

Income  Optimizer

Scheme Code

ICIC/O/O/FOD/0Z/10/0024

A. Rationale for changes in the Scheme:

Pursuant to the Framework for (FOF) schemes with multiple underlying Funds, the
gsset management companies have been directed to comply with the provisions of the
Framework ond to re-categorise the existing FOF schemes having multiple underlying
funds within three months from the dote of receipt of communication of the Framework.

B. Details of the changes are as follows:

Particulars

Existing

Revised

Where will
the Scheme
invest

The corpus of the Scheme will
be invested in the schemes of
domestic or offshore Mutual Funds
that invest in debt, money market
instruments and equity and equity
reloted instruments depending
on the asset allocation pattern
and Investment Objective of the
Scheme. As perthe SEBI guidelines,
a Fund of funds scheme shall not
invest its ossets other thaon in
schemes of mutual funds, except
to the extent of funds required for
meeting the liquidity requirements
for the purpose of repurchoses
or redemptions, Subject to the
Regulations, the corpus of the
Scheme can be invested in
any (but not exclusively) of the
following securities:
1. Units of various schemes of
onshore or offshore Mutual
Fundis).

2. Obligations/ Term Deposits of
banks (both public and private

sector) and development
finonciol institutions.
4. Money market instruments

permitted by SEBI/RBI

The units of the schemes of the
Mutual Funds in which the Scheme
propose to make investments in
could be listed or unlisted, open/
closed ended. The units may be
ocquired through subscription
to the units during the New
Fund Offer of the schemes or by
subscriptions on on-going basis in
case of apen ended schemes,

The inter Scheme tronsfer of
investrments shall be in accordance
with the provisions contained in
paragraph 12.30 of the Master
Circular  pertaining to  Inter-
Scheme transfer of investments.

The corpus of the Scheme will
be invested in the schemes of
domestic Mutual Funds in line
with the asset allocation pattern
and Investment Objective of the
Scheme. As perthe SEBl guidelines,
a Fund of funds scheme shail
not invest its assets other thot in
schemes of mutual funds, except
to the extent of funds required for
meeting the liquidity requirements
for the purpose of repurchaoses
or redemptions. Subject to the
Regulations. the corpus of the
Scheme can be invested in
any [(but not exclusively) of the
following securities;

1) Units of Mutual Funds

2} Obligations/ Term Deposits of
banks (both public and private
sector) and  development
financial institutions.

3) Money market instruments
permitted by SEBI/RBI

The units of the schemes of the
Mutual Funds in which the Scheme
propose to make investments in
could be listed or unlisted, open/
closed ended. The units may be
ocguired through subscription
to the units during the New
Fund Offer of the schemes or by
subscriptions on on-going basis in
case of open -ended schemes.

The inter Scheme transfer of
investments shall be in accordance
with the provisions contained in
paragraph 12,30 of the Master
Circular  pertoining to  Inter-
Scheme transfer of investments.

Exit Load

s If units redeemed or switched
out within 12 months from
the date of allotment - 1 % of
applicable NAV.

s If units redeemed or switched
out after 12 month from the
date of allotment - Nil.

Howewver, the Trustee shall have
a right to prescribe or modify the
lood structure with prospective
effect subject to o maximum
prescribed under the Regulations.

il

However, the Trustee shall hove
a right to prescribe or modify the
load structure with prospective
effect subject to o maoximum
prescribed under the Regulations.

Risk Factors '

Inclusion of risk foactors with
respect to changes in asset
allocation

Risks associated with Arbitrage
Schemes

The  primary  objective  of
arbitroge schemes is to identify
and exploit price discrepancies
in wvarious markets, However,
price differences may narrow or
disappear before the arbitrage
opportunity is executed,
thus reducing or eliminating
potential profits. Security prices
are fluctuating ond therefore
timing discrepancies or delays
in executing trodes may impact
profits, ldentification and
exploitation of the discrepancies
invalve uncertainty as the fund
managers may not be able to
recognize the opportunities or
may not be able to take advantage
of the same in time. In addition,
insufficient liquidity in one or more
markets may make it difficult to
execute trades at desired prices,
impacting the effectiveness of the
arbitrage strategy.

Errors in trade execution,
technology failures, or problems
with the trading platform may
impact returns. In case the trade
is entered with a counterparty
rather than an exchange, there
is a counterparty risk that the
trading partner defaults or fails to
honor the trade which may result
in a loss.

Mote: All other features of the Scheme except those mentioned obove will remain

unchanged.

Pursuant to the oforesdid changes in the Scheme, the unitholder holding units under the
Scheme as on April 04, 2025 have an option to redeem their units, without any exit lood

till May 07, 2025, subject to provisions of applicable cut-off fime.

Please note that the provision of this exit option is purely discretionary and does not

imply that the investors are required to compulsorily redeem their investments.

Fursuant to change in attributes of the Scheme, unitholders are advised to consult their

professional tax advisors for tax advice on the Scheme,

The Investors are further requested to note that subsegquent to the effective date,
the chonge in the nome of the Scheme would be corried out on the stock exchange/

depositories and other platforms in due course,

We assure you that these changes are in line with our best endeavors to serve you better,

All other features and terms and conditions of the Scheme shall remain unchaonged.

This Notice-cum-Addendum forms an integral part of the SID/KIM issued for the Scheme,
read with the oddendums issued from time to time.

For ICICI Prudential Asset Management Company Limited

Place: Mumbai Sd/-
Date : April 02, 2025 Authorised Signotory
Mg, Q0042025
To know more, call 1800 222 993/1800 200 6666 or visit www.icicipruomc.com

Particulars Existing Revised
Name of ICIC] Prudential Income Optimizer | ICICI  Prudential Income plus
the Scheme Fund {FOF) Arbitrage Active FOF
Type of the An open ended fund of funds | An open ended fund of funds
Scheme scheme predominantly investing | scheme investing in Debt oriented
in debt oriented schemes and and arbitroge schemes.
may also invest in equity & hybrid
schemes.
Product + Regqular Income = Short Term Savings
labelling o An open ended fund of s An open ended fund of
funds scheme predominantly funds scheme investing in
investing in  debt oriented Debt Oriented and arbitrage
schemes and will also invest in schemes
equity & hybrid schemes
Category of Other Scheme - Fund of Fund Hybrid FOF - Income plus
the Scheme Arbitrage FOF
Investment The primary objective of the The primary objective of the
Objective Scheme is to generate regular | Scheme is to invest in Debt
income by predominantly investing | oriented schemes and Arbitrage
in debt oriented schemes, The schemes in order to generate
Scheme will also invest in equity  regular income.
oriented & hybrid  oriented | However there con be no
schemes with an aim to generote | qecurance or guarantee that
capital appreciation. the investment objective of the
However, there con be no | Scheme would be achieved,
gassurdance  of  guarantee  thot
the investrment objective of the
scheme would be achieved,
Relevant Instrument | Approximate Instrument Approximate
extract of Allocation Allocation
L":;z‘::i (% of corpus) (% of corpus)
Pattern Minimum | Maximum Minimum | Maximum
Equity 10 65 Units of Debt a5 100
| Oriented oriented
B Schemes and
Arbitrage
Debt B5 a0 based
oriented Schemes
EChEm'_EE Money 0 5
& Hybrid Market
| oriented instruments
schemes (with
Money 0 5 maturity not
| Market exceeding
91 days}
Instruments 3 . .
including Tri-
| ot Party Repo*
| moturity .
not *or similar instruments as may be
exceeding permitted by RBI/ SEBI.
91 days), The Scheme shall invest up to
including 65% in Units of Debt Oriented
Tri-Party Schemes and ‘Muney .l'-.-'r.urkf’t
Régio* cash Instruments, subject to minimum
10% investment in Units of Debt
i&cc_'Eh Oriented Schemes. The balance
| equivalents | investments of the Scheme shall
*or similar instruments as may be be in Units of Arbitrage based
permitted by RBI/ SEBI, schemes,
What Subject to  the Regulations The primary objective of the
are the and other prevailing lows os Scheme is to generate regular
Investment  applicable, the Scheme can invest | income by investing in Debt
Strategies in any (but not exclusively) of the  Oriented Schemes and balance
following category of schemes: shall be invested in arbitrage
1. Units of Equity oriented Schemes. The allocation towards
Schemes: Debt Oriented Schemes and
2. Units of Debt ofientad Schemes: | arbitrage schemes shall be based
3, Units  of Hybrid oriented sy s ijnumrca.. arbitroge
' opportunities and interest rote
=CheMmes; movement in the debt market.
The Scheme will invest based on
the investment objective and osset
allocation pattern as set out in this
SID. The fund manager based on
their outlook will decide on the
weightage of each scheme.
For inwvesting in debt oriented
schemes, the investment team
of the AMC will study the macro
economic conditions, including the
political, economic environment
and factors affecting liquidity and
interest rates.
With an aim to generate copital
appreciation, the Scheme will
invest in equity oriented & hybrid
oriented schemes.
Benchmark MNIFTY B0 TRI (35%) + CRISIL 60% Nifty Composite Debt Index
Composite Bond Index (65%) + 40% Nifty Arbitrage Index

Investors are requested to periodically review and update their KYC details along with

their mobile number and email id.

Toincrease owarenass about Mutual Funds, we regularty conduct Investor Awareness
Programs across the country. To know more about it, please visit https fwwwiicicipruame com

or visit AMFI's website https:fwww.amfiindia.com

Mutual Fund investments are subject to market risks,

read all scheme related documents carefully.

financialexp.epapr.in

Rajasthan State Mines & Minerals Limited

[F'/'|l'ﬁ] {A Governmant of Anjasthan Esterprice), 4, Mosra Mang, Udsipor = 313001, Phone: (I254)242T177 /

£ 1 = A e e £

HIT Mo, & Date
e-Tender no. REMRMSCOS
GG (Cont) Comt-28¢
2024-25 dated 28.03. 2035

Description of Wark
Appaintrent ol BMine developer and operatar Tar hdinin g and
Marketing of Mineral Sandstone from B-Block of Lease area, village
Faharpur, Tehst Roopwas, Distt: Bharat pur Bajasthan Area:
LIEM Mo 48 9747 Hactare, Contract value Rs, 1779000 Lac, EMIY in Rs.
BAML2AZ5WLOBAG240 354 Lac, Tender Fees Rs 4720/~
Other tems B conditions have been gavan in detaded tender for which please visit us 81 gur
webisile wieLrsmem.oom of wwwspppo rajasthan.gowin or eprocrajasthan.gowin o 5

ManageriContract) onabove address
|Ba). Samwaad /C/25/145

Dy. General Manager {PBLA)

FORM A
PUBLIC ANNOUNCEMENT

fUnder Reguiabion § of s irsohenck and Bankregecy Bosrd of inofa
(Tnsadeincy Resnlulion Prsceas for Corparale Pecsons] Begulstiong 2026)

FOR THE ATTENTION OF THE CREDITORS OF

MAYA CONSTRUCTION COMPANY PRIVATE LIMITED

= RELEVANT PARTICULARS
1 [Nameof comomtedeblor | MAYA CONSTRUCTICN COMPANY PRITE LIMITED
2 Dalr":lflrmm'lil:nrfmmamm 1'-‘.-‘0-1-'?3-’1'-1
| chabbar
3 -’l.m'l:mu- under which comonate detitor Fﬁ:ﬁ}-’hn'ﬂc!alm
4. Lu'pl:tal:e Hm‘ﬂ'h'hlﬂ.,.-' IJmtEId Llatdh‘r I'_':Ih LA G0 PTGDE LD
loheartifization Mol of corporets debdor
5_ T Acttress of the Wﬁa{ﬁﬂeam
princinal oifice (if ary) of comorate

{J'IE'I'E' A Pk g e T T,
iPar&ha-.-.uaUﬂumh. My Mearndks

_ | debtor [Ahmedabad - 3E0006 Gupet
6. | Iresnhaniy cormmenoement dabe n | 2803 2025 (Orier ke on 08042025
| respect of coporate debior
7 Estrnaiuddats of oL of irschvancy 244}!3-2025
B | Mame and regstration rumber of the Hmtﬂ!amumﬂrﬁawa
insohency profesalonal acting B | Reg No

'IEEJ.HF&'rﬂ}IIII,.-'F-PII.'ﬂE:-:I.-'EEIITEEILE.- 10480
| Addressc /204, Survedeen Towes, Nr, Manres
fpmwmn Guruki nad, Memnegas Ahnecaled,

Interim esobon professions)
g | Address ard erneel of 1he inberim
resakiion profssiomal, as regibene]

weith the Baard | Gujarat - 380062
| Esmaill 10: cibetansrEgmed oom
i e :ii""'if' s DFciares

| B-B05, Tierwm Souana, Thate) Cross Foad, Thate,
| Armecabad, Gujarat - 3800549

comespondance with the intesim
resabticn professonal

11 " Lesat dene h:rm.hm&gm of claims.

12 I:E‘:E.E-;H'E:Eﬁm 1 ary, uncker
chause (1) ol subesction (B4 of
settion 21, Eoerianed by the nleam
| resshution professonal

13, Mames of Insohvengy Pmfessiorats
kientified 1o 82t 85 futhonsed
Fepreseniaive of credhons N & dess
[Thirsa rames for e Sass)

14 | (6] Fetevant Forre and
b Destails of Authonzed
reprenertalineg ane Sailalie ot

Efuhamrm

| Pingical Addiress: B-B0S, TREMAUT SoUAme, Thaksj
; Crees R, Thatie], Alrnecabedd, Gogaral - 380050
| Ml Applicaatrie
Motice s hereby gven that the KMational Company Lew Tribunal has ordered the
commencement of a corporate insohency resclutsan process of the Maya Construction
Company Private Limited oo 28th March, 2025
Thea creditors of Maya Construction Company Private Limited. are herely calbad ugan o
submit their claims with proof on or before 13th Apell 2025 1o the interim resalution
professianal at the sddrass mantionad againat entry Mo, 10
Thee tinencisl craditors shall submst thair clasms with groof by alectronic measns ondy. All
ativer creditars mey submit the caims with proof in perscn, by post or by elactron
Earns.
Afinancial craditer belonging o 8 ciass, &3 listed agamst the antry Mo, 12, shall indicate
ins choice of authorised regresentative from armong the three insolvency professionaks
listed against entry Mo.13 to act as euthorised represeniative of the class To be
ascertained in Fonm CA.
Bubrinission of Fakse or misteading proals of clainy shall artradt penal s,
{Dharmendra Dhelariya)
Interim Resolution Professional
In the matter of Maya Construction Company Private Limited
Registration Mumber @ IBEl/IPS-0011P-00251 /2047 2018/ 10480
Dats - 03 April, 2025 AFA Mumber: A0 10002/ 300625, 106EER

AiFh walicl o 300 025
Place : Alimedabiad W opic- a0y 002

SUMEDHA

adding waluss 10 value

Sumedha Fiscal Services Ltd.
CIM : LYOI01WE 1980PLCD4T465
Registerad & Corporate Office ;
B4, Geslanjali, BB, Middleton Sireel, Kolkata - 700071
Tal. - 81 33 2229 B936 | 6758
E-mall: imvestorsi@sumedhafizcal com  Website: www sumednafiscal com

NOTICE OF POSTAL BALLOT

Motice I8 hereby given to the Members of Sumedha Fiscal Services
Limited ("the Company™) that pursuant to the provizsions of Sections 108
and 110 & other applicable provisions, if any, of the Companies Act, 2013
(“the Act™) read with Rules 20 and 22 of the Companies (Managament
and Administration) Rules, 2014 {"the Rules"}, Regulafion 44 of the SEBI
(Listing Obligations and Disclosure Requiremeants) Regulations, 2015
("Lizgting Regulations”) including any statutory modificaticn{s} or
re-enactment{s) thereof for the time being in force, and in accordance
with the guidelines prescribed by the Ministry of Corporate Affairs ("WMCA",
Govemment of India, for conducting postal ballot throwgh electronic vaoling
(remota e-voling) vide Genaral Circular No. 14/2020 dated April 8, 2020,
zeneral Circular Mo, 1772020 dated April 13, 2020 and subsequent
circulars issued in this regard, the |atest being 92024 dated
Seplember 19, 2024 issued by the MCA (herginafter collactively referred
to as "MCA Circulars"}, Secretarial Standard-2 ("55-2") issued by the
Institute of Company Secretaries of India and any other applicable laws,
rules and regulations (including any statistory modification of re-enactment
thereof for the time being in force and as amended from fime fo fime), i
aty, appraval of the Members of the Company s sought mmu-gh Pastal
Baliot only by way of electronic means ("remote e-voting"} in relation to

the following Special Business by way of Special Resolution as sat out
irn the Postal Ballot Motice ("Motice”) dated Tuesday, February 04, 2025:
Sl No. Agenda item

1. |[Re-appointment of Mr. Bhawani Shankar Rathi {DIM: 000284949)
as YWholetime Director of the Company.

Mem»hers are hereby informed that:

The detailed explanatory statement pursuant to Section 102(1) of
the Act read with Rules, setting out all the material facts refating to
the: resolution, forms part of the Notice,

2. In accordance with the MCA Circulars, the Notice is being sent only
by electronic mode to those members whose nameas appaar on
the Register of Members / List of Beneficial Owners as on Friday,
28th March, 2025 ("Cut-Off Date") received from the Depositories
and whose e-mail address is registered with the Company/
Depositories. Physical copies of the Paostal Ballot Motice along with
postal ballot forms and pre-paid business reply envelopes are not
being sent to Members for this Postal Ballol.

3. The Notice along with the explanatory statement is available on the
websile of the Company Le. www.sumedhafiscal.com, websile of
remaote e-voting service provider Central Depository Services (India)
Limilted {("CDSL*) and on the websilé of BSE Limitad, |.a.,
www.hsaindia.com.

4. The Company has completed dispatch of Postal Ballot Notice
through e-mail an Wednesday, April 02, 2025 to the members
whose e-mail address are registered with the Company or with the
Depositories as an the Cut-0f Date,

5. In accordance with the MCA Circulars, the Company has made
necessary arrangements for the memkbers to register their e-mall
address, Members who have not registered their e-mail address are
requastad o ragester the same.

6. Members would be able to cast their votes and convey their assent
E]ECIF-!.J or dissent (AGAINST) to the proposed resolution cnly through

& remale a-voling process. Members whose names appear &n
Fegister of Members / List of Beneficial Owners as on the Cut-0ff
Date will only ba considerad eligible for the purpose of e-voling.
& parson who becomes a member after the Cut-Off Date shoukd treat
this nofice for information purpose only,

7. The detailed procedure / instructions on the process of remole
e-voting including the manner in which the Members who have not
vel registerad their email addresses can register their email addrass
and' or cast their vole, are spacified in the Notice.

&.  Vaoting rights of @ Member / Beneficial Owner {in case of electronic
sharsholding) shall be in proporiion to hisfherits sharehoiding in the
pald-up equity share capital of the Company.

83, Remote e-voting facility shall commence on Monday, 07th April,
2025 [(2:00 A.M. IST) and end on Tuesday, 06th May, 2025
(5:00 P.M. I5T) (both days inclusive), thereafier, the remate
e-voting module shall be disabled by COSL. Once the vote on &
resolution 15 casl by a member, no change will be allowead
subsequently.

10 The Company has appointed. Mr. Asit BKumar Labh, a Praclicing
Company Secratary, as Scrutinizer for conducting the Postal Ballot
process ina fair and fransparent manner. The Scrufinizer's decision
on the validity of the Postal Ballot shall be final,

11. The results along with Scrutinizers Report shall be declarad on or
before Wednesday, 07th May, 2025 by placing the same on the
website of the Company at www.sumedhafiscal.com and will also
ba communicated to the Stock Exchanges le. BSE & CSE. and
Central Deposifory Services {India) Limited,

12. Any grievances connected with the Posial Ballot may be
addrazsad 1o the Company at investors@sumedhafiscal.com or
the RTA (MAHESHWARI DATAMATICS PRIVATE LIMITED) at
mdplde@yahoo.com. For any quenes or issues regarding e-voling,
vou may refer the Freqguently Asked Questions ('FAQ") and e-voting
manual avaiable ail www.evotingindia.com under halp section ar
write an amail 1o helpdesk.evoting@cdslindia.com.

For SUMEDHA FISCAL SERVICES LIMITED
Sdi-

Dhwani Fatehpuria

Company Secretany

Membership No. FCS 12817

Place | Kolkala
Date CApril 02, 2025

Ahmedabad
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CIN: U45201GJ2004PTC062612

Guwahati Metropolitan Development Authority
STATFED Building, Bhangagarh, Guwahati - 781005

Tel: 0361-2529650/9824
Fax: 0361-2529991

Website: www.gmda.co.in
E-mail: ceogmdaghy@gmail.com

No. GMDA/DEV/38/2025/03

NOTICE INVITING e-TENDER
Guwahati Metropolitan Development Authority (GMDA) invites tenders in two bid system
through E-Procurement system from experienced agencies/contractors for the following work:

Dated: 02-04-2025

Sl Value . . Cost of | Completion
No. Name of Work (in3) Bid Security Bid (in3)| Period
1. Blore.medmtlon measures 2% of Bid value (1%

forSilsako Beelin only for the tenderer

compliance with the 3,09,30,000.00 y . 6,000.00| 24 months

, belonging to ST, SC,
Hon’ble NGT for the year OBC & UGE)
2024-25

The detailed tender documents can be downloaded from the e-procurement portal
https:/lassamtenders.gov.in from 03-04-2025. Last date of submission of bid is up to
14.00 hours on 24-04-2025. Interested bidders are required to create their own user ID &
password in the e-tendering portal.

Amendments/ Addendum to the tender, and further notifications, if any, shall appear in the
website https:/lassamtenders.gov.in. Authority reserves the right to reject any or all offers

without assigning reason thereof. Sd/- (Anbamuthan M.P,, 1AS)

Chief Executive Officer
Guwahati Metropolitan Dev. Authority
Bhangagarh, Guwahati - 5
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= INTERARCH BUILDING SOLUTIONS LIMITED
(formerly known as Interarch Building Products Limited)
CIN: L45201DL1983PLC017029
Regd. Office: Farm No. 8, Khasara No. 56/23/2, Dera Mandi Road,
Mandi Village, Tehsil Mehrauli, New Delhi - 110047, India

INTERARCH
S —— Tel.: +91 120 4170200, e-mail id: info@interarchbuildings.com
Form PAS-1
[Pursuant to section 27(1) and rule 7(2) of Companies (Prospectus and Allotment of Securities)
Rules, 2014]

Advertisement giving details of notice of special resolution for varying the terms of any contract
referred to in the prospectus or altering the objects for which the prospectus was issued

Corporate Identification Number (CIN): L45201DL1983PLC017029

Name of the company: Interarch Building Solutions Limited (formerly known as Interarch Building Products
Limited)

Registered office address: Farm No. 8, Khasara No. 56/23/2, Dera Mandi Road, Mandi Village, Tehsil Mehrauli,
New Delhi-110047

PUBLIC NOTICE

Notice is hereby given that by a resolution dated 24™ March,2025, the Board has proposed to vary the terms
of the contract referred to in the prospectus dated 21" August, 2024 issued in connection with issue of
22,24,539 equity shares at an issue price of ¥900/- per equity share (including a share premium of 890 per
equity share) (“offer price”) aggregating to ¥2000 million (“fresh issue”).

In pursuance of the said resolution, further notice is given that for approving the said proposition, a special
resolution is to be passed by postal ballot.

The details regarding such variation/alteration are as follows-

1) Particulars of the terms of the contract to be varied (or objects to be altered)- The utilization of the Net
Proceeds of the Offer was proposed to be deployed in the following manner, as set forth under the schedule
of deployment as disclosed in the Prospectus, as on 15" March, 2025:
(X in Million)
Unutilised
Amount as per
prospectus
(after variation
up to

dated
15/03/2025 22/0212025)

Total
Amount

IPO Spent

Proceeds

Sr. | Objects as stated in

Revised allocation

No. prospectus

From Unutilised IPO proceeds of Rs.
258.96 million: Initially allocated for

Financing the capital the manufacturing unit in Andhra

expenditure Pradesh

towards setting Rs. 50 million will now be redirected

1| up the Project at 585.33 38.47 258.96 towards the Andhra Pradesh facility -II
Andhra Pradesh for the final payment towards the new
manufacturing land acquisition.

Facility 1 The remaining amount will be utilised
towards the specified objectives as
mentioned in the IPO prospectus

Financing the capital From Unutilized IPO proceeds of Rs.

expenditure 404.10 million: Initially allocated for

towards upgradation financing the capital expenditure
of the Kichha towards the upgradation of the

Manufacturing Kichha Manufacturing Facility, Tamil

Facility, Tamil Nadu Nadu.

2 | Manufacturing 192.46 28.56 404.10 + Rs. 45 million will now be redirected
Facility I, Tamil Nadu towards the Andhra Pradesh facility -II
Manufacturing for the final payment towards the new
Facility Il and land acquisition.

Pantnagar + The remaining balance will be utilised

Manufacturing towards the specified objectives as

Facility mentioned in the IPO prospectus.

Funding investment

in information

technology assets

3 | forupgradation of 1465 | 494 94.08 NIL
existing information
technology
infrastructure of our
Company
Funding incremental

4 | working capital 550.00 | 250.00 300.00 NIL
Requirements

5 | General coporate | 4357 | 43037 417 NIL
purposes
Total 1,872.08 | 767.24 1104.84

2) Particulars of the proposed variation/alteration-

From Unutilised IPO proceeds of Rs. 258.96 million: Initially allocated for the manufacturing unit in Andhra

Pradesh

Rs. 50 million will now be redirected towards the Andhra Pradesh facility -II for the final payment towards the new

land acquisition.

+  The remaining amount will be utilised towards the specified objectives as mentioned in the IPO prospectus.

From Unutilised IPO proceeds of Rs. 404.10 million: Initially allocated for financing the capital expenditure

towards the upgradation of the Kichha Manufacturing Facility, Tamil Nadu.

* Rs. 45 million will now be redirected towards the Andhra Pradesh facility -1l for the final payment towards the
new land acquisition.

+  The remaining balance will be utilised towards the specified objectives as mentioned in the IPO prospectus.

3) Reasonsljustification for the variation- Your company has identified a piece of land adjacent to our existing
property, which presents an excellent opportunity due to its prime location, the current unavailability of similar
plots through APIIC, and its freehold status. This land is strategically positioned to support the growing demand in
Andhra Pradesh.

This acquisition will allow the company to tap into emerging market opportunities and strengthen its competitive
edge in a growing economy.

The acquisition supports the company’s evolving operational and growth strategies, ensuring that it has the
necessary infrastructure and resources to meet future demand. This land purchase provides the foundation for
future expansion and aligns with the company’s vision for scalable growth.

4) Effect of the proposed variation/alteration on the financial position of the Company- The management
of the company anticipates NO CHANGE in the financial impact, as there have been no major alterations to our
plans. We have simply reallocated funds from one unit to another without affecting the overall financial position

5) Major Risk factors pertaining to the new Objects Change in Government Policies, Economic Environment,
casualties in events.

6) Names of Directors who voted against the proposed variation/alteration: None of the Directors has voted
against the proposed variation/alteration.

Any interested person may obtain the copy of the special resolution along with the explanatory statement free of

charge at the registered office of the company or at the office of its Company Secretary Ms. Nidhi Goel, Company

Secretary & Compliance Officer at corporate Office of the Company situated at B-30, Sector-57, Noida-201301 or visit

the website of the Company viz. www.interarchbuildings.com for a copy of the same.

For Interarch Building Solutions Limited
(formerly known as Interarch Building Products Limited)

Sd/-

ARVIND NANDA

Date: 2" April, 2025 MANAGING DIRECTOR
Place: Noida DIN:00149426
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ICICI Prudential Asset Management Company Limited

Corporate Identity Number: U99999DL1993PLC054135

(A Bowernment of Rajasthan Enterprisa), 4, Meera Mang, Udsipur - 313001, Phone: (025452437177 /

F'::l} Rajasthan State Mines & Minerals Limited
-
i

2AZBTEI-6T, Fax (P294) DATETEH, 2ZETI, Emmmil- costracisce mmmi@rajasthan.govin

MUTUAL FUND Detailed Notice Inviting Tender Date - D2/04/Z025
; s ; : , - NIT Mo, & Date Description of Woark
HEQIStEI"Ed Office: 12 "LF|EH:|F, Marain I'-.-'Iunzll: 23, Barakhamba Road, Mew Defhi - 110 001. Particulars Exi;ting Revised e-Tanderno. RSMMCOY | Appointrment of Mine developes and aperatoer for Mining and
Corporate Office: ONE BKC, A - Wing, 13" Floor, Bandra-Kurlo Complex, : . _ GGM {Cont} Cont-28/ | Marketing of Mineral Sandstone from 8-Black of Lease area wilage
Bondra (East), Mumbai - 400 051; Tel: +91 22 2652 5000, Fax: +91 22 2652 8100, Where will | The corpus of the Scheme will | The corpus of the Scheme will 2024-25 dated 26.03.2005]  Paharpur, Tehsil: Roopwas, Distt Bharatpur, Rajasthan Arsa
Website: wwwicicipruamec.com, Email id: engquinyi@icicipruamc.com the Scheme | be invested in the schemes of [ be invested in the schemes of UBN No. 3E.3741 Hectare. Contractvalue Rs, 17730.00 Lac, EMD in Rs.
Central Service Office: 2™ Floor, Block B-2, Nirlon Knowledge Park, Westermn Express invest domestic or offshore Mutual Funds | domestic Mutual Funds in line ﬁ"‘:"‘u‘*ﬁ*‘:ﬂﬂﬂiﬁ_ﬂﬂ - | 3:3 '.n_Ic.Tiranchr FEI;?-; Rsrl-”r E'.-h;' _
5 . x ! = i : T rhar e Landifions v en green N aetaled ender for which please st o at our
Highway, Goregaon (E), Mumbai - 400 083. Tel.: 022 2685 2000 Faox: 022 26868313 that invest in debt, mongey market | with the asset allocation pattern B S N IR A8 WAL S i TR I OF A b rellsthAR BV F 5
= ddend th h f % d instruments and equity and equity | and Investment Objective of the Manages [Contract) on above address. i
Nntll:E—'l:l:.ln'I.*ﬂ endum to e Scheme In nrr:nutmn Dncur!mrlt (SID) and Key related instruments depending | Scheme. As per the SEBIguidelines, {Ra) Samwad/Cr25/149 Dy. General Manager (P&A)
Information Memorandum (KIM) of ICICI Prudential Income Optimizer Fund (FOF) (the on the asset allocation pattern | a Fund of funds scheme shall
Scheme) and Investment Objective of the | not invest its assets other that in FORM A
NOTICE IS HEREBY GIVEN THAT pursuaont to SEBl's letter to AMFI doted Scheme. As perthe SEBlguidelines, | schemes of mutual funds, except PUBLIC ANNOUNCEMENT
February 06, 2025 on 'Framework for launching of Fund of Fund (FOF) schemes with a Fund of funds scheme shall not | to the extent of funds required for (Undes Riegulatian & o the Insalvency and Bankruptey Board of iodla
' ' i 5 ; : + . - - - - - - {msoivency Resolition Process for Corponala Porsons) Regalarion
multiple underlying Funds' (the Framewaork), ICICI Prudential Trust Limited (the Trustee) invest its assets other than in | meeting the liguidity requirements FOR I'E ATTENTION DF THE L‘.HEIJITDH ﬂF
i i schemes of mutual funds, except | for the purpose of repurchases
and ICICI Prudential Asset Management Company Limited (the AMC) have approved o : b fIf?' r el i P MAYA CONSTRUCTION COMPANY PRIVATE LIMITED
categorization of ICICI Prudential Income Optimizer Fund (FOF) with effect from to the extent of funds required for | or redemptions. Subject to the e ESRsr et
April 07, 2025 ("Effective Date”). meeting the liquidity requirements | Regulations, the corpus of the 1. [Narme of corporate debior AR, CONSTRUCTION COMPANY PRIVATE LIITED
for the purpose of repurchases | Scheme can be invested in 2. | Date of ncompornsticn of comomte A7,/003, 2004
: : - | datrtor
Scheme Name | Scheme Code ar n—:-de_mptmns. Subject to the | any Hi.‘rut not :.&:je:r:luswel"-,-'] of the e
3 T Regulations, the corpus of the | following securities: | s incomosated 7 registensd
Fund (FOF) any (but not exclusively) of the e i L b B b o o YO
i tallowiiie saciritios 2) Obligations/ Term Deposits of 5, | Ackiress of the mgistered office and 3132 Prifwd Park Shoping Cenler Harhila Road,
A. Rationale for changes in the Scheme: ; 9 : i : banks (both public and private | eincaaed offoe: (f syt of corporate. ;;Hﬁrmmmj?grg;; mm
Pursuant to the Framework for (FOF) schemes with multiple underlying Funds, the % g:;t:urz :?nE;EE hszETfijT sector) and  development &, | Insahverney commencement date in | 2803 2025 {Crder recsived on 00-04-2025)
asset management companies have been directed to comply with the provisions of the Fund(s). financial m&:htutmn% = m;;;ﬁ:;ﬁ?:ﬁmﬂ_ s
Frameweork and to re-categorise the existing FOF schemes having multiple underlying . — o — 3) Money market instruments |resciution process |
funds within three months from the date of receipt of communication of the Framework.  HIQEHON, REOT LEpunia 1 permitted by SEBI/RBI G, |kt neyd gl on:niamier o frec 1P Lk e B
banks {both public and private . |insahvncy professieal acting a5 Regt Nz
B. Details of the changes are as follows: Sectarl  and  devdioprent | e-units ot the schemes of the _|Ioterim resobton professionsl | IESYIPA0001,P PO0251 2017 2018/10480
f il institut P Mutual Funds in which the Scheme g, | Address and e-rrall of the intenm Address: A 201 Suradeen Tower, N MNewniset
Particulars Existing Revised e 5 propose to make investments in -m?ﬂaﬁrﬁwll s mmmmml?l e e e
. 5 3. Mc:ne_*_.-' market  instruments | could be listed or unlisted. open/ xs .EM;E el
Name of ICIC| Prudential Income Optimizer | ICICI  Prudential Income plus permitted by SEBI/REI closed ended. The units may be 10 Address Hmﬁ: U?:Jt‘ -‘-ﬁ'ﬂﬁ; Dharmendr Dﬁﬂgjﬂm i
. = H - ' - COFMESENIT niEmm BHECE, .:'H'Irum-S:EJEHE. tl . 1M,
the Scheme | Fund (FOF) Arbitrage Active FOF The units of _th'E' F-FhE'mEE of the | acquired 'Fhruugh subscription  bchter ko ikt i
Mutual Funds in which the Scheme | to the units during the New . | Emaill Kt miavacons dmomal com
Type of the | An open ended fund of funds | &n open ended fund of funds propose to make investments in | Fund Offer of the schemes or by 11| Lest date for submission of dams. 11:04-2005
Sch ] 2 3 : i ; 2 = A : P iz | Classes of creditons, F any, undar T b eescewrtained
cheme scheme predominantly investing | scheme investing in Debt oriented could be listed or unlisted, open/ | subscriptions on on-going basis in | clause (b of sub-section (5A) of
in debt oriented schemes and | and arbitrage schemes, closed ended. The units may be | case of open -ended schemes. (sectian 21, ascertained by e infenim
may also invest in equity & hybrid acquired ’Fhmugh. subscription | The jnter Scheme transfer of gimﬁ'mm& Frofssorals | To be escoviained
schemes. to the units during the New |, .stments shall be in occordance deried o act s Authtses
Fund Offer of the schemes or by | \ith the provisions contained in i denbandi sk
Product « Regular Income » Short Term Savings SUBSE’;PT'GHE ﬂ”dﬂ;'gf;_'.”'ﬂ basis in | haragraph 12.30 of the Master 2| BT Rt Forrms and [T Ty ey —————
. case of open ended schemes. . e i iharize - R Srao
labelling « An open ended fund of |« An open ended fund of S P S e f Circular pertaining  to Inter- :i. r:-m-w; e :::4 e Eimr;:dm;ﬁ :Eﬂa.ﬁfﬂl n;;,;:ta_whei
funds scheme predominantly funds scheme investing in in;ﬂ:‘_l :r:h"qﬁﬂﬁr;s i I;SEDS[E;HSE Scheme transfer of investments. Not Applicable
: : I - £ L : e : 2 fotice |15 hereby given that the Matlonal Compary Law Tribunal hes ordered the
IHMIF-IEE‘tll'Ig I; ?IEblt ::nent?d D‘:Jt Oriented and Ell"bltl"ﬂgE with the Provisions contained in commancement of 8 corporate insofvency resolution I;TWEESE of the Maya Coenstruction
schemes and will also invest in schemes Company Private Limited on 28th March, 2025,
; ; F“:'-l b H.'.IFI-h 12'3’_9 of the Master Tha craditors of Maya Construction Company Private Limited, are hereby called upon to
qu”t}" & h'_'p"brld zchemes Circular pEI'tEIIﬂIHg to Imter- submit thedr claims with prool on or Before 11th April 2025 o the inlerim resolulion
. Scheme transfer of investments. E-n.}fesslun:aI.a:thEtau:h:lrﬁs.mentlnlnEd Egﬂlnls.tentryhlu. 1I:J.. . duiea -
Category of | Other Scheme — Fund of Fund Hybrid FOF - Income plus hiohigime bt s bt e el i et e
the Schame Arbitrage FOF Exit Load » [f units redeemed or switched | Nil e ) R o S '
ithi ; A financial creditor belonging o a class, as lsted against theantry Mo 12, shallindicale
3 2 2 = 2 E out within 12 ‘months. from However, the Trustee shall have its cholce of autharised representative from among the three insohency professionals
Investment | The primary objective of the | The primary objective of the the date ELD“DtmEI'It - 1% of | 4 right to prescribe or modify the bisted aﬁuigf'lruntr'g'tﬂu 13 to act a5 authorised reprasentative of the class To be
d & N B B s 1 i > asrartaingd in Fasm 4
ﬂhjEC‘.’l\FE Scheme is to generate reg ular | Scheme is to invest in Debt Dpp“_‘:uhlﬂ AV. . load structure with prospective Submission of false or mesleading proofs of claim shall attract penatties.
income by predominantly investing | oriented schemes and Arbitrage * If units redeemed or switched | effect subject to o maximum i Tmm ey Sheisdiy
in debt oriented schemes. The | schemes in order to generate out ofter 12 r"-":"r"th_ from the | prescribed under the Regulations. In the matter of Maya Ennntnﬂ?mmnm::w:‘;ﬁhﬁnﬂ:;
Scheme will also invest in equity | regular income. dateioraltobrent.- Wil it 5 B3 April E;':;m:rm-m NUMTI-;# L?fﬂ':ﬁﬁlﬂ'ﬁ%ﬂﬂﬁEéﬁégggg
- - : However, the Trustee shall have bl b il AEA valid upto 30/06/2025
oriented & hybrid oriented ' : Mace : Ahmedabad 3
LR R e Howeyer. faeme. ‘can be o8 a right to prescribe or modify the

, e B assurance or guarantee that lood structure with prospective
{.ﬂpltﬂl appreciation, the investment DbjE'E'ti"nl'E of the effect 5u|;]ject to o moximum
Howewver, there can be no | Scheme would be achieved. prescribed under the Regulations. :

C:S”_mn A M g;ﬂm es fth:'t Risk Factors - Inclusion of risk factors with ﬂ!ﬂ.ﬁg}:‘,ﬂ‘
the investment :abjective of the respect to changes in asset . .
Scheme would be achieved. alloeatiin Sumedha Fiscal Services Ltd.
elevent || _ - Risks associated with Arbitrage GA, Gaetanial 85, Middiolon Sirest. Kolkata - 700071
i Instrument Approximate Instrument Approximate Schemes Tel. - 21 33 2220 8936 / 6758
extroct . . E-mail: investors@sumedhalfizcal.com Website: www sumedhafiscal.com
Miocation (% of corpus) = url:.:trugei fhen?as :is to lde“'{'ﬂ' rlimt“::j il:s' tnergby giueql}t[:uhtr:& I".'!ﬂmbtatrs lgf Sumedha Fifs;al [_Eami1c§§
o = | i . Cin exploil rice IsCrepancies Im 8 Loampany Al pursuant o e provisions of seclans
Pattern Minimum | Maximum || | WIAIARTE | W obcimum 2 mrisus :_mkm Hp S and 110 & other applicable provisions, if any, of the Companies Act, 2013
: | Units of Deb 95 100 : g 3 ! ("the Act™) read with Rules 20 and 22 of the Companies (Management
Equity 10 85 nits of Debt price differences may narrow or and Administration) Rules, 2014 ("the Rules"), Regulation 44 of the SEBI
< ariented y £ {Listing Obligations and Disclosure Raquiremants) Regulations, 2015
Oriented &ch 4 disappsdr befors the ‘arbitrage ("Listing ﬂagulatlnns"{} including any statutory modification(s) or
Schemes chemes an opportunity Is executed, re-enactment(s) thareof for the time being in force, and in accordance
, Arbitrage thus reducing or eliminating with the guidelines prescribed by the Ministry of Corporate Affairs ("MCA”),
Dekt 65 an | hasad atariial fits. S : Government of India, for conducting postal ballot through electronic voting
potential profits. Security prices remote e-voting) vide General Circular No. 14/2020 dated April B, 2020,
oriented Schemes are fluctuating and therefore _ane'iral E_Imulard Mo. t1hF_'-fEUED &gte?hﬁprltiﬁi .E;J[}i[:l ar}'nigaﬂuzbfegulané
C Pk 4 £ CIrCuiars 1ssuad In s regard, g |gales 2ing aie
schemes Money 0 5 timing discrepancies or delays September 19, 2024 issued by the MCA (hersinafter collectively referred
& Hybrid in executing trades may impact to as "MCA Circulars™), Secretarial Standard-2 ("S5-2") issued by the
2 Market profits identification dand Institute of Company Secratarias of India and any other applicabla laws,
oriented instruments e y ; rules and regulations (including any statutory modification or re-enactment
h , exploitation of the discrepancies thereof for the time being in force and as amended from time to time), if
| SEREMES {with involve uncertainty as the fund any, approval of the Members of the Company is sought through Postal
maturity not i b ble t Ballot only by way of electronic means ("remote e-voting”) in relation to
Money 0] 5 i Monagers oy e e die. o the following Special Business by way of Special Resolution as set out
MaHeat exceeding recognize the opportunities or in the Postal Ballot Motice {"Motice”) dated Tuesday, February 04, 2025:
Inst " 91 days) may not be able to take advantage Si. No. Agenda item
A _;’Jmﬂn A including Tri- of the same in time. In addition, L gfﬁ%?é‘:ﬁg'giﬂﬂr‘t’g'rEﬁh“;aggﬁjhpaa“n‘;a' Rathl [DIN; 00028499)
(wi : Party Repo® insufficient liquidity in one or more BTG s are huraty nformed that :
ety vor similar instruments as may be markets may make it difficult to 1. The detaiied explanatory statelrnent pursuant to Section 102{1) of
not : Y execute trodes ot desired prices, the Act read with Rules, setfing out all the material facts refating to
exceeding permrl:ted b}l' REI/ SEBL. impncﬁng the effectiveness of the the resalution, Fn_rrna part of thf;‘l Motice. o .
. 2 2. In accordance with the MCA Circulars, the Notice is being sent only
91 days), The Scheme shall invest up to arbitrage strategy. by electronic mode to those members whose names appear on
including 65% in Units of Debt Oriented Erfors In  trade  execution, 12139&. Hﬁgmﬁr g:} ?EEEEEET _éfwlilsl of %aneﬁ;;:ld ?wna;’: ag on F_rt:;i?y,
arch, u Date") received from the Depositorias
Tri-Party Schemes and Money Market technology failures, or problems and whose e-mail address is registered with the Company/
Hcpﬂ" cash Instruments, subject to minimum with the trading platform may D&ptgls.lﬂe?.fljhyslcald{:uples u:_nIII tEE Postal Ealllnt Nntllca along mtl‘ti
= ! T . i g 0L TOFMS an FE=pal USITEss re anve BE are no
gkt 10% investment in Units of Debt impact returns. In case the trade ﬁmg sent to Members for 1_}!35 Postal Ballot. 21 o
; Oriented Schemes. The balance is entered with a counterparty 3. The Netice along with the explanatory statement is available on the
equivalents investments of the Scheme shall rather than an exchange, there E?.Eﬁifﬂfﬂi“ CLﬂ’ﬂHpﬁeamfnﬂfggﬁE:uﬁbcs"&arﬁbﬁﬁﬂiﬂ
*or similar instruments as may be be in Units of Arbitrage bosed is a counterparty risk that the Limited l;_"CEJ%L"} and on the website of BSE Limited, |.e.,
: schemes. trading partner defaults or fails to www.bseindia.com,
permitted by RBI/ SEBI. hnnnr%lfe trade which miav:resutt 4. The Company has completed dispatch of Postal Ballot Notice
i | y through E—rr:andn::n Wednesday, Agﬂl 0z, Eﬂgﬁ to tha members
; : . S n a loss. whose e-mail address are istered with the Company or with the
What Subject to the Regulations | The primary objective of the | | _ : _ Einn sitoring s n e Gkof Dols. ol
are the and other prevailing lows os | Scheme is to generate regular | | Note: All other features of the Scheme except those mentioned above will remain 5 In accordance with the MCA Circulars, the Company has made
Investment | applicable, the Scheme con invest | income by investing in Debt | | unchanged. necessary arrangements for the members to register their e-mail
v - : ; address. Members who have not regisiered their e-mail address are
Strategies in any (but not exclusively) of the | Oriented Schemes and balance | | Pursuant to the aforesaid changes in the Scheme, the unitholder holding units under the requested to register the same. _
following cotegory of schemes: shall be invested in arbitrage | Scheme as on April 04, 2025 have an option to redeem their units, without any exit load B ?*F%mﬂ’:;ﬂrﬁdwulgt I:EE Smﬁsﬂﬁﬁtntjhe-r vmﬂ;gnd m:lm;?r thiewtrs.umnrf
. t . o3 3 x Or dEse ong propo MEes0IuEan on
1. Units of Equity oriented Schemes, The allocation towards till May 07, 2025, subject to provisions of applicable cut-off time. the remote e-voting pracess. Memhimpwhme S0IK appﬂ};r mrﬂ'l-lﬂmﬂ
Schemes; Debt Oriented Schemes and | | piegee note that the provision of this exit option is purely discretionary and does not sl “J;;ﬂ“;“:gi;,ﬁ'ﬁi;& Eﬁgﬂ:’ ?éﬂ;*;ﬂf;f,ﬁ;,ﬁ?iﬁgi;ﬂ
2. Units of Debt oriented Schemes: urbl'::nge EjhEMEE shall h:thEEd imply that the investors are required to compulsorily redeem their investments. %per‘s%n w1|r'||.:| I::Iefmmeg a member aﬂelr the Cut-Off Date should treat
mcrket ynamics, arbitrage ; i i y ; iz notice for information purpose only.
3. Units of Hybrid oriented opportunities and interest mg:e Pursuant to change in ottributes of the Scheme, unitholders are advised to consult their 7. The detailed procedure / instructions on the process of remote
Schemes; T O T T W professional tax advisors for tax advice on the Scheme. E—"”-;U"'”E t'”“";':::}l“é! the Vonkode which the .’"‘E""Ef".ﬂ W“E‘.Eh:d"g not
. YEIL Negisiers 2il eimal Me3SE5 Gan reqisier e emal Mess
The Scheme will invest based on The Investors are further requested to note thot subsequent to the effective date, and! or cast their vote, are specified in the Notice.

. al : : B. Voling rights of a Member | Benaficial Owner (in case of electronic
the investment objective and asset the r:hlr;mgl;e in the name of the Scheme would be carried out on the stock exchange/ sharcHoiding) shall be in propartion to his/herits sharsholding I the
allocation pattern as set out in this depositories and other platforms in due course. paid-up equity share capital of the Company.

P
— . 8. Remaole e-valing facility shall commence on Monday, 07th April,
5|D.' The fund rT‘tICIr'lﬂgE‘r based on We assure vou that these changes are in line with our best endeavors to serve you better. 2025 (9:00 A.M. IST) and end on Tuesday, ﬂﬁtﬁ May, 2025
their outlook will decide on the All other features and terms and conditions of the Scheme shall remain unchanged. (5:00 P.M. IST) (both days inclusive), thereafter, the remote
rerht f tr iy . . . e-voting module shall be disabled by CDSL. Once the vote on a
weigntage of each scheme, This Notice-cum-Addendum forms an integral part of the SIDVKIM issued for the Scheme, fﬁEﬂlutrﬂﬁIEE cast by a member, no change will be allowed
: X , H e : 1 ; : subsequently.

For investing in debt oriented read with the oddendums issued from time to time. ¥l Fhi Campany Fas Srainied i Rt W Labi s Prasiting
schemes, the investment team For ICICI Prudential Asset Management Company Limited Company Selr:retar:&l, tas Scrutinitzer for cn:%?}ucgng :Ihe P?stgl Ballot
: ) : process in a fair and transparent manner. The Scrutinizer's decision

of the ":T'M{: WII”_ 5!1.11:1.}-' the LR Place: Mumbai Sdif- on the validity of the Postal Ballot shall be final,
economic conditions, including the Date ; April D2, 2025 Authorised Signatory 11. The results along with Scrutinizers Report shall be declared on or

i - : before Wednesday, 0Tth May, 2025 by placing the same an the
pﬂllltl:ul't ECD:Fﬂgjc :—:_'n"."l_z::tr;men; No. 003042025 website of the Company at m.aumdaaﬁﬂal.mm and é.r-'lll also
and factors affecting nquidity an oy Ty be communicated fo the Stock Exchanges i.e, BSE & C3E, and
Serask foitas To know more, call 1800 222 999/1800 200 6666 or visit wwwiicicipruamc.com Central Depository Services (India) Limited.

' i ; : , : 12. Any grievances connacled with the Postal Ballot may be
With an aim to generate capital Investors ore requested to periodically review and update their KYC details along with addressed to the Company at investors@sumedhafiscal.com or
o > their mobile number and email id. the RTA (MAHESHWARI DATAMATICS PRIVATE LIMITED]) at
appreciation, the Scheme will - mdplde@yahoo.com. For any queries of issues regarding e-voling,
invest in equity oriented & hybrid To increase aowareness about Mutual Funds, we regularly conduct Investor Awareness YO l‘rtEIi:,.f refer the Frequently Asked GQuestions (FACY) and e-voting
oriented schemes: Pragrams across the country. To know more about it, please visit https:wwwicicipruame.com i 1"’;‘!‘;"_,:5,.?;“:“'" e "ﬂﬂﬂﬂﬁ,’ﬁ?&iﬂﬁ"ﬁiﬂe'p pRion oF
or visit AMFI's website hitpsiwww.amfiindia.com For SUMEDHA FISCAL SERVICES LIMITED
" 3 . . Sd [
Benchmark E;‘:;;g ETEd fij:‘;’ ;E.;,%TESIL ET;EE:;T:;E;; 'I:'nzb:}:“d""“ Mutual Fund investments are subject to market risks, Dhwani Fatehpuria
Flace :Kolkala Company Sacretar
read all scheme related documents carefully. Bt e s Membershib No. EGS 1281

BENGALURU

= I X ) T 90 @ financialexp.cpapiife. @@ @ a0 O <@
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MUTUAL FUND

ICICI Prudential Asset Management Company Limited

Corporate Identity Number: U99999DL1993PLC054135

Registered Office: 12 Floor, Marain Manzil, 23, Barakhamba Road, New Delhi - 110 001.
Corporate Office: ONE BKC, A - Wing, 13" Floor, Bandra-Kurlo Complex,
Bandro (East), Mumbai - 400 051; Tel; +91 22 2652 5000, Fax: +51 22 2652 8100,
Website: www.icicipruame.com, Email id: enquiry@icicipruame.com
Central Service Office: 2™ Floor, Block B-2, Nirlon Knowledge Park, Western Express
Highwaoy, Goregoon (E), Mumbai - 400 063, Tel: 022 2685 2000 Fax: 022 26868313

MNotice-cum-Addendum to the Scheme Informotion Document (SID) and Key
Information Memorandum (KIM) of ICICI Prudential Income Optimizer Fund (FOF) (the

Scheme)
NOTICE

IS HEREBY GIVEN THAT

April 07, 2025 ("Effective Date™).

pursuant to SEBI's letter to AMFI doted
February 08, 2025 on 'Framewaork for launching of Fund of Fund (FOF) schemes with
multiple underlying Funds' (the Framework), ICIC| Prudential Trust Limited (the Trustee)
aond ICICI Prudential Asset Monagement Company Limited (the AMC) hove approved
categorizotion of |CICI Prudential Income. Optimizer Fund (FOF) with effect from

Scheme Name

Scheme Code

Fund (FOF)

ICIC| Prudential Income Dptimizer-

ICIC/O/O/FOD/03/10/0024

A. Rationale for changes in the Scheme:

Pursuant to the Framework for (FOF) schemes with multiple underlying Funds, the
osset management companies have been directed to comply with the provisions of the
Framework and to re-categorise the existing FOF schemes having multiple underlying
funds within three months from the date of receipt of communication of the Framework.

B. Details of the changes are as follows:

Particulars Existing Revised
Name of ICICI Prudential Income Optimizer | ICICl Prudential Income plus
the Scheme | Fund (FOF) Arbitrage Active FOF
Type of the | An open ended fund of funds | An open ended fund of funds
Scheme scheme predeminantly investing | scheme investing in Debt oriented
in debt oriented schemes and | and arbitrage schemes.
may also invest in equity & hybrid
schemes,
Product + Regulor Income « Short Term Savings
labelling « An open ended fund of [« An open ended fund of
funds scheme predominantly funds scheme investing in
investing in debt oriented Debt Oriented and arbitrage
schemes and will also invest in schemes
equity & hybrid schemes
Category of | Other Scheme - Fund of Fund Hybrid FOF - Income plus
the Scheme Arbitrage FOF
Investment | The primary objective of the | The primary objective of the
Objective Scheme is to generote requlor | Scheme is to invest in Debt
income by predominantly investing | oriented schemes and Arbitrage
in debt oriented schemes. The | schemes in order to generate
Scheme will also invest in equity  regular income.
oriented &  hybrid  oriented | Hyowever, there con be o
schemes with an aim to generate | qecuronce  or guorantee that
capital appreciation. the investment objective of the
However, there can be no |Scheme would be achieved.
gssurance  or guardantee that
the investment objective of the
Scheme would be achieved. _
1
Relevant Instrument Approximate || instrument | Approximate
extract of Allocation Allocation
o ohor o) | o e
Pattern Minimum | Moximum | Minimum | Maximum
Equity 10 65 Units of Debt a5 100
Oriented oriented
G eBEraE Schemes and
' | | Arbitrage
Debt 65 ag based
oriented Schemes
schemes Moiiay 0 s
& Hybrid Market
oriented instruments
schemes (with
Money ' 0 : 5 maturity not
Market exceeding
91 days)
Instruments : : ;
. including Tri-
(with FParty Repo™
maturity
. *or similar instruments as may be
exceeding permitted by REI/ SEEI.
91 days), The Scheme shall invest up to
including 65% in Units of Debt Oriented
Tri-Party Schemes ond Money Market
Repd* cash Ingtrlfments, subj_e::t ta:: minimum
10% investment in Units of Debt
&C::_'Sh Oriented Schemes. The balance
equivalents . | investments of the Scheme shall
*or similar instruments as may be | be in Units of Arbitrage based
permitted by RBI/ SEBI, schemes.
What Subject to the Requlations | The primary objective of the
are the and other prevailing lows os | Scheme is to generate regular
Investment | applicable, the Scheme can invest | income by investing in Debt
Strategies in any (but not exclusively) of the | Oriented Schemes and bolance
following category of schemes: shall be invested in arbitrage
1. Units of Equity oriented Schemes. The allocation towards
Schemes: Debt Oriented Schemes and
2 Uniteof Debtoriented Schisimies: arbitrage schemes shall be based
: : : market dynamics, arbitrage
3. Units of Hybrid oriented opportunities and interest rate
Schemes: movement in the debt market.
The Scheme will invest based on
the investment cbjective and asset
allocation pattern as set out in this
SID. The fund manoger bosed on
their outlook will decide on the
weightage of each scheme.
For investing in debt oriented
schemes, the investment teom
of the AMC will study the mocro
economic conditions, including the
political, economic environment
and factors affecting liquidity and
interest rates.
With an aim to generate capital
appreciation, the Scheme will
invest in equity oriented & hybrid
ariented schemes.
Benchmark | NIFTY 50 TRl (35%) + CRISIL | 60% Nifty Composite Debt Index
Composite Bond Index (65%) + 40% Nifty Arbitrage Index

i
-H'-

Particulars

Existing

Revised

Where will
the Scheme
invest

The corpus of the Scheme will
be invested in the schemes of
domestic or offshore Mutual Funds
that invest in debt, money market
instruments and equity and equity
reloted instruments depending
on the osset ollocation pattern
and |nvestment Objective of the
Scheme. As perthe SEBIguidelines,
a Fund of funds scheme shall not
invest its assets other than in
schemes of mutual funds, except
to the extent of funds required for
meeting the liquidity requirements
for the purpose of repurchoses
or redemptions. Subject to the
Regulations, the corpus of the
Scheme can be invested in
any (but not exclusively) of the
following securities;

1. Units of various schemes of
onshore or offshore Mutual
Fund|(s).

2. Obligations/ Terrmm Deposits of
banks (both public and private
sector) and  development
financial institutions.

3. Money market instruments
permitted by SEBI/REI

The units of the schemes of the
Mutual Funds in which the Scheme
propose to make investments in
could be listed or unlisted, open/
closed ended. The units may be
aocquired through subscription
to the units during the New
Fund Offer of the schemes or by
subscriptions on on-going basis in
case of open ended schemes.

The inter Scheme transfer of
investrments shall be in accordance
with the provisions contained in
paragraph 12.30 of the Master
Circular  pertaining to  Inter-
Scheme transfer of investments.

The corpus of the Scheme will
be invested in the schemes of
domestic Mutual Funds in line
with the asset ollocation pattern
and Investment Objective of the
Scheme. As perthe SEBI guidelines,
a Fund of funds scheme shall
not invest its assets other that in
schemes of mutual funds, except
to the extent of funds required for
meeting the liquidity requirements
for the purpose of repurchases
or redemptions. Subject to the
Requlations, the corpus of the
Scheme con be invested In
any (but not exclusively) of the
following securities:

1) Units of Mutual Funds

2} Obligations/ Term Deposits of
banks {both public and private
sector) oand  development
financial institutions.

3) Money market instruments
permitted by SEBI/RBI

The units of the schemes of the
Mutual Funds in which the Scheme
propose to make investments in
could be listed or unlisted, open/
closed ended. The units may be
acquired through subscription
to the wnits during the Mew
Fund Offer of the schemes or by
subscriptions on on-going basis in
case of open -ended schemes.

The inter Scheme ftransfer of
investments shall be in occordance
with the provisions contained in
paragraph 12.20 of the Master
Circulor pertoining to  Inter-
Scheme transfer of investments,

e

Rajasthan State Mines & Minerals Limited

= (A Gevernment of Rajarthen Enterprise], 4, Mesrs Marg, Udsipur - 313001, Phona: 2942427177 /

Tim

242876367, Fai [0294) 24ZETEE, 24ZET 19, Email- costractsca ramml@rajasthen.gowin

Rt Nkt Inumsiae Tadd

Drate » 020472025

NIT Mo, & Date

Description of Woaork

e-Tenderng. RSMITOYS
GGM {Cont] Cont-29/
S024-25 dated 2803, 2025
LA Mo,
MAMLZLZ W LORDD240

QR9741

Appointmentof Mine developer and oparator for Memang ard
karketing of Mineral Sardstone from B-Block of Laase area, willage
Paharpur, Tehsil: Roomeas, Distt: Bharatpur, Bajasthan Ao

HMectare. Comtract value By, 17728000 Lac, EMDIin Ex
356 Lac, Tender Fast o, 47207 -

Ciiher terms & conditions have Been g

Manager [Contract) on above address.
|Raj Samwad, /28,148

wiehsite wwworsmm,com or www.sppp.rajasthan.gowvin or eprocrajasthan.gowin or S5

wen I detalled tender for which plesse wisit us at aur

Dy. General Hannger (PELA)

Exit Load

Risk Factors

e [f units redeemed or switched
out within 12 months from
the date of allotment - 1 % of
applicable NAV.

s |f units redeemed or switched
out after 12 month from the
date of allotment - Mil.

However, the Trustee shall have
a right fo prescribe or modify the
load structure with prospective
effect subject to o maximum
prescribed under the Regulations.

Mil

However, the Trustee shall have
a right to prescribe or modify the
lood structure with prospective
effect subject to o maximum
prescribed under the Regulations.

Inclusion of risk factors with

respect to chonges in osset

allocation

Risks associated with Arbitrage
Schemes

The primary objective of
arbitrage schemes is to identify
and exploit price discrepancies
in wvarious markets. However,
price differences may narrow or
disoppear before the arbitrage
opportunity is executed,
thus reducing or eliminating
potential profits. Security prices
agre fluctuating and therefore
timing discrepancies or delays
in executing trades may impact
profits. Identification and
exploitation of the discrepancies
involve uncertointy as the fund
managers may not be able to
recognize the opportunities or
may not be able to take advantage
of the same in time. In addition,
insufficient liquidity in one or more
markets may make it difficult to
execute trades at desired prices,
impacting the effectiveness of the
arbitrage strategy.

Errors in trade execution,
technology failures, or problems
with the trading platform maoy
impact returns. In case the trade
is entered with a counterparty
rather thaon an exchange, there
is a counterparty risk that the
trading partner defaults or fails to
honor the trade which may result
in a loss.

MAYA CONSTRUCTION COMPANY PRIVATE LIMITED

RELEVANT PARTICULARS

1. [Name of corporate defstor
2. | Dk of meorportion of coposte
| cletror

3. | Aoty unoer which comorate debice | RoG-Ahmedabed

|I5 incomporated / registarad

4, | Conporans Idantity No, 7 Limited Lisbiity | CIN: U4S200G12004FTO06 2612

( Ieterrtification Mo, of cororase delion
5. | Address. of the registered office and
| princpad office (F ary) of corpomte

| chsbotrer
. | Irsahency commencerment date in
|respect of comporEte detior

+ | Extimated date of closure of nsovency | 2400-2025

g, | Marne and mgisiration number of the. | Names Dharmendra Dhelarya

| Insakency professional acting as
| Ingerim resokstion professional
49 | Actdress aned e-mai of i inkerm
| resoiition professionsl, &S registered
[ wilth the Bosrd

10| Address and o-mail 1o be Used for
| corresponienice with the interim
| resoiution profeasional

11 [Lost darte for submission of s | 11042005

{7 | Classes of crecitons, I @y, undes
| elause {b} of sul-section (5&) of

{section 21, ascertained by the ntanm

| reschion profiessional
g3 | Mames of insohvency Professionals
| ideritified to act & Authonsed

| Represantative of ceditors in a cass

| et riiwroess Sor ich clissss)
14, ElH:-H-P.'I-E'-ﬁH Fomms ard

| [} Detais of suthorized

| reprasentatives are svlable at

PUBLIC ANNOUNCEMENT

{Under Regalatian G of ife hsalvency aod Barkruptcr Board af india
(Tisodviiicy Resolifhan Procéss for Corpodale Parsons ) Begulailons, 20185

FOR THE ATTENTION OF THE CREDITORS OF

FORM A

(PO COMSTRUCTION COMPANY PRIVATE LATED:
17/03/2004

13132 Prthwi Perk Shoping Cener Hamdla Road,
Farshawrath Towrshio, Mew Mamda
(Avnedabed - 382340 Guprt
FEDEI0IE (Deger recehed on 00-04:2025)

Reg No:
IBE1PA-DO0A, P POOZ 5L 20 T-20 B 10480
| Auddness: 8201, Sunadeep Tover, Nr, Ninmest
Prakashan, Gunikiil mad, Memnages, Ahmedatad
' Glugeret - 30053
E-mail ID; dhalarya@smal.com
T Address: Dianmendr Dhiama
BHE0E. TiRnkem Souasre, Thale| Cross-Road, Tralis,
1 Almedabad, Gulamst - 380054

Emall bt mamconsom@gmadeom

T e BsremEned

.T-.’!-i'hE-P.ﬁl'.‘E!'lHI'H‘.'ﬂ

Wb Bnkc Fipss/ibblgowiny home/ downiaads
Preaical Address: 84605, Tranium Square. Thaks|
Cross Road, Thattey, Abmedabad, Gujaret - 380054

Mot Appicaine

TN,

ascartained in Form CA,

Date | OZrd Aol 2025
Place - Ahmadabaed

Motica is hereby gven that the Mational Compary Law Tribunal has ordered the
commeanceiment of & corparite insolvency resolution process of the Maya Construction
Company Private Limited on 28th March, 2025,

Tha crédiloes of Maya Construction Company Private Limited, are bereby called upon 1o
subimit thelr claims with proot on or before 21tk Aprl 2025 to the intenm resolution
profassional at the address mentionad against antry Moo 10,

The financial créditors shall submit their clairms with prool by elecironic means only. A
ather creditors. may submit the claims with proaf in persan, by post or by electronic

& financial creditor b=longing to 2 class. &5 sted against the entry Moo 12, shall indicats
its chioice of authorisad mprasentative from among the three insclvency professionals
Ested against entry Mo.13 o act 83 authorised representative of the class To be
Submigsion of false or mesleading praofs of Glaim shall atiract penaitiaes.

I the matter of Maya Construction Compainy Private Limited
RegEtration Number ; BB IPA-001AP00251 /2017-2018,10480

iDharmendra Dhelariya)
Interim Resolution Professicnal

AFA Mumber: AALS 1048002 300625, LOGERE

MNote: All other features of the Scheme except those mentioned above will remain

unchanged.

Pursuant to the aforesaid changes in the Scheme, the unitholder holding units under the
Scheme as on April 04, 2025 have an option to redeem their units, without any exit lood

till May 07, 2025, subject to provisions of applicoble cut-off time,

Please note that the provision of this exit option is purely discretionary and does not

imply that the investors are required to compulsorily redeem their investments.

Pursuant to change in attributes of the Scheme, unitholders are advised to consult their

professional tax advisors for tax advice on the Scheme.

The Investors are further requested to note thot, subseguent to the effective date,
the change in the name of the Scheme would be carried out on the stock exchange/

depositories and other platforms in due course.

We assure you that these changes are in line with our best endeavors to serve you better.

All other features and terms and conditions of the Scheme shall remain unchonged.

This Notice-cum-Addendum forms an integral part of the SID/KIM issued for the Scheme,

recad with the addendums issued from time to time.

Place: Mumbai

For ICICI Prudential Asset Management Compaony Limited

Date : April 02, 2025
No. 003/04/2025

Sdi-

Authorised Signatory

To know more, call 1800 222 999/1800 200 6666 or visit www.icicipruamc.com

Investors are requested to periodically review and update their KYC details along with

their mobile number and amail id.

To increase owareness about Mutual Funds, we regularly conduct Investor Awareness
Programs across the country. To know more about i, please visit hitps:fwww.icicipruome.com

or visit AMFI's website hitps:www.omfiindia.com

Mutual Fund investments are subject to market risks,

read all scheme related documents carefully.

financialexp.epaptin - @@ @

CIN : L¥01

Tel. - B

SUMEDHA

adding values to vales

Sumedha Fiscal Services Ltd.

Rogistered & Corporate Office :
6A, Geetanjali, 8B, Middleton Street, Koltkata - 7OD0T1

E-mail: investors{@sumedhafiscal.com Website: www.sumedhafiscal com

AFA walid wpto 30,06/ 2025

01WB1889PLCO4T46S

43 2229 8836 7 6758

NOTICE OF POSTAL BALLOT

circulars |ssued in this ra

rudes and req

the followi

Motice is hereby given to the Members of Sumedha Fiscal Services
Limited ("the Company”) that pursuant to the provisions of Sections 108
and 110 & other applicable provisions, if any, of the Companies Act, 2013
("the Act™) read with Rules 20 and 22 of the Companies (Management
and Administration) Rules, 2014 ("the Rulas"), Regulation 44 of the SEBI
{Listing Obligations and Disclosure Requirements) Regulations, 2015
("Listing Regulations"} including any statutory medification(s) or
ra-anactmant(s) thaeraof for the time baing in forca, and in accordance
with the guidelines prescribed by the Minisiry of Corporate Affairs ("MCAT),
Government of India, for conducting postal ballot through electronic voling
{remote e-voting) vide General Circular No. 14/2020 dated April &, 2020,
General Circular No. 1772020 dated April 13, 2020 and subsequent

September 19, 2024 issued by the MCA (hereinafter collectively referred
to as "MCA Circulars”™), Secretarial Standard-2 ("55-2") issued by the
Institute of Company Secretaries of India and any other applicable laws,
ulations (including any statutory modification or re-anactment
tharaof for the time baing in force and as amended from time to Gime), if
any, approval of the Members of the Company is sought through Postal
Ballct only by way of electronic means ("remote e-woling”) in relation to
Special Business by way of Special Resolution as set out
in the Postal Ballot Motice {"Maotica”) dated Tuesday, February 04, 2025:

gard, the |atest baing 9/2024 dated

Sl. No.

Agenda item

1. | Re-appointment of Mr. Bhawani Shankar Rathi (DIM: 00028499)
as Wholetime Director of the Company.

1. The detailed explanatory

the resolution, forms part

Limited ("CDSL") and
www bseindia.com.

nacassa
address,

this notice for information
7. The detailed procedure

yel reg

shareholding) shall be in

subsaquently.

Kolkata
Apnl 02, 2025

Place
Date

Members are hereby informed that:
the Act read with Rules, setting out all the material facts relating to

2. In accordance with the MCA Circulars, the Notice is being sent anly
by electronic mode to those members whose names appear on
the Register of Members / List of Beneficial Owners as on Friday,
2Bth March, 2025 ("Cut-Off Date™) received from the Depositories
and whose e-mail address is tagﬁisaared with the Company/
Depositones. Physical copias of the
postal ballot forms and pre-paid business reply envelopes are not
being sent to Members for this Postal Baliot.

3. The Notice along with the explanatory statement s available on the
websgite of the Company i_.e. www.sumedhafiscal.com, website of
remote e-vofing service provider Central Depository Services (India)

4. The Company has completed dispatch of Postal Ballot Notice
through e-mail on Wednesday, April 02, 2025 to the membaears
whose a-mail address are rE#fistarad with the Company or with the
Depositories as on the Cut-

5.  Im accordance with the MCA Circulars, the Company has made

arangements for the members to register their e-mail

ambers who have nol registared their e-mail address are
requested to register the same.

6. Members would be able to cast their votes and convey their assent
(FOR) or dissent (AGAINST) to the proposed resolution only through
the remote e-voling process. Members whose names appeaar on the
Register of Members [ List of Beneficial Owners as on the Cut-0Off
Date will only be considered eligible for the purpose of e-voling.
A parson who becomas a member after the Cut-Off Date should treat

E-unlin? including the mannar in which the Members who have not

stered their email addresses can register thelr amall address
and! or cast thair vote, are specified in the Notice

8. \oting rights of a Member / Beneficial Owner (in case of alactronic

paid-up equity share capital of the Company.

9. Remote e-voling facility shall commence on Monday, 07th April,
2025 (9:00 A.M. IST) and end on Tuesday, 06th May, 2025
(5:00 P.M. IST) (both days inclusive), thereafter, the remote
e-yoting module shall be disabled by CDSL. Once the vote on a
resolution is cast byv.a member, no change will be allowed

10. The Company has appointed Mr. Asit Kumar Labh, a Practicing
Company Secretary, as Scrutinizer for conducting the Postal Ballot
process in a fair and transparent manner. The Scrutinizer's decision
an the validity of the Postal Baliot shall be final.

11. The results along with Scrutinizers Report shall be declared on or
before Wednesday, 0Tth May, 2025 by placing the same on the
wabsita of the Company at www.sumedhafiscal.com and will also
be communicated lo lhe Stock Exchanges e, BSE & CSE, and
Central Depository Services (India) Limited.

12. Any grievances connected with the Postal Ballot may be
addressed to the Company at investors
the RTA (MAHESHWARI DATAMATIC
mdpldc@yahoo.com. For any queries or issues regarding e-voling,
vou may refer the Frequently Asked Questions {'FAL') and e-voling
manual available at www.evotingindia.com under halp section or
write an email to helpdesk.evoting@cdslindia.com.

For SUMEDHA FISCAL SERVICES LIMITED

statement pursuant lo Section 102i(1) of

of thie Motice.

ostal Ballol Notice along with

on the website of BSE Limited, i.e.,

Date,

purpose only.
{ instructions on the process of remote

ropartion to his'her/its shareholding In the

sumedhafiscal.com or
PRIVATE LIMITED) at

Sd/-

Dhwani Fatehpuria
Company Secretary
Membership No. FCS 12817

:5""7_-]

. Chandigarh
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ICICI Prudential Asset Management Company Limited

Corporate Identity Number: U99999DL1993PLC054135

(A Bowernment of Rajasthan Enterprisa), 4, Meera Mang, Udsipur - 313001, Phone: (025452437177 /

F'::l} Rajasthan State Mines & Minerals Limited
-
i

2AZBTEI-6T, Fax (P294) DATETEH, 2ZETI, Emmmil- costracisce mmmi@rajasthan.govin

MUTUAL FUND Detailed Notice Inviting Tender Date - D2/04/Z025
; s ; : , - NIT Mo, & Date Description of Woark
HEQIStEI"Ed Office: 12 "LF|EH:|F, Marain I'-.-'Iunzll: 23, Barakhamba Road, Mew Defhi - 110 001. Particulars Exi;ting Revised e-Tanderno. RSMMCOY | Appointrment of Mine developes and aperatoer for Mining and
Corporate Office: ONE BKC, A - Wing, 13" Floor, Bandra-Kurlo Complex, : . _ GGM {Cont} Cont-28/ | Marketing of Mineral Sandstone from 8-Black of Lease area wilage
Bondra (East), Mumbai - 400 051; Tel: +91 22 2652 5000, Fax: +91 22 2652 8100, Where will | The corpus of the Scheme will | The corpus of the Scheme will 2024-25 dated 26.03.2005]  Paharpur, Tehsil: Roopwas, Distt Bharatpur, Rajasthan Arsa
Website: wwwicicipruamec.com, Email id: engquinyi@icicipruamc.com the Scheme | be invested in the schemes of [ be invested in the schemes of UBN No. 3E.3741 Hectare. Contractvalue Rs, 17730.00 Lac, EMD in Rs.
Central Service Office: 2™ Floor, Block B-2, Nirlon Knowledge Park, Westermn Express invest domestic or offshore Mutual Funds | domestic Mutual Funds in line ﬁ"‘:"‘u‘*ﬁ*‘:ﬂﬂﬂiﬁ_ﬂﬂ - | 3:3 '.n_Ic.Tiranchr FEI;?-; Rsrl-”r E'.-h;' _
5 . x ! = i : T rhar e Landifions v en green N aetaled ender for which please st o at our
Highway, Goregaon (E), Mumbai - 400 083. Tel.: 022 2685 2000 Faox: 022 26868313 that invest in debt, mongey market | with the asset allocation pattern B S N IR A8 WAL S i TR I OF A b rellsthAR BV F 5
= ddend th h f % d instruments and equity and equity | and Investment Objective of the Manages [Contract) on above address. i
Nntll:E—'l:l:.ln'I.*ﬂ endum to e Scheme In nrr:nutmn Dncur!mrlt (SID) and Key related instruments depending | Scheme. As per the SEBIguidelines, {Ra) Samwad/Cr25/149 Dy. General Manager (P&A)
Information Memorandum (KIM) of ICICI Prudential Income Optimizer Fund (FOF) (the on the asset allocation pattern | a Fund of funds scheme shall
Scheme) and Investment Objective of the | not invest its assets other that in FORM A
NOTICE IS HEREBY GIVEN THAT pursuaont to SEBl's letter to AMFI doted Scheme. As perthe SEBlguidelines, | schemes of mutual funds, except PUBLIC ANNOUNCEMENT
February 06, 2025 on 'Framework for launching of Fund of Fund (FOF) schemes with a Fund of funds scheme shall not | to the extent of funds required for (Undes Riegulatian & o the Insalvency and Bankruptey Board of iodla
' ' i 5 ; : + . - - - - - - {msoivency Resolition Process for Corponala Porsons) Regalarion
multiple underlying Funds' (the Framewaork), ICICI Prudential Trust Limited (the Trustee) invest its assets other than in | meeting the liguidity requirements FOR I'E ATTENTION DF THE L‘.HEIJITDH ﬂF
i i schemes of mutual funds, except | for the purpose of repurchases
and ICICI Prudential Asset Management Company Limited (the AMC) have approved o : b fIf?' r el i P MAYA CONSTRUCTION COMPANY PRIVATE LIMITED
categorization of ICICI Prudential Income Optimizer Fund (FOF) with effect from to the extent of funds required for | or redemptions. Subject to the e ESRsr et
April 07, 2025 ("Effective Date”). meeting the liquidity requirements | Regulations, the corpus of the 1. [Narme of corporate debior AR, CONSTRUCTION COMPANY PRIVATE LIITED
for the purpose of repurchases | Scheme can be invested in 2. | Date of ncompornsticn of comomte A7,/003, 2004
: : - | datrtor
Scheme Name | Scheme Code ar n—:-de_mptmns. Subject to the | any Hi.‘rut not :.&:je:r:luswel"-,-'] of the e
3 T Regulations, the corpus of the | following securities: | s incomosated 7 registensd
Fund (FOF) any (but not exclusively) of the e i L b B b o o YO
i tallowiiie saciritios 2) Obligations/ Term Deposits of 5, | Ackiress of the mgistered office and 3132 Prifwd Park Shoping Cenler Harhila Road,
A. Rationale for changes in the Scheme: ; 9 : i : banks (both public and private | eincaaed offoe: (f syt of corporate. ;;Hﬁrmmmj?grg;; mm
Pursuant to the Framework for (FOF) schemes with multiple underlying Funds, the % g:;t:urz :?nE;EE hszETfijT sector) and  development &, | Insahverney commencement date in | 2803 2025 {Crder recsived on 00-04-2025)
asset management companies have been directed to comply with the provisions of the Fund(s). financial m&:htutmn% = m;;;ﬁ:;ﬁ?:ﬁmﬂ_ s
Frameweork and to re-categorise the existing FOF schemes having multiple underlying . — o — 3) Money market instruments |resciution process |
funds within three months from the date of receipt of communication of the Framework.  HIQEHON, REOT LEpunia 1 permitted by SEBI/RBI G, |kt neyd gl on:niamier o frec 1P Lk e B
banks {both public and private . |insahvncy professieal acting a5 Regt Nz
B. Details of the changes are as follows: Sectarl  and  devdioprent | e-units ot the schemes of the _|Ioterim resobton professionsl | IESYIPA0001,P PO0251 2017 2018/10480
f il institut P Mutual Funds in which the Scheme g, | Address and e-rrall of the intenm Address: A 201 Suradeen Tower, N MNewniset
Particulars Existing Revised e 5 propose to make investments in -m?ﬂaﬁrﬁwll s mmmmml?l e e e
. 5 3. Mc:ne_*_.-' market  instruments | could be listed or unlisted. open/ xs .EM;E el
Name of ICIC| Prudential Income Optimizer | ICICI  Prudential Income plus permitted by SEBI/REI closed ended. The units may be 10 Address Hmﬁ: U?:Jt‘ -‘-ﬁ'ﬂﬁ; Dharmendr Dﬁﬂgjﬂm i
. = H - ' - COFMESENIT niEmm BHECE, .:'H'Irum-S:EJEHE. tl . 1M,
the Scheme | Fund (FOF) Arbitrage Active FOF The units of _th'E' F-FhE'mEE of the | acquired 'Fhruugh subscription  bchter ko ikt i
Mutual Funds in which the Scheme | to the units during the New . | Emaill Kt miavacons dmomal com
Type of the | An open ended fund of funds | &n open ended fund of funds propose to make investments in | Fund Offer of the schemes or by 11| Lest date for submission of dams. 11:04-2005
Sch ] 2 3 : i ; 2 = A : P iz | Classes of creditons, F any, undar T b eescewrtained
cheme scheme predominantly investing | scheme investing in Debt oriented could be listed or unlisted, open/ | subscriptions on on-going basis in | clause (b of sub-section (5A) of
in debt oriented schemes and | and arbitrage schemes, closed ended. The units may be | case of open -ended schemes. (sectian 21, ascertained by e infenim
may also invest in equity & hybrid acquired ’Fhmugh. subscription | The jnter Scheme transfer of gimﬁ'mm& Frofssorals | To be escoviained
schemes. to the units during the New |, .stments shall be in occordance deried o act s Authtses
Fund Offer of the schemes or by | \ith the provisions contained in i denbandi sk
Product « Regular Income » Short Term Savings SUBSE’;PT'GHE ﬂ”dﬂ;'gf;_'.”'ﬂ basis in | haragraph 12.30 of the Master 2| BT Rt Forrms and [T Ty ey —————
. case of open ended schemes. . e i iharize - R Srao
labelling « An open ended fund of |« An open ended fund of S P S e f Circular pertaining  to Inter- :i. r:-m-w; e :::4 e Eimr;:dm;ﬁ :Eﬂa.ﬁfﬂl n;;,;:ta_whei
funds scheme predominantly funds scheme investing in in;ﬂ:‘_l :r:h"qﬁﬂﬁr;s i I;SEDS[E;HSE Scheme transfer of investments. Not Applicable
: : I - £ L : e : 2 fotice |15 hereby given that the Matlonal Compary Law Tribunal hes ordered the
IHMIF-IEE‘tll'Ig I; ?IEblt ::nent?d D‘:Jt Oriented and Ell"bltl"ﬂgE with the Provisions contained in commancement of 8 corporate insofvency resolution I;TWEESE of the Maya Coenstruction
schemes and will also invest in schemes Company Private Limited on 28th March, 2025,
; ; F“:'-l b H.'.IFI-h 12'3’_9 of the Master Tha craditors of Maya Construction Company Private Limited, are hereby called upon to
qu”t}" & h'_'p"brld zchemes Circular pEI'tEIIﬂIHg to Imter- submit thedr claims with prool on or Before 11th April 2025 o the inlerim resolulion
. Scheme transfer of investments. E-n.}fesslun:aI.a:thEtau:h:lrﬁs.mentlnlnEd Egﬂlnls.tentryhlu. 1I:J.. . duiea -
Category of | Other Scheme — Fund of Fund Hybrid FOF - Income plus hiohigime bt s bt e el i et e
the Schame Arbitrage FOF Exit Load » [f units redeemed or switched | Nil e ) R o S '
ithi ; A financial creditor belonging o a class, as lsted against theantry Mo 12, shallindicale
3 2 2 = 2 E out within 12 ‘months. from However, the Trustee shall have its cholce of autharised representative from among the three insohency professionals
Investment | The primary objective of the | The primary objective of the the date ELD“DtmEI'It - 1% of | 4 right to prescribe or modify the bisted aﬁuigf'lruntr'g'tﬂu 13 to act a5 authorised reprasentative of the class To be
d & N B B s 1 i > asrartaingd in Fasm 4
ﬂhjEC‘.’l\FE Scheme is to generate reg ular | Scheme is to invest in Debt Dpp“_‘:uhlﬂ AV. . load structure with prospective Submission of false or mesleading proofs of claim shall attract penatties.
income by predominantly investing | oriented schemes and Arbitrage * If units redeemed or switched | effect subject to o maximum i Tmm ey Sheisdiy
in debt oriented schemes. The | schemes in order to generate out ofter 12 r"-":"r"th_ from the | prescribed under the Regulations. In the matter of Maya Ennntnﬂ?mmnm::w:‘;ﬁhﬁnﬂ:;
Scheme will also invest in equity | regular income. dateioraltobrent.- Wil it 5 B3 April E;':;m:rm-m NUMTI-;# L?fﬂ':ﬁﬁlﬂ'ﬁ%ﬂﬂﬁEéﬁégggg
- - : However, the Trustee shall have bl b il AEA valid upto 30/06/2025
oriented & hybrid oriented ' : Mace : Ahmedabad 3
LR R e Howeyer. faeme. ‘can be o8 a right to prescribe or modify the

, e B assurance or guarantee that lood structure with prospective
{.ﬂpltﬂl appreciation, the investment DbjE'E'ti"nl'E of the effect 5u|;]ject to o moximum
Howewver, there can be no | Scheme would be achieved. prescribed under the Regulations. :

C:S”_mn A M g;ﬂm es fth:'t Risk Factors - Inclusion of risk factors with ﬂ!ﬂ.ﬁg}:‘,ﬂ‘
the investment :abjective of the respect to changes in asset . .
Scheme would be achieved. alloeatiin Sumedha Fiscal Services Ltd.
elevent || _ - Risks associated with Arbitrage GA, Gaetanial 85, Middiolon Sirest. Kolkata - 700071
i Instrument Approximate Instrument Approximate Schemes Tel. - 21 33 2220 8936 / 6758
extroct . . E-mail: investors@sumedhalfizcal.com Website: www sumedhafiscal.com
Miocation (% of corpus) = url:.:trugei fhen?as :is to lde“'{'ﬂ' rlimt“::j il:s' tnergby giueql}t[:uhtr:& I".'!ﬂmbtatrs lgf Sumedha Fifs;al [_Eami1c§§
o = | i . Cin exploil rice IsCrepancies Im 8 Loampany Al pursuant o e provisions of seclans
Pattern Minimum | Maximum || | WIAIARTE | W obcimum 2 mrisus :_mkm Hp S and 110 & other applicable provisions, if any, of the Companies Act, 2013
: | Units of Deb 95 100 : g 3 ! ("the Act™) read with Rules 20 and 22 of the Companies (Management
Equity 10 85 nits of Debt price differences may narrow or and Administration) Rules, 2014 ("the Rules"), Regulation 44 of the SEBI
< ariented y £ {Listing Obligations and Disclosure Raquiremants) Regulations, 2015
Oriented &ch 4 disappsdr befors the ‘arbitrage ("Listing ﬂagulatlnns"{} including any statutory modification(s) or
Schemes chemes an opportunity Is executed, re-enactment(s) thareof for the time being in force, and in accordance
, Arbitrage thus reducing or eliminating with the guidelines prescribed by the Ministry of Corporate Affairs ("MCA”),
Dekt 65 an | hasad atariial fits. S : Government of India, for conducting postal ballot through electronic voting
potential profits. Security prices remote e-voting) vide General Circular No. 14/2020 dated April B, 2020,
oriented Schemes are fluctuating and therefore _ane'iral E_Imulard Mo. t1hF_'-fEUED &gte?hﬁprltiﬁi .E;J[}i[:l ar}'nigaﬂuzbfegulané
C Pk 4 £ CIrCuiars 1ssuad In s regard, g |gales 2ing aie
schemes Money 0 5 timing discrepancies or delays September 19, 2024 issued by the MCA (hersinafter collectively referred
& Hybrid in executing trades may impact to as "MCA Circulars™), Secretarial Standard-2 ("S5-2") issued by the
2 Market profits identification dand Institute of Company Secratarias of India and any other applicabla laws,
oriented instruments e y ; rules and regulations (including any statutory modification or re-enactment
h , exploitation of the discrepancies thereof for the time being in force and as amended from time to time), if
| SEREMES {with involve uncertainty as the fund any, approval of the Members of the Company is sought through Postal
maturity not i b ble t Ballot only by way of electronic means ("remote e-voting”) in relation to
Money 0] 5 i Monagers oy e e die. o the following Special Business by way of Special Resolution as set out
MaHeat exceeding recognize the opportunities or in the Postal Ballot Motice {"Motice”) dated Tuesday, February 04, 2025:
Inst " 91 days) may not be able to take advantage Si. No. Agenda item
A _;’Jmﬂn A including Tri- of the same in time. In addition, L gfﬁ%?é‘:ﬁg'giﬂﬂr‘t’g'rEﬁh“;aggﬁjhpaa“n‘;a' Rathl [DIN; 00028499)
(wi : Party Repo® insufficient liquidity in one or more BTG s are huraty nformed that :
ety vor similar instruments as may be markets may make it difficult to 1. The detaiied explanatory statelrnent pursuant to Section 102{1) of
not : Y execute trodes ot desired prices, the Act read with Rules, setfing out all the material facts refating to
exceeding permrl:ted b}l' REI/ SEBL. impncﬁng the effectiveness of the the resalution, Fn_rrna part of thf;‘l Motice. o .
. 2 2. In accordance with the MCA Circulars, the Notice is being sent only
91 days), The Scheme shall invest up to arbitrage strategy. by electronic mode to those members whose names appear on
including 65% in Units of Debt Oriented Erfors In  trade  execution, 12139&. Hﬁgmﬁr g:} ?EEEEEET _éfwlilsl of %aneﬁ;;:ld ?wna;’: ag on F_rt:;i?y,
arch, u Date") received from the Depositorias
Tri-Party Schemes and Money Market technology failures, or problems and whose e-mail address is registered with the Company/
Hcpﬂ" cash Instruments, subject to minimum with the trading platform may D&ptgls.lﬂe?.fljhyslcald{:uples u:_nIII tEE Postal Ealllnt Nntllca along mtl‘ti
= ! T . i g 0L TOFMS an FE=pal USITEss re anve BE are no
gkt 10% investment in Units of Debt impact returns. In case the trade ﬁmg sent to Members for 1_}!35 Postal Ballot. 21 o
; Oriented Schemes. The balance is entered with a counterparty 3. The Netice along with the explanatory statement is available on the
equivalents investments of the Scheme shall rather than an exchange, there E?.Eﬁifﬂfﬂi“ CLﬂ’ﬂHpﬁeamfnﬂfggﬁE:uﬁbcs"&arﬁbﬁﬁﬂiﬂ
*or similar instruments as may be be in Units of Arbitrage bosed is a counterparty risk that the Limited l;_"CEJ%L"} and on the website of BSE Limited, |.e.,
: schemes. trading partner defaults or fails to www.bseindia.com,
permitted by RBI/ SEBI. hnnnr%lfe trade which miav:resutt 4. The Company has completed dispatch of Postal Ballot Notice
i | y through E—rr:andn::n Wednesday, Agﬂl 0z, Eﬂgﬁ to tha members
; : . S n a loss. whose e-mail address are istered with the Company or with the
What Subject to the Regulations | The primary objective of the | | _ : _ Einn sitoring s n e Gkof Dols. ol
are the and other prevailing lows os | Scheme is to generate regular | | Note: All other features of the Scheme except those mentioned above will remain 5 In accordance with the MCA Circulars, the Company has made
Investment | applicable, the Scheme con invest | income by investing in Debt | | unchanged. necessary arrangements for the members to register their e-mail
v - : ; address. Members who have not regisiered their e-mail address are
Strategies in any (but not exclusively) of the | Oriented Schemes and balance | | Pursuant to the aforesaid changes in the Scheme, the unitholder holding units under the requested to register the same. _
following cotegory of schemes: shall be invested in arbitrage | Scheme as on April 04, 2025 have an option to redeem their units, without any exit load B ?*F%mﬂ’:;ﬂrﬁdwulgt I:EE Smﬁsﬂﬁﬁtntjhe-r vmﬂ;gnd m:lm;?r thiewtrs.umnrf
. t . o3 3 x Or dEse ong propo MEes0IuEan on
1. Units of Equity oriented Schemes, The allocation towards till May 07, 2025, subject to provisions of applicable cut-off time. the remote e-voting pracess. Memhimpwhme S0IK appﬂ};r mrﬂ'l-lﬂmﬂ
Schemes; Debt Oriented Schemes and | | piegee note that the provision of this exit option is purely discretionary and does not sl “J;;ﬂ“;“:gi;,ﬁ'ﬁi;& Eﬁgﬂ:’ ?éﬂ;*;ﬂf;f,ﬁ;,ﬁ?iﬁgi;ﬂ
2. Units of Debt oriented Schemes: urbl'::nge EjhEMEE shall h:thEEd imply that the investors are required to compulsorily redeem their investments. %per‘s%n w1|r'||.:| I::Iefmmeg a member aﬂelr the Cut-Off Date should treat
mcrket ynamics, arbitrage ; i i y ; iz notice for information purpose only.
3. Units of Hybrid oriented opportunities and interest mg:e Pursuant to change in ottributes of the Scheme, unitholders are advised to consult their 7. The detailed procedure / instructions on the process of remote
Schemes; T O T T W professional tax advisors for tax advice on the Scheme. E—"”-;U"'”E t'”“";':::}l“é! the Vonkode which the .’"‘E""Ef".ﬂ W“E‘.Eh:d"g not
. YEIL Negisiers 2il eimal Me3SE5 Gan reqisier e emal Mess
The Scheme will invest based on The Investors are further requested to note thot subsequent to the effective date, and! or cast their vote, are specified in the Notice.

. al : : B. Voling rights of a Member | Benaficial Owner (in case of electronic
the investment objective and asset the r:hlr;mgl;e in the name of the Scheme would be carried out on the stock exchange/ sharcHoiding) shall be in propartion to his/herits sharsholding I the
allocation pattern as set out in this depositories and other platforms in due course. paid-up equity share capital of the Company.

P
— . 8. Remaole e-valing facility shall commence on Monday, 07th April,
5|D.' The fund rT‘tICIr'lﬂgE‘r based on We assure vou that these changes are in line with our best endeavors to serve you better. 2025 (9:00 A.M. IST) and end on Tuesday, ﬂﬁtﬁ May, 2025
their outlook will decide on the All other features and terms and conditions of the Scheme shall remain unchanged. (5:00 P.M. IST) (both days inclusive), thereafter, the remote
rerht f tr iy . . . e-voting module shall be disabled by CDSL. Once the vote on a
weigntage of each scheme, This Notice-cum-Addendum forms an integral part of the SIDVKIM issued for the Scheme, fﬁEﬂlutrﬂﬁIEE cast by a member, no change will be allowed
: X , H e : 1 ; : subsequently.

For investing in debt oriented read with the oddendums issued from time to time. ¥l Fhi Campany Fas Srainied i Rt W Labi s Prasiting
schemes, the investment team For ICICI Prudential Asset Management Company Limited Company Selr:retar:&l, tas Scrutinitzer for cn:%?}ucgng :Ihe P?stgl Ballot
: ) : process in a fair and transparent manner. The Scrutinizer's decision

of the ":T'M{: WII”_ 5!1.11:1.}-' the LR Place: Mumbai Sdif- on the validity of the Postal Ballot shall be final,
economic conditions, including the Date ; April D2, 2025 Authorised Signatory 11. The results along with Scrutinizers Report shall be declared on or

i - : before Wednesday, 0Tth May, 2025 by placing the same an the
pﬂllltl:ul't ECD:Fﬂgjc :—:_'n"."l_z::tr;men; No. 003042025 website of the Company at m.aumdaaﬁﬂal.mm and é.r-'lll also
and factors affecting nquidity an oy Ty be communicated fo the Stock Exchanges i.e, BSE & C3E, and
Serask foitas To know more, call 1800 222 999/1800 200 6666 or visit wwwiicicipruamc.com Central Depository Services (India) Limited.

' i ; : , : 12. Any grievances connacled with the Postal Ballot may be
With an aim to generate capital Investors ore requested to periodically review and update their KYC details along with addressed to the Company at investors@sumedhafiscal.com or
o > their mobile number and email id. the RTA (MAHESHWARI DATAMATICS PRIVATE LIMITED]) at
appreciation, the Scheme will - mdplde@yahoo.com. For any queries of issues regarding e-voling,
invest in equity oriented & hybrid To increase aowareness about Mutual Funds, we regularly conduct Investor Awareness YO l‘rtEIi:,.f refer the Frequently Asked GQuestions (FACY) and e-voting
oriented schemes: Pragrams across the country. To know more about it, please visit https:wwwicicipruame.com i 1"’;‘!‘;"_,:5,.?;“:“'" e "ﬂﬂﬂﬂﬁ,’ﬁ?&iﬂﬁ"ﬁiﬂe'p pRion oF
or visit AMFI's website hitpsiwww.amfiindia.com For SUMEDHA FISCAL SERVICES LIMITED
" 3 . . Sd [
Benchmark E;‘:;;g ETEd fij:‘;’ ;E.;,%TESIL ET;EE:;T:;E;; 'I:'nzb:}:“d""“ Mutual Fund investments are subject to market risks, Dhwani Fatehpuria
Flace :Kolkala Company Sacretar
read all scheme related documents carefully. Bt e s Membershib No. EGS 1281
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ICICI Prudential Asset Management Company Limited

Corporate Identity Number: U99999DL1993PLC054135

(A Bowernment of Rajasthan Enterprisa), 4, Meera Mang, Udsipur - 313001, Phone: (025452437177 /

F'::l} Rajasthan State Mines & Minerals Limited
-
i

2AZBTEI-6T, Fax (P294) DATETEH, 2ZETI, Emmmil- costracisce mmmi@rajasthan.govin

MUTUAL FUND Detailed Notice Inviting Tender Date - D2/04/Z025
; s ; : , - NIT Mo, & Date Description of Woark
HEQIStEI"Ed Office: 12 "LF|EH:|F, Marain I'-.-'Iunzll: 23, Barakhamba Road, Mew Defhi - 110 001. Particulars Exi;ting Revised e-Tanderno. RSMMCOY | Appointrment of Mine developes and aperatoer for Mining and
Corporate Office: ONE BKC, A - Wing, 13" Floor, Bandra-Kurlo Complex, : . _ GGM {Cont} Cont-28/ | Marketing of Mineral Sandstone from 8-Black of Lease area wilage
Bondra (East), Mumbai - 400 051; Tel: +91 22 2652 5000, Fax: +91 22 2652 8100, Where will | The corpus of the Scheme will | The corpus of the Scheme will 2024-25 dated 26.03.2005]  Paharpur, Tehsil: Roopwas, Distt Bharatpur, Rajasthan Arsa
Website: wwwicicipruamec.com, Email id: engquinyi@icicipruamc.com the Scheme | be invested in the schemes of [ be invested in the schemes of UBN No. 3E.3741 Hectare. Contractvalue Rs, 17730.00 Lac, EMD in Rs.
Central Service Office: 2™ Floor, Block B-2, Nirlon Knowledge Park, Westermn Express invest domestic or offshore Mutual Funds | domestic Mutual Funds in line ﬁ"‘:"‘u‘*ﬁ*‘:ﬂﬂﬂiﬁ_ﬂﬂ - | 3:3 '.n_Ic.Tiranchr FEI;?-; Rsrl-”r E'.-h;' _
5 . x ! = i : T rhar e Landifions v en green N aetaled ender for which please st o at our
Highway, Goregaon (E), Mumbai - 400 083. Tel.: 022 2685 2000 Faox: 022 26868313 that invest in debt, mongey market | with the asset allocation pattern B S N IR A8 WAL S i TR I OF A b rellsthAR BV F 5
= ddend th h f % d instruments and equity and equity | and Investment Objective of the Manages [Contract) on above address. i
Nntll:E—'l:l:.ln'I.*ﬂ endum to e Scheme In nrr:nutmn Dncur!mrlt (SID) and Key related instruments depending | Scheme. As per the SEBIguidelines, {Ra) Samwad/Cr25/149 Dy. General Manager (P&A)
Information Memorandum (KIM) of ICICI Prudential Income Optimizer Fund (FOF) (the on the asset allocation pattern | a Fund of funds scheme shall
Scheme) and Investment Objective of the | not invest its assets other that in FORM A
NOTICE IS HEREBY GIVEN THAT pursuaont to SEBl's letter to AMFI doted Scheme. As perthe SEBlguidelines, | schemes of mutual funds, except PUBLIC ANNOUNCEMENT
February 06, 2025 on 'Framework for launching of Fund of Fund (FOF) schemes with a Fund of funds scheme shall not | to the extent of funds required for (Undes Riegulatian & o the Insalvency and Bankruptey Board of iodla
' ' i 5 ; : + . - - - - - - {msoivency Resolition Process for Corponala Porsons) Regalarion
multiple underlying Funds' (the Framewaork), ICICI Prudential Trust Limited (the Trustee) invest its assets other than in | meeting the liguidity requirements FOR I'E ATTENTION DF THE L‘.HEIJITDH ﬂF
i i schemes of mutual funds, except | for the purpose of repurchases
and ICICI Prudential Asset Management Company Limited (the AMC) have approved o : b fIf?' r el i P MAYA CONSTRUCTION COMPANY PRIVATE LIMITED
categorization of ICICI Prudential Income Optimizer Fund (FOF) with effect from to the extent of funds required for | or redemptions. Subject to the e ESRsr et
April 07, 2025 ("Effective Date”). meeting the liquidity requirements | Regulations, the corpus of the 1. [Narme of corporate debior AR, CONSTRUCTION COMPANY PRIVATE LIITED
for the purpose of repurchases | Scheme can be invested in 2. | Date of ncompornsticn of comomte A7,/003, 2004
: : - | datrtor
Scheme Name | Scheme Code ar n—:-de_mptmns. Subject to the | any Hi.‘rut not :.&:je:r:luswel"-,-'] of the e
3 T Regulations, the corpus of the | following securities: | s incomosated 7 registensd
Fund (FOF) any (but not exclusively) of the e i L b B b o o YO
i tallowiiie saciritios 2) Obligations/ Term Deposits of 5, | Ackiress of the mgistered office and 3132 Prifwd Park Shoping Cenler Harhila Road,
A. Rationale for changes in the Scheme: ; 9 : i : banks (both public and private | eincaaed offoe: (f syt of corporate. ;;Hﬁrmmmj?grg;; mm
Pursuant to the Framework for (FOF) schemes with multiple underlying Funds, the % g:;t:urz :?nE;EE hszETfijT sector) and  development &, | Insahverney commencement date in | 2803 2025 {Crder recsived on 00-04-2025)
asset management companies have been directed to comply with the provisions of the Fund(s). financial m&:htutmn% = m;;;ﬁ:;ﬁ?:ﬁmﬂ_ s
Frameweork and to re-categorise the existing FOF schemes having multiple underlying . — o — 3) Money market instruments |resciution process |
funds within three months from the date of receipt of communication of the Framework.  HIQEHON, REOT LEpunia 1 permitted by SEBI/RBI G, |kt neyd gl on:niamier o frec 1P Lk e B
banks {both public and private . |insahvncy professieal acting a5 Regt Nz
B. Details of the changes are as follows: Sectarl  and  devdioprent | e-units ot the schemes of the _|Ioterim resobton professionsl | IESYIPA0001,P PO0251 2017 2018/10480
f il institut P Mutual Funds in which the Scheme g, | Address and e-rrall of the intenm Address: A 201 Suradeen Tower, N MNewniset
Particulars Existing Revised e 5 propose to make investments in -m?ﬂaﬁrﬁwll s mmmmml?l e e e
. 5 3. Mc:ne_*_.-' market  instruments | could be listed or unlisted. open/ xs .EM;E el
Name of ICIC| Prudential Income Optimizer | ICICI  Prudential Income plus permitted by SEBI/REI closed ended. The units may be 10 Address Hmﬁ: U?:Jt‘ -‘-ﬁ'ﬂﬁ; Dharmendr Dﬁﬂgjﬂm i
. = H - ' - COFMESENIT niEmm BHECE, .:'H'Irum-S:EJEHE. tl . 1M,
the Scheme | Fund (FOF) Arbitrage Active FOF The units of _th'E' F-FhE'mEE of the | acquired 'Fhruugh subscription  bchter ko ikt i
Mutual Funds in which the Scheme | to the units during the New . | Emaill Kt miavacons dmomal com
Type of the | An open ended fund of funds | &n open ended fund of funds propose to make investments in | Fund Offer of the schemes or by 11| Lest date for submission of dams. 11:04-2005
Sch ] 2 3 : i ; 2 = A : P iz | Classes of creditons, F any, undar T b eescewrtained
cheme scheme predominantly investing | scheme investing in Debt oriented could be listed or unlisted, open/ | subscriptions on on-going basis in | clause (b of sub-section (5A) of
in debt oriented schemes and | and arbitrage schemes, closed ended. The units may be | case of open -ended schemes. (sectian 21, ascertained by e infenim
may also invest in equity & hybrid acquired ’Fhmugh. subscription | The jnter Scheme transfer of gimﬁ'mm& Frofssorals | To be escoviained
schemes. to the units during the New |, .stments shall be in occordance deried o act s Authtses
Fund Offer of the schemes or by | \ith the provisions contained in i denbandi sk
Product « Regular Income » Short Term Savings SUBSE’;PT'GHE ﬂ”dﬂ;'gf;_'.”'ﬂ basis in | haragraph 12.30 of the Master 2| BT Rt Forrms and [T Ty ey —————
. case of open ended schemes. . e i iharize - R Srao
labelling « An open ended fund of |« An open ended fund of S P S e f Circular pertaining  to Inter- :i. r:-m-w; e :::4 e Eimr;:dm;ﬁ :Eﬂa.ﬁfﬂl n;;,;:ta_whei
funds scheme predominantly funds scheme investing in in;ﬂ:‘_l :r:h"qﬁﬂﬁr;s i I;SEDS[E;HSE Scheme transfer of investments. Not Applicable
: : I - £ L : e : 2 fotice |15 hereby given that the Matlonal Compary Law Tribunal hes ordered the
IHMIF-IEE‘tll'Ig I; ?IEblt ::nent?d D‘:Jt Oriented and Ell"bltl"ﬂgE with the Provisions contained in commancement of 8 corporate insofvency resolution I;TWEESE of the Maya Coenstruction
schemes and will also invest in schemes Company Private Limited on 28th March, 2025,
; ; F“:'-l b H.'.IFI-h 12'3’_9 of the Master Tha craditors of Maya Construction Company Private Limited, are hereby called upon to
qu”t}" & h'_'p"brld zchemes Circular pEI'tEIIﬂIHg to Imter- submit thedr claims with prool on or Before 11th April 2025 o the inlerim resolulion
. Scheme transfer of investments. E-n.}fesslun:aI.a:thEtau:h:lrﬁs.mentlnlnEd Egﬂlnls.tentryhlu. 1I:J.. . duiea -
Category of | Other Scheme — Fund of Fund Hybrid FOF - Income plus hiohigime bt s bt e el i et e
the Schame Arbitrage FOF Exit Load » [f units redeemed or switched | Nil e ) R o S '
ithi ; A financial creditor belonging o a class, as lsted against theantry Mo 12, shallindicale
3 2 2 = 2 E out within 12 ‘months. from However, the Trustee shall have its cholce of autharised representative from among the three insohency professionals
Investment | The primary objective of the | The primary objective of the the date ELD“DtmEI'It - 1% of | 4 right to prescribe or modify the bisted aﬁuigf'lruntr'g'tﬂu 13 to act a5 authorised reprasentative of the class To be
d & N B B s 1 i > asrartaingd in Fasm 4
ﬂhjEC‘.’l\FE Scheme is to generate reg ular | Scheme is to invest in Debt Dpp“_‘:uhlﬂ AV. . load structure with prospective Submission of false or mesleading proofs of claim shall attract penatties.
income by predominantly investing | oriented schemes and Arbitrage * If units redeemed or switched | effect subject to o maximum i Tmm ey Sheisdiy
in debt oriented schemes. The | schemes in order to generate out ofter 12 r"-":"r"th_ from the | prescribed under the Regulations. In the matter of Maya Ennntnﬂ?mmnm::w:‘;ﬁhﬁnﬂ:;
Scheme will also invest in equity | regular income. dateioraltobrent.- Wil it 5 B3 April E;':;m:rm-m NUMTI-;# L?fﬂ':ﬁﬁlﬂ'ﬁ%ﬂﬂﬁEéﬁégggg
- - : However, the Trustee shall have bl b il AEA valid upto 30/06/2025
oriented & hybrid oriented ' : Mace : Ahmedabad 3
LR R e Howeyer. faeme. ‘can be o8 a right to prescribe or modify the

, e B assurance or guarantee that lood structure with prospective
{.ﬂpltﬂl appreciation, the investment DbjE'E'ti"nl'E of the effect 5u|;]ject to o moximum
Howewver, there can be no | Scheme would be achieved. prescribed under the Regulations. :

C:S”_mn A M g;ﬂm es fth:'t Risk Factors - Inclusion of risk factors with ﬂ!ﬂ.ﬁg}:‘,ﬂ‘
the investment :abjective of the respect to changes in asset . .
Scheme would be achieved. alloeatiin Sumedha Fiscal Services Ltd.
elevent || _ - Risks associated with Arbitrage GA, Gaetanial 85, Middiolon Sirest. Kolkata - 700071
i Instrument Approximate Instrument Approximate Schemes Tel. - 21 33 2220 8936 / 6758
extroct . . E-mail: investors@sumedhalfizcal.com Website: www sumedhafiscal.com
Miocation (% of corpus) = url:.:trugei fhen?as :is to lde“'{'ﬂ' rlimt“::j il:s' tnergby giueql}t[:uhtr:& I".'!ﬂmbtatrs lgf Sumedha Fifs;al [_Eami1c§§
o = | i . Cin exploil rice IsCrepancies Im 8 Loampany Al pursuant o e provisions of seclans
Pattern Minimum | Maximum || | WIAIARTE | W obcimum 2 mrisus :_mkm Hp S and 110 & other applicable provisions, if any, of the Companies Act, 2013
: | Units of Deb 95 100 : g 3 ! ("the Act™) read with Rules 20 and 22 of the Companies (Management
Equity 10 85 nits of Debt price differences may narrow or and Administration) Rules, 2014 ("the Rules"), Regulation 44 of the SEBI
< ariented y £ {Listing Obligations and Disclosure Raquiremants) Regulations, 2015
Oriented &ch 4 disappsdr befors the ‘arbitrage ("Listing ﬂagulatlnns"{} including any statutory modification(s) or
Schemes chemes an opportunity Is executed, re-enactment(s) thareof for the time being in force, and in accordance
, Arbitrage thus reducing or eliminating with the guidelines prescribed by the Ministry of Corporate Affairs ("MCA”),
Dekt 65 an | hasad atariial fits. S : Government of India, for conducting postal ballot through electronic voting
potential profits. Security prices remote e-voting) vide General Circular No. 14/2020 dated April B, 2020,
oriented Schemes are fluctuating and therefore _ane'iral E_Imulard Mo. t1hF_'-fEUED &gte?hﬁprltiﬁi .E;J[}i[:l ar}'nigaﬂuzbfegulané
C Pk 4 £ CIrCuiars 1ssuad In s regard, g |gales 2ing aie
schemes Money 0 5 timing discrepancies or delays September 19, 2024 issued by the MCA (hersinafter collectively referred
& Hybrid in executing trades may impact to as "MCA Circulars™), Secretarial Standard-2 ("S5-2") issued by the
2 Market profits identification dand Institute of Company Secratarias of India and any other applicabla laws,
oriented instruments e y ; rules and regulations (including any statutory modification or re-enactment
h , exploitation of the discrepancies thereof for the time being in force and as amended from time to time), if
| SEREMES {with involve uncertainty as the fund any, approval of the Members of the Company is sought through Postal
maturity not i b ble t Ballot only by way of electronic means ("remote e-voting”) in relation to
Money 0] 5 i Monagers oy e e die. o the following Special Business by way of Special Resolution as set out
MaHeat exceeding recognize the opportunities or in the Postal Ballot Motice {"Motice”) dated Tuesday, February 04, 2025:
Inst " 91 days) may not be able to take advantage Si. No. Agenda item
A _;’Jmﬂn A including Tri- of the same in time. In addition, L gfﬁ%?é‘:ﬁg'giﬂﬂr‘t’g'rEﬁh“;aggﬁjhpaa“n‘;a' Rathl [DIN; 00028499)
(wi : Party Repo® insufficient liquidity in one or more BTG s are huraty nformed that :
ety vor similar instruments as may be markets may make it difficult to 1. The detaiied explanatory statelrnent pursuant to Section 102{1) of
not : Y execute trodes ot desired prices, the Act read with Rules, setfing out all the material facts refating to
exceeding permrl:ted b}l' REI/ SEBL. impncﬁng the effectiveness of the the resalution, Fn_rrna part of thf;‘l Motice. o .
. 2 2. In accordance with the MCA Circulars, the Notice is being sent only
91 days), The Scheme shall invest up to arbitrage strategy. by electronic mode to those members whose names appear on
including 65% in Units of Debt Oriented Erfors In  trade  execution, 12139&. Hﬁgmﬁr g:} ?EEEEEET _éfwlilsl of %aneﬁ;;:ld ?wna;’: ag on F_rt:;i?y,
arch, u Date") received from the Depositorias
Tri-Party Schemes and Money Market technology failures, or problems and whose e-mail address is registered with the Company/
Hcpﬂ" cash Instruments, subject to minimum with the trading platform may D&ptgls.lﬂe?.fljhyslcald{:uples u:_nIII tEE Postal Ealllnt Nntllca along mtl‘ti
= ! T . i g 0L TOFMS an FE=pal USITEss re anve BE are no
gkt 10% investment in Units of Debt impact returns. In case the trade ﬁmg sent to Members for 1_}!35 Postal Ballot. 21 o
; Oriented Schemes. The balance is entered with a counterparty 3. The Netice along with the explanatory statement is available on the
equivalents investments of the Scheme shall rather than an exchange, there E?.Eﬁifﬂfﬂi“ CLﬂ’ﬂHpﬁeamfnﬂfggﬁE:uﬁbcs"&arﬁbﬁﬁﬂiﬂ
*or similar instruments as may be be in Units of Arbitrage bosed is a counterparty risk that the Limited l;_"CEJ%L"} and on the website of BSE Limited, |.e.,
: schemes. trading partner defaults or fails to www.bseindia.com,
permitted by RBI/ SEBI. hnnnr%lfe trade which miav:resutt 4. The Company has completed dispatch of Postal Ballot Notice
i | y through E—rr:andn::n Wednesday, Agﬂl 0z, Eﬂgﬁ to tha members
; : . S n a loss. whose e-mail address are istered with the Company or with the
What Subject to the Regulations | The primary objective of the | | _ : _ Einn sitoring s n e Gkof Dols. ol
are the and other prevailing lows os | Scheme is to generate regular | | Note: All other features of the Scheme except those mentioned above will remain 5 In accordance with the MCA Circulars, the Company has made
Investment | applicable, the Scheme con invest | income by investing in Debt | | unchanged. necessary arrangements for the members to register their e-mail
v - : ; address. Members who have not regisiered their e-mail address are
Strategies in any (but not exclusively) of the | Oriented Schemes and balance | | Pursuant to the aforesaid changes in the Scheme, the unitholder holding units under the requested to register the same. _
following cotegory of schemes: shall be invested in arbitrage | Scheme as on April 04, 2025 have an option to redeem their units, without any exit load B ?*F%mﬂ’:;ﬂrﬁdwulgt I:EE Smﬁsﬂﬁﬁtntjhe-r vmﬂ;gnd m:lm;?r thiewtrs.umnrf
. t . o3 3 x Or dEse ong propo MEes0IuEan on
1. Units of Equity oriented Schemes, The allocation towards till May 07, 2025, subject to provisions of applicable cut-off time. the remote e-voting pracess. Memhimpwhme S0IK appﬂ};r mrﬂ'l-lﬂmﬂ
Schemes; Debt Oriented Schemes and | | piegee note that the provision of this exit option is purely discretionary and does not sl “J;;ﬂ“;“:gi;,ﬁ'ﬁi;& Eﬁgﬂ:’ ?éﬂ;*;ﬂf;f,ﬁ;,ﬁ?iﬁgi;ﬂ
2. Units of Debt oriented Schemes: urbl'::nge EjhEMEE shall h:thEEd imply that the investors are required to compulsorily redeem their investments. %per‘s%n w1|r'||.:| I::Iefmmeg a member aﬂelr the Cut-Off Date should treat
mcrket ynamics, arbitrage ; i i y ; iz notice for information purpose only.
3. Units of Hybrid oriented opportunities and interest mg:e Pursuant to change in ottributes of the Scheme, unitholders are advised to consult their 7. The detailed procedure / instructions on the process of remote
Schemes; T O T T W professional tax advisors for tax advice on the Scheme. E—"”-;U"'”E t'”“";':::}l“é! the Vonkode which the .’"‘E""Ef".ﬂ W“E‘.Eh:d"g not
. YEIL Negisiers 2il eimal Me3SE5 Gan reqisier e emal Mess
The Scheme will invest based on The Investors are further requested to note thot subsequent to the effective date, and! or cast their vote, are specified in the Notice.

. al : : B. Voling rights of a Member | Benaficial Owner (in case of electronic
the investment objective and asset the r:hlr;mgl;e in the name of the Scheme would be carried out on the stock exchange/ sharcHoiding) shall be in propartion to his/herits sharsholding I the
allocation pattern as set out in this depositories and other platforms in due course. paid-up equity share capital of the Company.

P
— . 8. Remaole e-valing facility shall commence on Monday, 07th April,
5|D.' The fund rT‘tICIr'lﬂgE‘r based on We assure vou that these changes are in line with our best endeavors to serve you better. 2025 (9:00 A.M. IST) and end on Tuesday, ﬂﬁtﬁ May, 2025
their outlook will decide on the All other features and terms and conditions of the Scheme shall remain unchanged. (5:00 P.M. IST) (both days inclusive), thereafter, the remote
rerht f tr iy . . . e-voting module shall be disabled by CDSL. Once the vote on a
weigntage of each scheme, This Notice-cum-Addendum forms an integral part of the SIDVKIM issued for the Scheme, fﬁEﬂlutrﬂﬁIEE cast by a member, no change will be allowed
: X , H e : 1 ; : subsequently.

For investing in debt oriented read with the oddendums issued from time to time. ¥l Fhi Campany Fas Srainied i Rt W Labi s Prasiting
schemes, the investment team For ICICI Prudential Asset Management Company Limited Company Selr:retar:&l, tas Scrutinitzer for cn:%?}ucgng :Ihe P?stgl Ballot
: ) : process in a fair and transparent manner. The Scrutinizer's decision

of the ":T'M{: WII”_ 5!1.11:1.}-' the LR Place: Mumbai Sdif- on the validity of the Postal Ballot shall be final,
economic conditions, including the Date ; April D2, 2025 Authorised Signatory 11. The results along with Scrutinizers Report shall be declared on or

i - : before Wednesday, 0Tth May, 2025 by placing the same an the
pﬂllltl:ul't ECD:Fﬂgjc :—:_'n"."l_z::tr;men; No. 003042025 website of the Company at m.aumdaaﬁﬂal.mm and é.r-'lll also
and factors affecting nquidity an oy Ty be communicated fo the Stock Exchanges i.e, BSE & C3E, and
Serask foitas To know more, call 1800 222 999/1800 200 6666 or visit wwwiicicipruamc.com Central Depository Services (India) Limited.

' i ; : , : 12. Any grievances connacled with the Postal Ballot may be
With an aim to generate capital Investors ore requested to periodically review and update their KYC details along with addressed to the Company at investors@sumedhafiscal.com or
o > their mobile number and email id. the RTA (MAHESHWARI DATAMATICS PRIVATE LIMITED]) at
appreciation, the Scheme will - mdplde@yahoo.com. For any queries of issues regarding e-voling,
invest in equity oriented & hybrid To increase aowareness about Mutual Funds, we regularly conduct Investor Awareness YO l‘rtEIi:,.f refer the Frequently Asked GQuestions (FACY) and e-voting
oriented schemes: Pragrams across the country. To know more about it, please visit https:wwwicicipruame.com i 1"’;‘!‘;"_,:5,.?;“:“'" e "ﬂﬂﬂﬂﬁ,’ﬁ?&iﬂﬁ"ﬁiﬂe'p pRion oF
or visit AMFI's website hitpsiwww.amfiindia.com For SUMEDHA FISCAL SERVICES LIMITED
" 3 . . Sd [
Benchmark E;‘:;;g ETEd fij:‘;’ ;E.;,%TESIL ET;EE:;T:;E;; 'I:'nzb:}:“d""“ Mutual Fund investments are subject to market risks, Dhwani Fatehpuria
Flace :Kolkala Company Sacretar
read all scheme related documents carefully. Bt e s Membershib No. EGS 1281
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ICICI Prudential Asset Management Company Limited

Corporate Identity Number: U99999DL1993PLC054135

(A Bowernment of Rajasthan Enterprisa), 4, Meera Mang, Udsipur - 313001, Phone: (025452437177 /

F'::l} Rajasthan State Mines & Minerals Limited
-
i

2AZBTEI-6T, Fax (P294) DATETEH, 2ZETI, Emmmil- costracisce mmmi@rajasthan.govin

MUTUAL FUND Detailed Notice Inviting Tender Date - D2/04/Z025
; s ; : , - NIT Mo, & Date Description of Woark
HEQIStEI"Ed Office: 12 "LF|EH:|F, Marain I'-.-'Iunzll: 23, Barakhamba Road, Mew Defhi - 110 001. Particulars Exi;ting Revised e-Tanderno. RSMMCOY | Appointrment of Mine developes and aperatoer for Mining and
Corporate Office: ONE BKC, A - Wing, 13" Floor, Bandra-Kurlo Complex, : . _ GGM {Cont} Cont-28/ | Marketing of Mineral Sandstone from 8-Black of Lease area wilage
Bondra (East), Mumbai - 400 051; Tel: +91 22 2652 5000, Fax: +91 22 2652 8100, Where will | The corpus of the Scheme will | The corpus of the Scheme will 2024-25 dated 26.03.2005]  Paharpur, Tehsil: Roopwas, Distt Bharatpur, Rajasthan Arsa
Website: wwwicicipruamec.com, Email id: engquinyi@icicipruamc.com the Scheme | be invested in the schemes of [ be invested in the schemes of UBN No. 3E.3741 Hectare. Contractvalue Rs, 17730.00 Lac, EMD in Rs.
Central Service Office: 2™ Floor, Block B-2, Nirlon Knowledge Park, Westermn Express invest domestic or offshore Mutual Funds | domestic Mutual Funds in line ﬁ"‘:"‘u‘*ﬁ*‘:ﬂﬂﬂiﬁ_ﬂﬂ - | 3:3 '.n_Ic.Tiranchr FEI;?-; Rsrl-”r E'.-h;' _
5 . x ! = i : T rhar e Landifions v en green N aetaled ender for which please st o at our
Highway, Goregaon (E), Mumbai - 400 083. Tel.: 022 2685 2000 Faox: 022 26868313 that invest in debt, mongey market | with the asset allocation pattern B S N IR A8 WAL S i TR I OF A b rellsthAR BV F 5
= ddend th h f % d instruments and equity and equity | and Investment Objective of the Manages [Contract) on above address. i
Nntll:E—'l:l:.ln'I.*ﬂ endum to e Scheme In nrr:nutmn Dncur!mrlt (SID) and Key related instruments depending | Scheme. As per the SEBIguidelines, {Ra) Samwad/Cr25/149 Dy. General Manager (P&A)
Information Memorandum (KIM) of ICICI Prudential Income Optimizer Fund (FOF) (the on the asset allocation pattern | a Fund of funds scheme shall
Scheme) and Investment Objective of the | not invest its assets other that in FORM A
NOTICE IS HEREBY GIVEN THAT pursuaont to SEBl's letter to AMFI doted Scheme. As perthe SEBlguidelines, | schemes of mutual funds, except PUBLIC ANNOUNCEMENT
February 06, 2025 on 'Framework for launching of Fund of Fund (FOF) schemes with a Fund of funds scheme shall not | to the extent of funds required for (Undes Riegulatian & o the Insalvency and Bankruptey Board of iodla
' ' i 5 ; : + . - - - - - - {msoivency Resolition Process for Corponala Porsons) Regalarion
multiple underlying Funds' (the Framewaork), ICICI Prudential Trust Limited (the Trustee) invest its assets other than in | meeting the liguidity requirements FOR I'E ATTENTION DF THE L‘.HEIJITDH ﬂF
i i schemes of mutual funds, except | for the purpose of repurchases
and ICICI Prudential Asset Management Company Limited (the AMC) have approved o : b fIf?' r el i P MAYA CONSTRUCTION COMPANY PRIVATE LIMITED
categorization of ICICI Prudential Income Optimizer Fund (FOF) with effect from to the extent of funds required for | or redemptions. Subject to the e ESRsr et
April 07, 2025 ("Effective Date”). meeting the liquidity requirements | Regulations, the corpus of the 1. [Narme of corporate debior AR, CONSTRUCTION COMPANY PRIVATE LIITED
for the purpose of repurchases | Scheme can be invested in 2. | Date of ncompornsticn of comomte A7,/003, 2004
: : - | datrtor
Scheme Name | Scheme Code ar n—:-de_mptmns. Subject to the | any Hi.‘rut not :.&:je:r:luswel"-,-'] of the e
3 T Regulations, the corpus of the | following securities: | s incomosated 7 registensd
Fund (FOF) any (but not exclusively) of the e i L b B b o o YO
i tallowiiie saciritios 2) Obligations/ Term Deposits of 5, | Ackiress of the mgistered office and 3132 Prifwd Park Shoping Cenler Harhila Road,
A. Rationale for changes in the Scheme: ; 9 : i : banks (both public and private | eincaaed offoe: (f syt of corporate. ;;Hﬁrmmmj?grg;; mm
Pursuant to the Framework for (FOF) schemes with multiple underlying Funds, the % g:;t:urz :?nE;EE hszETfijT sector) and  development &, | Insahverney commencement date in | 2803 2025 {Crder recsived on 00-04-2025)
asset management companies have been directed to comply with the provisions of the Fund(s). financial m&:htutmn% = m;;;ﬁ:;ﬁ?:ﬁmﬂ_ s
Frameweork and to re-categorise the existing FOF schemes having multiple underlying . — o — 3) Money market instruments |resciution process |
funds within three months from the date of receipt of communication of the Framework.  HIQEHON, REOT LEpunia 1 permitted by SEBI/RBI G, |kt neyd gl on:niamier o frec 1P Lk e B
banks {both public and private . |insahvncy professieal acting a5 Regt Nz
B. Details of the changes are as follows: Sectarl  and  devdioprent | e-units ot the schemes of the _|Ioterim resobton professionsl | IESYIPA0001,P PO0251 2017 2018/10480
f il institut P Mutual Funds in which the Scheme g, | Address and e-rrall of the intenm Address: A 201 Suradeen Tower, N MNewniset
Particulars Existing Revised e 5 propose to make investments in -m?ﬂaﬁrﬁwll s mmmmml?l e e e
. 5 3. Mc:ne_*_.-' market  instruments | could be listed or unlisted. open/ xs .EM;E el
Name of ICIC| Prudential Income Optimizer | ICICI  Prudential Income plus permitted by SEBI/REI closed ended. The units may be 10 Address Hmﬁ: U?:Jt‘ -‘-ﬁ'ﬂﬁ; Dharmendr Dﬁﬂgjﬂm i
. = H - ' - COFMESENIT niEmm BHECE, .:'H'Irum-S:EJEHE. tl . 1M,
the Scheme | Fund (FOF) Arbitrage Active FOF The units of _th'E' F-FhE'mEE of the | acquired 'Fhruugh subscription  bchter ko ikt i
Mutual Funds in which the Scheme | to the units during the New . | Emaill Kt miavacons dmomal com
Type of the | An open ended fund of funds | &n open ended fund of funds propose to make investments in | Fund Offer of the schemes or by 11| Lest date for submission of dams. 11:04-2005
Sch ] 2 3 : i ; 2 = A : P iz | Classes of creditons, F any, undar T b eescewrtained
cheme scheme predominantly investing | scheme investing in Debt oriented could be listed or unlisted, open/ | subscriptions on on-going basis in | clause (b of sub-section (5A) of
in debt oriented schemes and | and arbitrage schemes, closed ended. The units may be | case of open -ended schemes. (sectian 21, ascertained by e infenim
may also invest in equity & hybrid acquired ’Fhmugh. subscription | The jnter Scheme transfer of gimﬁ'mm& Frofssorals | To be escoviained
schemes. to the units during the New |, .stments shall be in occordance deried o act s Authtses
Fund Offer of the schemes or by | \ith the provisions contained in i denbandi sk
Product « Regular Income » Short Term Savings SUBSE’;PT'GHE ﬂ”dﬂ;'gf;_'.”'ﬂ basis in | haragraph 12.30 of the Master 2| BT Rt Forrms and [T Ty ey —————
. case of open ended schemes. . e i iharize - R Srao
labelling « An open ended fund of |« An open ended fund of S P S e f Circular pertaining  to Inter- :i. r:-m-w; e :::4 e Eimr;:dm;ﬁ :Eﬂa.ﬁfﬂl n;;,;:ta_whei
funds scheme predominantly funds scheme investing in in;ﬂ:‘_l :r:h"qﬁﬂﬁr;s i I;SEDS[E;HSE Scheme transfer of investments. Not Applicable
: : I - £ L : e : 2 fotice |15 hereby given that the Matlonal Compary Law Tribunal hes ordered the
IHMIF-IEE‘tll'Ig I; ?IEblt ::nent?d D‘:Jt Oriented and Ell"bltl"ﬂgE with the Provisions contained in commancement of 8 corporate insofvency resolution I;TWEESE of the Maya Coenstruction
schemes and will also invest in schemes Company Private Limited on 28th March, 2025,
; ; F“:'-l b H.'.IFI-h 12'3’_9 of the Master Tha craditors of Maya Construction Company Private Limited, are hereby called upon to
qu”t}" & h'_'p"brld zchemes Circular pEI'tEIIﬂIHg to Imter- submit thedr claims with prool on or Before 11th April 2025 o the inlerim resolulion
. Scheme transfer of investments. E-n.}fesslun:aI.a:thEtau:h:lrﬁs.mentlnlnEd Egﬂlnls.tentryhlu. 1I:J.. . duiea -
Category of | Other Scheme — Fund of Fund Hybrid FOF - Income plus hiohigime bt s bt e el i et e
the Schame Arbitrage FOF Exit Load » [f units redeemed or switched | Nil e ) R o S '
ithi ; A financial creditor belonging o a class, as lsted against theantry Mo 12, shallindicale
3 2 2 = 2 E out within 12 ‘months. from However, the Trustee shall have its cholce of autharised representative from among the three insohency professionals
Investment | The primary objective of the | The primary objective of the the date ELD“DtmEI'It - 1% of | 4 right to prescribe or modify the bisted aﬁuigf'lruntr'g'tﬂu 13 to act a5 authorised reprasentative of the class To be
d & N B B s 1 i > asrartaingd in Fasm 4
ﬂhjEC‘.’l\FE Scheme is to generate reg ular | Scheme is to invest in Debt Dpp“_‘:uhlﬂ AV. . load structure with prospective Submission of false or mesleading proofs of claim shall attract penatties.
income by predominantly investing | oriented schemes and Arbitrage * If units redeemed or switched | effect subject to o maximum i Tmm ey Sheisdiy
in debt oriented schemes. The | schemes in order to generate out ofter 12 r"-":"r"th_ from the | prescribed under the Regulations. In the matter of Maya Ennntnﬂ?mmnm::w:‘;ﬁhﬁnﬂ:;
Scheme will also invest in equity | regular income. dateioraltobrent.- Wil it 5 B3 April E;':;m:rm-m NUMTI-;# L?fﬂ':ﬁﬁlﬂ'ﬁ%ﬂﬂﬁEéﬁégggg
- - : However, the Trustee shall have bl b il AEA valid upto 30/06/2025
oriented & hybrid oriented ' : Mace : Ahmedabad 3
LR R e Howeyer. faeme. ‘can be o8 a right to prescribe or modify the

, e B assurance or guarantee that lood structure with prospective
{.ﬂpltﬂl appreciation, the investment DbjE'E'ti"nl'E of the effect 5u|;]ject to o moximum
Howewver, there can be no | Scheme would be achieved. prescribed under the Regulations. :

C:S”_mn A M g;ﬂm es fth:'t Risk Factors - Inclusion of risk factors with ﬂ!ﬂ.ﬁg}:‘,ﬂ‘
the investment :abjective of the respect to changes in asset . .
Scheme would be achieved. alloeatiin Sumedha Fiscal Services Ltd.
elevent || _ - Risks associated with Arbitrage GA, Gaetanial 85, Middiolon Sirest. Kolkata - 700071
i Instrument Approximate Instrument Approximate Schemes Tel. - 21 33 2220 8936 / 6758
extroct . . E-mail: investors@sumedhalfizcal.com Website: www sumedhafiscal.com
Miocation (% of corpus) = url:.:trugei fhen?as :is to lde“'{'ﬂ' rlimt“::j il:s' tnergby giueql}t[:uhtr:& I".'!ﬂmbtatrs lgf Sumedha Fifs;al [_Eami1c§§
o = | i . Cin exploil rice IsCrepancies Im 8 Loampany Al pursuant o e provisions of seclans
Pattern Minimum | Maximum || | WIAIARTE | W obcimum 2 mrisus :_mkm Hp S and 110 & other applicable provisions, if any, of the Companies Act, 2013
: | Units of Deb 95 100 : g 3 ! ("the Act™) read with Rules 20 and 22 of the Companies (Management
Equity 10 85 nits of Debt price differences may narrow or and Administration) Rules, 2014 ("the Rules"), Regulation 44 of the SEBI
< ariented y £ {Listing Obligations and Disclosure Raquiremants) Regulations, 2015
Oriented &ch 4 disappsdr befors the ‘arbitrage ("Listing ﬂagulatlnns"{} including any statutory modification(s) or
Schemes chemes an opportunity Is executed, re-enactment(s) thareof for the time being in force, and in accordance
, Arbitrage thus reducing or eliminating with the guidelines prescribed by the Ministry of Corporate Affairs ("MCA”),
Dekt 65 an | hasad atariial fits. S : Government of India, for conducting postal ballot through electronic voting
potential profits. Security prices remote e-voting) vide General Circular No. 14/2020 dated April B, 2020,
oriented Schemes are fluctuating and therefore _ane'iral E_Imulard Mo. t1hF_'-fEUED &gte?hﬁprltiﬁi .E;J[}i[:l ar}'nigaﬂuzbfegulané
C Pk 4 £ CIrCuiars 1ssuad In s regard, g |gales 2ing aie
schemes Money 0 5 timing discrepancies or delays September 19, 2024 issued by the MCA (hersinafter collectively referred
& Hybrid in executing trades may impact to as "MCA Circulars™), Secretarial Standard-2 ("S5-2") issued by the
2 Market profits identification dand Institute of Company Secratarias of India and any other applicabla laws,
oriented instruments e y ; rules and regulations (including any statutory modification or re-enactment
h , exploitation of the discrepancies thereof for the time being in force and as amended from time to time), if
| SEREMES {with involve uncertainty as the fund any, approval of the Members of the Company is sought through Postal
maturity not i b ble t Ballot only by way of electronic means ("remote e-voting”) in relation to
Money 0] 5 i Monagers oy e e die. o the following Special Business by way of Special Resolution as set out
MaHeat exceeding recognize the opportunities or in the Postal Ballot Motice {"Motice”) dated Tuesday, February 04, 2025:
Inst " 91 days) may not be able to take advantage Si. No. Agenda item
A _;’Jmﬂn A including Tri- of the same in time. In addition, L gfﬁ%?é‘:ﬁg'giﬂﬂr‘t’g'rEﬁh“;aggﬁjhpaa“n‘;a' Rathl [DIN; 00028499)
(wi : Party Repo® insufficient liquidity in one or more BTG s are huraty nformed that :
ety vor similar instruments as may be markets may make it difficult to 1. The detaiied explanatory statelrnent pursuant to Section 102{1) of
not : Y execute trodes ot desired prices, the Act read with Rules, setfing out all the material facts refating to
exceeding permrl:ted b}l' REI/ SEBL. impncﬁng the effectiveness of the the resalution, Fn_rrna part of thf;‘l Motice. o .
. 2 2. In accordance with the MCA Circulars, the Notice is being sent only
91 days), The Scheme shall invest up to arbitrage strategy. by electronic mode to those members whose names appear on
including 65% in Units of Debt Oriented Erfors In  trade  execution, 12139&. Hﬁgmﬁr g:} ?EEEEEET _éfwlilsl of %aneﬁ;;:ld ?wna;’: ag on F_rt:;i?y,
arch, u Date") received from the Depositorias
Tri-Party Schemes and Money Market technology failures, or problems and whose e-mail address is registered with the Company/
Hcpﬂ" cash Instruments, subject to minimum with the trading platform may D&ptgls.lﬂe?.fljhyslcald{:uples u:_nIII tEE Postal Ealllnt Nntllca along mtl‘ti
= ! T . i g 0L TOFMS an FE=pal USITEss re anve BE are no
gkt 10% investment in Units of Debt impact returns. In case the trade ﬁmg sent to Members for 1_}!35 Postal Ballot. 21 o
; Oriented Schemes. The balance is entered with a counterparty 3. The Netice along with the explanatory statement is available on the
equivalents investments of the Scheme shall rather than an exchange, there E?.Eﬁifﬂfﬂi“ CLﬂ’ﬂHpﬁeamfnﬂfggﬁE:uﬁbcs"&arﬁbﬁﬁﬂiﬂ
*or similar instruments as may be be in Units of Arbitrage bosed is a counterparty risk that the Limited l;_"CEJ%L"} and on the website of BSE Limited, |.e.,
: schemes. trading partner defaults or fails to www.bseindia.com,
permitted by RBI/ SEBI. hnnnr%lfe trade which miav:resutt 4. The Company has completed dispatch of Postal Ballot Notice
i | y through E—rr:andn::n Wednesday, Agﬂl 0z, Eﬂgﬁ to tha members
; : . S n a loss. whose e-mail address are istered with the Company or with the
What Subject to the Regulations | The primary objective of the | | _ : _ Einn sitoring s n e Gkof Dols. ol
are the and other prevailing lows os | Scheme is to generate regular | | Note: All other features of the Scheme except those mentioned above will remain 5 In accordance with the MCA Circulars, the Company has made
Investment | applicable, the Scheme con invest | income by investing in Debt | | unchanged. necessary arrangements for the members to register their e-mail
v - : ; address. Members who have not regisiered their e-mail address are
Strategies in any (but not exclusively) of the | Oriented Schemes and balance | | Pursuant to the aforesaid changes in the Scheme, the unitholder holding units under the requested to register the same. _
following cotegory of schemes: shall be invested in arbitrage | Scheme as on April 04, 2025 have an option to redeem their units, without any exit load B ?*F%mﬂ’:;ﬂrﬁdwulgt I:EE Smﬁsﬂﬁﬁtntjhe-r vmﬂ;gnd m:lm;?r thiewtrs.umnrf
. t . o3 3 x Or dEse ong propo MEes0IuEan on
1. Units of Equity oriented Schemes, The allocation towards till May 07, 2025, subject to provisions of applicable cut-off time. the remote e-voting pracess. Memhimpwhme S0IK appﬂ};r mrﬂ'l-lﬂmﬂ
Schemes; Debt Oriented Schemes and | | piegee note that the provision of this exit option is purely discretionary and does not sl “J;;ﬂ“;“:gi;,ﬁ'ﬁi;& Eﬁgﬂ:’ ?éﬂ;*;ﬂf;f,ﬁ;,ﬁ?iﬁgi;ﬂ
2. Units of Debt oriented Schemes: urbl'::nge EjhEMEE shall h:thEEd imply that the investors are required to compulsorily redeem their investments. %per‘s%n w1|r'||.:| I::Iefmmeg a member aﬂelr the Cut-Off Date should treat
mcrket ynamics, arbitrage ; i i y ; iz notice for information purpose only.
3. Units of Hybrid oriented opportunities and interest mg:e Pursuant to change in ottributes of the Scheme, unitholders are advised to consult their 7. The detailed procedure / instructions on the process of remote
Schemes; T O T T W professional tax advisors for tax advice on the Scheme. E—"”-;U"'”E t'”“";':::}l“é! the Vonkode which the .’"‘E""Ef".ﬂ W“E‘.Eh:d"g not
. YEIL Negisiers 2il eimal Me3SE5 Gan reqisier e emal Mess
The Scheme will invest based on The Investors are further requested to note thot subsequent to the effective date, and! or cast their vote, are specified in the Notice.

. al : : B. Voling rights of a Member | Benaficial Owner (in case of electronic
the investment objective and asset the r:hlr;mgl;e in the name of the Scheme would be carried out on the stock exchange/ sharcHoiding) shall be in propartion to his/herits sharsholding I the
allocation pattern as set out in this depositories and other platforms in due course. paid-up equity share capital of the Company.

P
— . 8. Remaole e-valing facility shall commence on Monday, 07th April,
5|D.' The fund rT‘tICIr'lﬂgE‘r based on We assure vou that these changes are in line with our best endeavors to serve you better. 2025 (9:00 A.M. IST) and end on Tuesday, ﬂﬁtﬁ May, 2025
their outlook will decide on the All other features and terms and conditions of the Scheme shall remain unchanged. (5:00 P.M. IST) (both days inclusive), thereafter, the remote
rerht f tr iy . . . e-voting module shall be disabled by CDSL. Once the vote on a
weigntage of each scheme, This Notice-cum-Addendum forms an integral part of the SIDVKIM issued for the Scheme, fﬁEﬂlutrﬂﬁIEE cast by a member, no change will be allowed
: X , H e : 1 ; : subsequently.

For investing in debt oriented read with the oddendums issued from time to time. ¥l Fhi Campany Fas Srainied i Rt W Labi s Prasiting
schemes, the investment team For ICICI Prudential Asset Management Company Limited Company Selr:retar:&l, tas Scrutinitzer for cn:%?}ucgng :Ihe P?stgl Ballot
: ) : process in a fair and transparent manner. The Scrutinizer's decision

of the ":T'M{: WII”_ 5!1.11:1.}-' the LR Place: Mumbai Sdif- on the validity of the Postal Ballot shall be final,
economic conditions, including the Date ; April D2, 2025 Authorised Signatory 11. The results along with Scrutinizers Report shall be declared on or

i - : before Wednesday, 0Tth May, 2025 by placing the same an the
pﬂllltl:ul't ECD:Fﬂgjc :—:_'n"."l_z::tr;men; No. 003042025 website of the Company at m.aumdaaﬁﬂal.mm and é.r-'lll also
and factors affecting nquidity an oy Ty be communicated fo the Stock Exchanges i.e, BSE & C3E, and
Serask foitas To know more, call 1800 222 999/1800 200 6666 or visit wwwiicicipruamc.com Central Depository Services (India) Limited.

' i ; : , : 12. Any grievances connacled with the Postal Ballot may be
With an aim to generate capital Investors ore requested to periodically review and update their KYC details along with addressed to the Company at investors@sumedhafiscal.com or
o > their mobile number and email id. the RTA (MAHESHWARI DATAMATICS PRIVATE LIMITED]) at
appreciation, the Scheme will - mdplde@yahoo.com. For any queries of issues regarding e-voling,
invest in equity oriented & hybrid To increase aowareness about Mutual Funds, we regularly conduct Investor Awareness YO l‘rtEIi:,.f refer the Frequently Asked GQuestions (FACY) and e-voting
oriented schemes: Pragrams across the country. To know more about it, please visit https:wwwicicipruame.com i 1"’;‘!‘;"_,:5,.?;“:“'" e "ﬂﬂﬂﬂﬁ,’ﬁ?&iﬂﬁ"ﬁiﬂe'p pRion oF
or visit AMFI's website hitpsiwww.amfiindia.com For SUMEDHA FISCAL SERVICES LIMITED
" 3 . . Sd [
Benchmark E;‘:;;g ETEd fij:‘;’ ;E.;,%TESIL ET;EE:;T:;E;; 'I:'nzb:}:“d""“ Mutual Fund investments are subject to market risks, Dhwani Fatehpuria
Flace :Kolkala Company Sacretar
read all scheme related documents carefully. Bt e s Membershib No. EGS 1281
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MNotice-cum-Addendum to the Scheme Informotion Document (SID) and Key
Information Memorandum (KIM) of ICICI Prudential Income Optimizer Fund (FOF) (the
Scheme)

NOTICE IS HEREBY GIVEN THAT pursuant to SEBl's letter to AMFI daoted
February 08, 2025 on 'Framewaork for launching of Fund of Fund (FOF) schemes with
multiple underlying Funds' (the Framework), ICIC| Prudentiol Trust Limited (the Trustee)
and ICICI Prudential Asset Management Company Limited (the AMC) hove approved
categorizaotion of |CICI Prudential Income Optimizer Fund (FOF) with effect from
April O7, 2025 ("Effective Date™).

Scheme Name Scheme Code

ICICI Prudential Income Dptimizer: ICIC/O/O/FOD/03/10/0024

Fund (FOF)

A. Rationale for changes in the Scheme:

Pursuant to the Framework for (FOF) schemes with multiple underlying Funds, the
osset management companies have been directed to comply with the provisions of the
Framework and to re-categorise the existing FOF schemes having multiple underlying
funds within three months from the date of receipt of communication of the Framework.

B. Details of the changes are as follows:

_ | ICICI Prudential Asset Management Company Limited
Corporate Identity Number: U99999DL1993PLC054135

= (A Gevernment of Rajasthen Enterprise], 4, Mesrs Marg, Udsipur - 113001, Phone: D294 2427177 /
LB TEA-6T, Fa (94 2ALETRE, DARET IS, Emall- |'E..‘|1‘.‘k|'.!h:dIimmlﬂrdhll‘l‘nln.giﬂ'.rn

[ﬁﬁ Rajasthan State Mines & Minerals Limited
m

Date » 02042025

Rdaiid Nk Inuiae Taid

Particulars

Existing

Revised

NIT Mo, & Date Description of Woark

Where will
the Scheme
invest

The corpus of the Scheme will
be invested in the schemes of
domestic or offshore Mutual Funds
that invest in debt, money market
instruments and equity and equity
reloted instruments depending
on the osset allocotion pattern
and |nvestment Objective of the
Scheme. As perthe SEBIguidelines,
a Fund of funds scheme shall not
invest its assets other than in
schemes of mutual funds, except
to the extent of funds required for
meeting the liquidity requirements
for the purpose of repurchases
or redemptions. Subject to the
Regulations, the corpus of the
Scheme can be invested in
any (but not exclusively) of the
following securities;

1. Units of various schemes of
onshore or offshore Mutual
Fund(s).

2. Obligations/ Term Deposits of
banks (both public and private
sector) and  development
financial institutions.

3. Money market instruments
permitted by SEBI/RBI

The units of the schemes of the
Mutual Funds in which the Scheme
propose to make investments in
could be listed or unlisted, open/
closed ended. The units may be
acguired through subscription
to the units during the New
Fund Offer of the schemes or by
subscriptions on on-going basis in
case of open ended schemes.

The inter Scheme transfer of
investrments shall be in accordance
with the provisions contained in
paragraph 12.30 of the Master
Circular  pertaining to  Inter-
Scheme transfer of investments.

The corpus of the Scheme will
be invested in the schemes of
domestic Mutual Funds in line
with the asset aollocation pattern
and Investment Objective of the
Scheme. As perthe SEBI guidelines,
a Fund of funds scheme shall
not invest its assets other that in
schemes of mutual funds, except
to the extent of funds required for
meeting the liquidity requirements
for the purpose of repurchases
or redemptions. Subject to the
Requlations, the corpus of the
Scheme con be invested In
any [(but not exclusively) of the
following securities:

1) Units of Mutual Funds

2} Obligations/ Term Deposits of
banks {both public and private
sector) ond  development
financial institutions.

3) Money market instruments
permitted by SEBI/RBI

The units of the schemes of the
Mutual Funds in which the Scheme
propose to make investments in
could be listed or unlisted, apen/
closed ended. The units may be
acquired through subscription
to the wunits during the Mew
Fund Offer of the schemes or by
subscriptions on on-going basis in
case of open -ended schemes.

The inter Scheme ftransfer of
investments shall be in cccordance
with the provisions contained in
paragraph 12.30 of the Master
Circulor  pertaining to  Inter-
Scheme transfer of investments.

e Tenderno. REMMCOS Appointmentof Mine developer and oparator for Memeng and
GOMCont} Cont-29¢ | Marketing of Mineral Sardstone from B-Block of Laasa area, village
2024-25 dated 2803, 2025 Pakharpur, Tehsil: Boomieas, Distt: Bharatpur, Rajasthan Ao
LB Ba, AR ST74T Hectare. ContractvaluaBs, 1772000 Lac, EMDIin Es
MBALZLZSNLOBDD 2 A0 356 Lac, Tender Fae Bo 47207

Ciner terms & conditions have been gven in detalled tendér for which plesse wisit us at aur
wehsite wwworsmm.com or www.sppp.rajasthan.gowvin or eprocrajasthan.gowin or S

Manager [Contract) on above address.
|Raj Samwad/c/28/148

Dy. General Manager (PE&LA)

FORM A
PUBLIC ANNOUNCEMENT

{Linder Begulackan G of i nealvency sl Barkrupicy Board af fadia
(Tnsoiviiicy Resoliflan Process for Corpovade Parsois ) Be@llailons, 0185

FOR THE ATTENTION OF THE CREDITORS OF

MAYA CONSTRUCTION COMPANY PRIVATE LIMITED

RELEWANT PARTICULARS
! WA DIIP-ETH.ETDN COMPANY PRIVATE LIMAMED
AT/0G 2004

L [Mame of corparate debtor

2, Dem: ufnl:l:rr.lml'lm'l ufmr:.ﬂzualc
'Iil-&hll'll

3. ﬁ..mnmn:, under which comorate debice | RoC-Ahmedabad
|E ircomorated |/ registened

4, CD'EDE'IT.#. kiantity Mo, 5 Limibsd Latsity I L5201 G I2004PTO06 2612
|ﬂ31'l1|ﬁl.“iﬁ'|l'3ﬂ NI.'-l of CLEPRI e n'.'l&lﬂ,‘.l’

5. |Address of the registered affice and | 3132 Prtiwi Park Shoping Cener Hamdla Roed,
||:|11nm|:|a affice (i any} of corpomEta Parshawrath Towrshio, Mew Namda
| chobtor [Ahrmacabad - 382346 Gujarat
B, |Ir£::r.1;rw commencerrent date in | EDA D095 (Deker recetved on 00042025
| respect of compoete dettor
1 | Estimated date of closure of nsovency | 2400-2025
| resoition process

B, | Narne and mgistration number o ihe | Nsme: Dharmendra Dhers
| Insokency professional acting as Reg Mo
|Ir't|:-rm resolution professional | BB TPA-D00,/ P POO251 200 7- 201 8,/ 10480
9 :ﬂ-dl.ir-:m- arel e-rmai of th inkerim Adddness; A 201, Sunsdoep Tover, N Ninmest
| resoiution professional, Bs regiatered | Prakashan, Gunikul mad, Mernnagss, Ahmedabad,

with the: Bosed ; Gueeat - JH0052
o |FmalDcdhebnaBomalom
A0 Ak resss. el et rrtanll B0 b s dor | Addness: Darmendrn Dhekaha

| eoeresponenice with the interim BHE0E, Thenkim Sauaee, Trale) Crss:Road, Tralsy,

| respiution profeasional Ahmedabad, Gujarst - 38054
__ Email ki mayarons croggmead com

],J,JL'ﬁ'l darte for submission of dosrs. | 11042005
iz | | Clrsses of credifors, I &y, under T D BSCEamRne

clause {b} af subrsection (G4 of

{section 21, ascertained by the mtenm

ul‘;uh.lhu-r profssional {
12| r-me_-u:ar Insahency Prilessonaly Tox bl psrerained

| iertilied toact &s Authonsed

iHupn:Eemair-.E af craditars in a ciass

| (e riiaroes Sor each clarss)
14§|HI-M Farrms ard

| o} Detals of authonzed

| representatives are available ab

Wb Bnkc Fripss/ibblgow iy homey/ downiaads
Pysical Address: 8405, TRanium Square. Thaka|
Cross Rioad, Thatte, Ahmedabad, Guamet - 380054
Mol Ayt

Exit Load

Risk Factors

e [f units redeemed or switched
out within 12 months from
the date of allotment - 1 % of
applicable NAWV.

s |f units redeemed or switched
out after 12 month from the
date of allotment - Mil.

However, the Trustee shall have
a right to prescribe or modify the
load structure with prospective
effect subject to o maximum

prescribed under the Regulations.

il

However, the Trustee shall have
o right to prescribe or modify the
lood structure with prospective
effect subject to o maximum
prescribed under the Regulations.

Inclusion of risk factors with

respect to chonges in osset

allocation

Risks associated with Arbitrage
Schemes

The primary objective of
arbitrage schemes is to identify
and exploit price discrepancies
in wvarious markets. However,
price differences may narrow or
disappear before the arbitrage
opportunity is executed,
thus reducing or eliminating
potential profits. Security prices
agre fluctuoting and therefore
timing discrepancies or delays
in executing trades may impact
profits. Identification and
exploitation of the discrepancies
involve uncertointy as the fund
managers may not be able to
recognize the opportunities or
may not be able to take advantage
of the same in time. In addition,
insufficient liquidity in one or more
markets may make it difficult to
execute trades at desired prices,
impacting the effectiveness of the
arbitrage strategy.

Errors in trade execution,
technology failures, or problems
with the trading platform maoy
impact returns. In case the trode
is entered with a counterparty
rather thon on exchange, there
is o counterparty risk that the
trading portner defaults or fails to
honor the trade which may result
ina loss.

Motica is hereby given that the Mational Compary Law Tribunal has ordered the
commencement of & corparibe inscdvency resolution process of the Maya Construction
Company Private Limited on 28th March, 2025,
Tha erediloes of Maya Construction Company Private Limited, are bereby calléd upon to
subimit thelr claims with proot on or before 21tk Aprl 20256 to the Intenm resolution
profassional at the address mentionad against antry Moo 10,
The financial cregditors shall submit their claims with prool By elecironic means only. Al
athar creditors. may submit the claims with proaf in persan, by post or by electronic
MEAnS,
& financial creditor b=longing to 2 class. 25 listed against the entry Moo 12, shall indicats
its chioice of authorisad mpresentative from among the three insolvency professionals
Bsted against entry Ma.13 o act 8s authorised representative of the class To be
ascartained in Form CA,
Submission of false or msleading proofs of Clairm shall atiract penalties
iDharmendra Dhelariya)
Interim Resolution Professicnal
I the matter ol Maya Construction Company Private Limited
Registratien Numier ; BB/ IPA-001AP-00251/2017-2018,/10480
Date : O3rd Apdll, 2025 AFA Mumber: AALS 1048002/ 300625, 1DGERE

Placs - Ahimadabad AFA valld upto 30,06/2025

SUMEDHA

adding welies to vales

Sumedha Fiscal Services Ltd.
CIN : LY0101WB1989PLC04T465
Rogistered & Corporate Office :

6A, Geetanjali, 8B, Middleton Street, Kolkata - 7ODOT1
Tel. - 1 33 2228 BU36 7 6758

E-mail: investors{@sumedhafiscal.com Website: www.sumedhafiscal com

NOTICE OF POSTAL BALLOT

Motice is hereby given to the Members of Sumedha Fiscal Services
Limited ("the Company”) thai pursuant to the provisions of Sections 108
and 110 & other applicable provisions, ifang.r of the Companies Act, 2013
(“the Act”) read with Rules 20 and 22 of the Companies il"ﬂa nagement
and Administration) Rules, 2014 ("the Rules"), Regulation 44 of the SEBI
{Listing Obligations and Disclosure Requirements) Regulations, 2015
("Lizsting Regulations"} including any statutory medification(s) or
re-anactmant(s) theraof for the time baing in forca, and in accordance
with the guidelines prescribed by the Ministry of Corporate Affairs ("MCA™),
Government of India, for conducting postal ballot through electronic voling
{remote e-voting) vide General Circular No. 14/2020 dated April &, 2020,
General Circular Mo, 1772020 dated April 13, 2020 and subsequent
circulars Issued in this regard, the |atest being 92024 dated
September 19, 2024 issued by the MCA (hereinafter collectively referred
to as "MCA Circulars”™), Secretarial Standard-2 ("55-2") issued by the
Institute of Company Secretaries of India and any other applicable laws,
rudes and regulations (including any statutory modification or re-anactrment
tharaaol for the time being in force and as amendead from time to Gime), if
any, approval of the Members of the Company is sought through Postal
Ballot only by way of electronic means ("remote e-woling”) in relation to

the following Special Business by way of Special Resolution as set out
in the Postal Ballot Motice {"Motice”) dated Tuesday, February 04, 2025:
Sl No. Agenda item

1. | Re-appointment of Mr. Bhawani Shankar Rathi (DIM: 00028499)
as Wholatime Director of the Company.

MNote: All other features of the Scheme except those mentioned above will remain

unchanged.

Particulars Existing Revised
Name of ICICI Prudential Income Optimizer | ICICl Prudential Income plus
the Scheme | Fund (FOF) Arbitrage Active FOF
Type of the | An open ended fund of funds | An open ended fund of funds
Scheme scheme predominantly investing | scheme investing in Debt oriented
in debt oriented schemes and | and arbitrage schemes.
may also invest in equity & hybrid
schemes, _
Product + Regulor Income « Short Term Savings
labelling « An open ended fund of [e An open ended fund of
funds scheme predominantly funds scheme investing in
investing in debt oriented Debt Oriented and arbitrage
schermes and will also invest in schemes
equity & hybrid schemes
Category of | Other Scheme - Fund of Fund Hybrid FOF - Income plus
the Scheme Arbitrage FOF
Investment | The primary objective of the | The primary objective of the
Objective Scheme is to generate requlor | Scheme is to invest in Debt
income by predominantly investing | oriented schemes and Arbitrage
in debt oriented schemes. The | schemes in order to generate
Scheme will also invest in equity  regular income.
oriented & hybrid  oriented | yowever, there con be ro
schemes with an aim to generate | qecuronce  or guorantee that
capital appreciation. the investment objective of the
However, there can be no |Scheme would be achieved.
gssurance or guardantee that
the investment objective of the
Scheme would be achieved. _
1
Relevant Instrument Approximate || instrument Approximate
extract of Allocation Allocation
e o ot o o f g
Pattern Minimum | Moximum Minimum | Maximum
Equity 10 65 Units of Debt a5 100
Oriented oriented
G eBEraE Schemes and
' | | Arbitrage
Debt 65 ag bosed
oriented Schemes
schemes Moiiay 0 s
& Hybrid Mairket
oriented instruments
schemes (with
Money ' o : 5 | | meturity not
Market exceeding
91 days)
Instruments : : :
] including Tri-
(with Party Repo™
maturity
o *or similar instruments as may be
exceeding permitted by RBI/ SEBI.
91 days), The Scheme shall invest up to
including 65% in Units of Debt Oriented
Tri-Party Schemes ond Money Market
Repd* cash Instru_ments, subj_e::t ta:: minimum
109 investment in Units of Debt
&C::_lgh Oriented Schemes. The balance
equivalents . investments of the Scheme shall
*or similar instruments as may be | be in Units of Arbitrage based
permitted by RBI/ SEBI, schemes.
What Subject to the Requlations | The primary objective of the
are the and other prevailing lows os | Scheme is to generate regular
Investment | applicable, the Scheme can invest | income by investing in Debt
Strategies in any (but not exclusively) of the | Oriented Schemes and bolance
following category of schemes: shall be invested in arbitrage
1. Units of Equity oriented Schemes. The allocation towards
Schemes: Debt Oriented Schemes and
2 Unitsof Debtoriented Schisimes: arbitrage schemes shall be based
: , ’ market dynamics, arbitrage
3. Units of Hybrid oriented opportunities and interest rate
SChemes: movement in the debt market.
The Scheme will invest based on
the investment cbjective and asset
allocation pattern as set out in this
SID. The fund manoger bosed on
their outlook will decide on the
weightage of each scheme.
For investing in debt oriented
schemes, the investment team
of the AMC will study the mocro
economic conditions, including the
political, economic environment
and factors affecting liquidity and
interest rates.
With an aim to generate capital
appreciation, the Scheme will
invest in equity criented & hybrid
ariented schemes.
Benchmark | NIFTY 50 TRl (35%) + CRISIL | 60% Nifty Composite Debt Index
Composite Bond Index (65%) + 40% Nifty Arbitrage Index
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Pursuant to the aforesaid changes in the Scheme, the unitholder holding units under the
Scheme as on April 04, 2025 have an option to redeem their units, without any exit lood
till May 07, 2025, subject to provisions of applicoble cut-off time,

Please note that the provision of this exit option is purely discretionary and does not
imply that the investors are required to compulsorily redeem their investments.

Pursuant to change in attributes of the Scheme, unitholders are advised to consult their
professional tax advisors for tax advice on the Scheme.

The Investors are further requested to note thot, subseguent to the effective date,
the change in the name of the Scheme would be carried out an the stock exchange/
depositories and other platforms in due course.

We assure you that these changes are in line with our best endeavors to serve you better.
All other features and terms and conditions of the Scheme shall remain unchanged.

This Notice-cum-Addendum forms an integral part of the SID/KIM issued for the Scheme,
read with the addendums issued from time to time.

For ICICI Prudential Asset Management Company Limited
Place: Mumbai Sd/-
Date : April 02, 2025 Authorised Signatory

Mo, 0O30d2025
To know maore, call 1800 222 999/1800 200 6666 or visit www.icicipruamc.com

Investors are requested to periodically review and update their KYC details along with
their mobile number and email id.

To increase awareness about Mutual Funds, we regularly conduct Investor Awareness

Programs across the country. Te know more about i, please visit hitps:fwww.iciciprugme.com
or visit AMFI's website hitps:ivwww.omfiindio.com

Mutual Fund investments are subject to market risks,
read all scheme related documents carefully.

financialexp.epaptin - @@ @

Members are hereby informed that:

1. The detailed explanalory statement pursuant o Section 102(1) of
the Act read with Rules, setting out all the material facts relating to
the resolution, forms part of the Motice.

2. In accordance with the MCA Circulars, the Notice is being sent anly
by electronic mode to those members whose names appear on
the Register of Members { List of Beneficial Owners as on Friday,
2Bth March, 2025 ("Cut-Off Date™) received from the Depositories
and whose e-mail address Is ta%saered with the Company/
Depositories. Physical copias of the Postal Ballot Motice along with
postal ballot forms and pre-paid business reply envelopes are not
being sent to Members for this Postal Baliot.

3. The Notice along with the explanatory statement s available on the
websgite of the Company i_e. www.sumedhafiscal.com, website of
remote e-vofing service provider Central Depository Services [India)
Limited ("CDSL") and on the website of BSE Limited, i.e.,
www.bseindia.com.

4. The Company has completed dispatch of Postal Ballot Notice
through e-mail on Wednesday, April 02, 2025 to the membaears
whose a-mail address ara registerad with the Company or with the
Depositones as on the Cut-Off Date,

5. Im accordance with the MCA Circulars, the Company has made
necessary armangements for the members to register their a-mail
address, Members who have nol registered their e-mall address are
requested to register the same.

6. Members would be able to cast their votes and convey their assent
(FOR) or dissent (AGAINST) to the proposed resolution only through
the remote e-voling process. Members whose names appeaar on the
Register of Members [ List of Beneficial Owners as on the Cut-0Off
Date will only be considered eligible for the purpose of e-voling.
A person who becomas a member after the Cut-Off Date should treat
this notice for information purpose only.

7. The detailed procedure [ instructions on the process of remote
e-voting including the mannar in which the Members who have not
yel r&g stered thEl:r emall addresses can register thekr email address
and/ or cast thair vote, are specified in the Notice

8. Voting rights of a Member / Beneficial Owner (in case of alactronic
shareholding) shall be in proportion 1o his/herfits shareholding In the
paid-up equity share capital of the Company.

3. Remote e-voling facility shall commence on Monday, 07th April,
2025 g 00 A.M. IST) and end on Tuesday, 06th May, 2025
(5:00 P.M. IST) {I:m'th days inclusive), thereafter, the remote
e-yoting module shall be disabled by C 3SL. Once the vote on a
resolution is cast by .a member, no change will be allowed
subsaquantly.

10. The Company has appointed Mr. Asit Kumar Labh, a Practicing
Company Secretary, as Scrutinizer for conducting the Postal Ballot
process in a fair and trangparent manner. The Scrutinizer's decision
an the validity of the Postal Ballot shall be final.

11. The results along with Scrutinizers Report shall be declared on or
before Wednesday, 0Tth May, 2025 by placing the same on the
wabsita of the Company at www.sumedhafiseal.com and will also
be communicated to he Stock Exchanges (e, BSE & CSE, and
Central Depository Services (India) Limited.

12. Any grievances connected with the Postal Ballot may be
addrassed lo the Company at investors@sumedhafiscal.com or
the RTA (MAHESHWARI DATAMATICS PRIVATE LIMITED) at
mdpldc@yahoo.com. For any queries or issues regarding e-voting,
vou may refer the Frequently Asked Questions {'FAD'} and e-voting
manual available at www.evotingindia.com under help section or
write an email to helpdesk.evoting@cdslindia.com.

For SUMEDHA FISCAL SERVICES LIMITED
Sd/-

Dhwani Fatehpuria

Company Secretary

Membership No. FCS 12817

Place ; Kolkata
Date :Aprl 02, 2025

£ ""T_;]

.. . Kolkata i:
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Registered Office: 12 Floor, Marain Manzil, 23, Barakhamba Road, New Delhi - 110 001.
Corporate Office: ONE BKC, A - Wing, 13" Floor, Bandra-Kurla Complex,
Bandro (East), Mumbai - 400 051; Tel; +91 22 2652 5000, Fax: +51 22 2652 8100,
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MNotice-cum-Addendum to the Scheme Informotion Document (SID) and Key
Information Memorandum (KIM) of ICICI Prudential Income Optimizer Fund (FOF) (the
Scheme)

NOTICE IS HEREBY GIVEN THAT pursuant to SEBl's letter to AMFI daoted
February 08, 2025 on 'Framewaork for launching of Fund of Fund (FOF) schemes with
multiple underlying Funds' (the Framework), ICIC| Prudentiol Trust Limited (the Trustee)
and ICICI Prudential Asset Management Company Limited (the AMC) hove approved
categorizaotion of |CICI Prudential Income Optimizer Fund (FOF) with effect from
April O7, 2025 ("Effective Date™).

Scheme Name Scheme Code

ICICI Prudential Income Dptimizer: ICIC/O/O/FOD/03/10/0024

Fund (FOF)

A. Rationale for changes in the Scheme:

Pursuant to the Framework for (FOF) schemes with multiple underlying Funds, the
osset management companies have been directed to comply with the provisions of the
Framework and to re-categorise the existing FOF schemes having multiple underlying
funds within three months from the date of receipt of communication of the Framework.

B. Details of the changes are as follows:

_ | ICICI Prudential Asset Management Company Limited
Corporate Identity Number: U99999DL1993PLC054135

= (A Gevernment of Rajasthen Enterprise], 4, Mesrs Marg, Udsipur - 113001, Phone: D294 2427177 /
LB TEA-6T, Fa (94 2ALETRE, DARET IS, Emall- |'E..‘|1‘.‘k|'.!h:dIimmlﬂrdhll‘l‘nln.giﬂ'.rn

[ﬁﬁ Rajasthan State Mines & Minerals Limited
m

Date » 02042025

Rdaiid Nk Inuiae Taid

Particulars

Existing

Revised

NIT Mo, & Date Description of Woark

Where will
the Scheme
invest

The corpus of the Scheme will
be invested in the schemes of
domestic or offshore Mutual Funds
that invest in debt, money market
instruments and equity and equity
reloted instruments depending
on the osset allocotion pattern
and |nvestment Objective of the
Scheme. As perthe SEBIguidelines,
a Fund of funds scheme shall not
invest its assets other than in
schemes of mutual funds, except
to the extent of funds required for
meeting the liquidity requirements
for the purpose of repurchases
or redemptions. Subject to the
Regulations, the corpus of the
Scheme can be invested in
any (but not exclusively) of the
following securities;

1. Units of various schemes of
onshore or offshore Mutual
Fund(s).

2. Obligations/ Term Deposits of
banks (both public and private
sector) and  development
financial institutions.

3. Money market instruments
permitted by SEBI/RBI

The units of the schemes of the
Mutual Funds in which the Scheme
propose to make investments in
could be listed or unlisted, open/
closed ended. The units may be
acguired through subscription
to the units during the New
Fund Offer of the schemes or by
subscriptions on on-going basis in
case of open ended schemes.

The inter Scheme transfer of
investrments shall be in accordance
with the provisions contained in
paragraph 12.30 of the Master
Circular  pertaining to  Inter-
Scheme transfer of investments.

The corpus of the Scheme will
be invested in the schemes of
domestic Mutual Funds in line
with the asset aollocation pattern
and Investment Objective of the
Scheme. As perthe SEBI guidelines,
a Fund of funds scheme shall
not invest its assets other that in
schemes of mutual funds, except
to the extent of funds required for
meeting the liquidity requirements
for the purpose of repurchases
or redemptions. Subject to the
Requlations, the corpus of the
Scheme con be invested In
any [(but not exclusively) of the
following securities:

1) Units of Mutual Funds

2} Obligations/ Term Deposits of
banks {both public and private
sector) ond  development
financial institutions.

3) Money market instruments
permitted by SEBI/RBI

The units of the schemes of the
Mutual Funds in which the Scheme
propose to make investments in
could be listed or unlisted, apen/
closed ended. The units may be
acquired through subscription
to the wunits during the Mew
Fund Offer of the schemes or by
subscriptions on on-going basis in
case of open -ended schemes.

The inter Scheme ftransfer of
investments shall be in cccordance
with the provisions contained in
paragraph 12.30 of the Master
Circulor  pertaining to  Inter-
Scheme transfer of investments.

e Tenderno. REMMCOS Appointmentof Mine developer and oparator for Memeng and
GOMCont} Cont-29¢ | Marketing of Mineral Sardstone from B-Block of Laasa area, village
2024-25 dated 2803, 2025 Pakharpur, Tehsil: Boomieas, Distt: Bharatpur, Rajasthan Ao
LB Ba, AR ST74T Hectare. ContractvaluaBs, 1772000 Lac, EMDIin Es
MBALZLZSNLOBDD 2 A0 356 Lac, Tender Fae Bo 47207

Ciner terms & conditions have been gven in detalled tendér for which plesse wisit us at aur
wehsite wwworsmm.com or www.sppp.rajasthan.gowvin or eprocrajasthan.gowin or S

Manager [Contract) on above address.
|Raj Samwad/c/28/148

Dy. General Manager (PE&LA)

FORM A
PUBLIC ANNOUNCEMENT

{Linder Begulackan G of i nealvency sl Barkrupicy Board af fadia
(Tnsoiviiicy Resoliflan Process for Corpovade Parsois ) Be@llailons, 0185

FOR THE ATTENTION OF THE CREDITORS OF

MAYA CONSTRUCTION COMPANY PRIVATE LIMITED

RELEWANT PARTICULARS
! WA DIIP-ETH.ETDN COMPANY PRIVATE LIMAMED
AT/0G 2004

L [Mame of corparate debtor

2, Dem: ufnl:l:rr.lml'lm'l ufmr:.ﬂzualc
'Iil-&hll'll

3. ﬁ..mnmn:, under which comorate debice | RoC-Ahmedabad
|E ircomorated |/ registened

4, CD'EDE'IT.#. kiantity Mo, 5 Limibsd Latsity I L5201 G I2004PTO06 2612
|ﬂ31'l1|ﬁl.“iﬁ'|l'3ﬂ NI.'-l of CLEPRI e n'.'l&lﬂ,‘.l’

5. |Address of the registered affice and | 3132 Prtiwi Park Shoping Cener Hamdla Roed,
||:|11nm|:|a affice (i any} of corpomEta Parshawrath Towrshio, Mew Namda
| chobtor [Ahrmacabad - 382346 Gujarat
B, |Ir£::r.1;rw commencerrent date in | EDA D095 (Deker recetved on 00042025
| respect of compoete dettor
1 | Estimated date of closure of nsovency | 2400-2025
| resoition process

B, | Narne and mgistration number o ihe | Nsme: Dharmendra Dhers
| Insokency professional acting as Reg Mo
|Ir't|:-rm resolution professional | BB TPA-D00,/ P POO251 200 7- 201 8,/ 10480
9 :ﬂ-dl.ir-:m- arel e-rmai of th inkerim Adddness; A 201, Sunsdoep Tover, N Ninmest
| resoiution professional, Bs regiatered | Prakashan, Gunikul mad, Mernnagss, Ahmedabad,

with the: Bosed ; Gueeat - JH0052
o |FmalDcdhebnaBomalom
A0 Ak resss. el et rrtanll B0 b s dor | Addness: Darmendrn Dhekaha

| eoeresponenice with the interim BHE0E, Thenkim Sauaee, Trale) Crss:Road, Tralsy,

| respiution profeasional Ahmedabad, Gujarst - 38054
__ Email ki mayarons croggmead com

],J,JL'ﬁ'l darte for submission of dosrs. | 11042005
iz | | Clrsses of credifors, I &y, under T D BSCEamRne

clause {b} af subrsection (G4 of

{section 21, ascertained by the mtenm

ul‘;uh.lhu-r profssional {
12| r-me_-u:ar Insahency Prilessonaly Tox bl psrerained

| iertilied toact &s Authonsed

iHupn:Eemair-.E af craditars in a ciass

| (e riiaroes Sor each clarss)
14§|HI-M Farrms ard

| o} Detals of authonzed

| representatives are available ab

Wb Bnkc Fripss/ibblgow iy homey/ downiaads
Pysical Address: 8405, TRanium Square. Thaka|
Cross Rioad, Thatte, Ahmedabad, Guamet - 380054
Mol Ayt

Exit Load

Risk Factors

e [f units redeemed or switched
out within 12 months from
the date of allotment - 1 % of
applicable NAWV.

s |f units redeemed or switched
out after 12 month from the
date of allotment - Mil.

However, the Trustee shall have
a right to prescribe or modify the
load structure with prospective
effect subject to o maximum

prescribed under the Regulations.

il

However, the Trustee shall have
o right to prescribe or modify the
lood structure with prospective
effect subject to o maximum
prescribed under the Regulations.

Inclusion of risk factors with

respect to chonges in osset

allocation

Risks associated with Arbitrage
Schemes

The primary objective of
arbitrage schemes is to identify
and exploit price discrepancies
in wvarious markets. However,
price differences may narrow or
disappear before the arbitrage
opportunity is executed,
thus reducing or eliminating
potential profits. Security prices
agre fluctuoting and therefore
timing discrepancies or delays
in executing trades may impact
profits. Identification and
exploitation of the discrepancies
involve uncertointy as the fund
managers may not be able to
recognize the opportunities or
may not be able to take advantage
of the same in time. In addition,
insufficient liquidity in one or more
markets may make it difficult to
execute trades at desired prices,
impacting the effectiveness of the
arbitrage strategy.

Errors in trade execution,
technology failures, or problems
with the trading platform maoy
impact returns. In case the trode
is entered with a counterparty
rather thon on exchange, there
is o counterparty risk that the
trading portner defaults or fails to
honor the trade which may result
ina loss.

Motica is hereby given that the Mational Compary Law Tribunal has ordered the
commencement of & corparibe inscdvency resolution process of the Maya Construction
Company Private Limited on 28th March, 2025,
Tha erediloes of Maya Construction Company Private Limited, are bereby calléd upon to
subimit thelr claims with proot on or before 21tk Aprl 20256 to the Intenm resolution
profassional at the address mentionad against antry Moo 10,
The financial cregditors shall submit their claims with prool By elecironic means only. Al
athar creditors. may submit the claims with proaf in persan, by post or by electronic
MEAnS,
& financial creditor b=longing to 2 class. 25 listed against the entry Moo 12, shall indicats
its chioice of authorisad mpresentative from among the three insolvency professionals
Bsted against entry Ma.13 o act 8s authorised representative of the class To be
ascartained in Form CA,
Submission of false or msleading proofs of Clairm shall atiract penalties
iDharmendra Dhelariya)
Interim Resolution Professicnal
I the matter ol Maya Construction Company Private Limited
Registratien Numier ; BB/ IPA-001AP-00251/2017-2018,/10480
Date : O3rd Apdll, 2025 AFA Mumber: AALS 1048002/ 300625, 1DGERE

Placs - Ahimadabad AFA valld upto 30,06/2025

SUMEDHA

adding welies to vales

Sumedha Fiscal Services Ltd.
CIN : LY0101WB1989PLC04T465
Rogistered & Corporate Office :

6A, Geetanjali, 8B, Middleton Street, Kolkata - 7ODOT1
Tel. - 1 33 2228 BU36 7 6758

E-mail: investors{@sumedhafiscal.com Website: www.sumedhafiscal com

NOTICE OF POSTAL BALLOT

Motice is hereby given to the Members of Sumedha Fiscal Services
Limited ("the Company”) thai pursuant to the provisions of Sections 108
and 110 & other applicable provisions, ifang.r of the Companies Act, 2013
(“the Act”) read with Rules 20 and 22 of the Companies il"ﬂa nagement
and Administration) Rules, 2014 ("the Rules"), Regulation 44 of the SEBI
{Listing Obligations and Disclosure Requirements) Regulations, 2015
("Lizsting Regulations"} including any statutory medification(s) or
re-anactmant(s) theraof for the time baing in forca, and in accordance
with the guidelines prescribed by the Ministry of Corporate Affairs ("MCA™),
Government of India, for conducting postal ballot through electronic voling
{remote e-voting) vide General Circular No. 14/2020 dated April &, 2020,
General Circular Mo, 1772020 dated April 13, 2020 and subsequent
circulars Issued in this regard, the |atest being 92024 dated
September 19, 2024 issued by the MCA (hereinafter collectively referred
to as "MCA Circulars”™), Secretarial Standard-2 ("55-2") issued by the
Institute of Company Secretaries of India and any other applicable laws,
rudes and regulations (including any statutory modification or re-anactrment
tharaaol for the time being in force and as amendead from time to Gime), if
any, approval of the Members of the Company is sought through Postal
Ballot only by way of electronic means ("remote e-woling”) in relation to

the following Special Business by way of Special Resolution as set out
in the Postal Ballot Motice {"Motice”) dated Tuesday, February 04, 2025:
Sl No. Agenda item

1. | Re-appointment of Mr. Bhawani Shankar Rathi (DIM: 00028499)
as Wholatime Director of the Company.

MNote: All other features of the Scheme except those mentioned above will remain

unchanged.

Particulars Existing Revised
Name of ICICI Prudential Income Optimizer | ICICl Prudential Income plus
the Scheme | Fund (FOF) Arbitrage Active FOF
Type of the | An open ended fund of funds | An open ended fund of funds
Scheme scheme predominantly investing | scheme investing in Debt oriented
in debt oriented schemes and | and arbitrage schemes.
may also invest in equity & hybrid
schemes, _
Product + Regulor Income « Short Term Savings
labelling « An open ended fund of [e An open ended fund of
funds scheme predominantly funds scheme investing in
investing in debt oriented Debt Oriented and arbitrage
schermes and will also invest in schemes
equity & hybrid schemes
Category of | Other Scheme - Fund of Fund Hybrid FOF - Income plus
the Scheme Arbitrage FOF
Investment | The primary objective of the | The primary objective of the
Objective Scheme is to generate requlor | Scheme is to invest in Debt
income by predominantly investing | oriented schemes and Arbitrage
in debt oriented schemes. The | schemes in order to generate
Scheme will also invest in equity  regular income.
oriented & hybrid  oriented | yowever, there con be ro
schemes with an aim to generate | qecuronce  or guorantee that
capital appreciation. the investment objective of the
However, there can be no |Scheme would be achieved.
gssurance or guardantee that
the investment objective of the
Scheme would be achieved. _
1
Relevant Instrument Approximate || instrument Approximate
extract of Allocation Allocation
e o ot o o f g
Pattern Minimum | Moximum Minimum | Maximum
Equity 10 65 Units of Debt a5 100
Oriented oriented
G eBEraE Schemes and
' | | Arbitrage
Debt 65 ag bosed
oriented Schemes
schemes Moiiay 0 s
& Hybrid Mairket
oriented instruments
schemes (with
Money ' o : 5 | | meturity not
Market exceeding
91 days)
Instruments : : :
] including Tri-
(with Party Repo™
maturity
o *or similar instruments as may be
exceeding permitted by RBI/ SEBI.
91 days), The Scheme shall invest up to
including 65% in Units of Debt Oriented
Tri-Party Schemes ond Money Market
Repd* cash Instru_ments, subj_e::t ta:: minimum
109 investment in Units of Debt
&C::_lgh Oriented Schemes. The balance
equivalents . investments of the Scheme shall
*or similar instruments as may be | be in Units of Arbitrage based
permitted by RBI/ SEBI, schemes.
What Subject to the Requlations | The primary objective of the
are the and other prevailing lows os | Scheme is to generate regular
Investment | applicable, the Scheme can invest | income by investing in Debt
Strategies in any (but not exclusively) of the | Oriented Schemes and bolance
following category of schemes: shall be invested in arbitrage
1. Units of Equity oriented Schemes. The allocation towards
Schemes: Debt Oriented Schemes and
2 Unitsof Debtoriented Schisimes: arbitrage schemes shall be based
: , ’ market dynamics, arbitrage
3. Units of Hybrid oriented opportunities and interest rate
SChemes: movement in the debt market.
The Scheme will invest based on
the investment cbjective and asset
allocation pattern as set out in this
SID. The fund manoger bosed on
their outlook will decide on the
weightage of each scheme.
For investing in debt oriented
schemes, the investment team
of the AMC will study the mocro
economic conditions, including the
political, economic environment
and factors affecting liquidity and
interest rates.
With an aim to generate capital
appreciation, the Scheme will
invest in equity criented & hybrid
ariented schemes.
Benchmark | NIFTY 50 TRl (35%) + CRISIL | 60% Nifty Composite Debt Index
Composite Bond Index (65%) + 40% Nifty Arbitrage Index
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Pursuant to the aforesaid changes in the Scheme, the unitholder holding units under the
Scheme as on April 04, 2025 have an option to redeem their units, without any exit lood
till May 07, 2025, subject to provisions of applicoble cut-off time,

Please note that the provision of this exit option is purely discretionary and does not
imply that the investors are required to compulsorily redeem their investments.

Pursuant to change in attributes of the Scheme, unitholders are advised to consult their
professional tax advisors for tax advice on the Scheme.

The Investors are further requested to note thot, subseguent to the effective date,
the change in the name of the Scheme would be carried out an the stock exchange/
depositories and other platforms in due course.

We assure you that these changes are in line with our best endeavors to serve you better.
All other features and terms and conditions of the Scheme shall remain unchanged.

This Notice-cum-Addendum forms an integral part of the SID/KIM issued for the Scheme,
read with the addendums issued from time to time.

For ICICI Prudential Asset Management Company Limited
Place: Mumbai Sd/-
Date : April 02, 2025 Authorised Signatory

Mo, 0O30d2025
To know maore, call 1800 222 999/1800 200 6666 or visit www.icicipruamc.com

Investors are requested to periodically review and update their KYC details along with
their mobile number and email id.

To increase awareness about Mutual Funds, we regularly conduct Investor Awareness

Programs across the country. Te know more about i, please visit hitps:fwww.iciciprugme.com
or visit AMFI's website hitps:ivwww.omfiindio.com

Mutual Fund investments are subject to market risks,
read all scheme related documents carefully.

financialexp.epaptin - @@ @

Members are hereby informed that:

1. The detailed explanalory statement pursuant o Section 102(1) of
the Act read with Rules, setting out all the material facts relating to
the resolution, forms part of the Motice.

2. In accordance with the MCA Circulars, the Notice is being sent anly
by electronic mode to those members whose names appear on
the Register of Members { List of Beneficial Owners as on Friday,
2Bth March, 2025 ("Cut-Off Date™) received from the Depositories
and whose e-mail address Is ta%saered with the Company/
Depositories. Physical copias of the Postal Ballot Motice along with
postal ballot forms and pre-paid business reply envelopes are not
being sent to Members for this Postal Baliot.

3. The Notice along with the explanatory statement s available on the
websgite of the Company i_e. www.sumedhafiscal.com, website of
remote e-vofing service provider Central Depository Services [India)
Limited ("CDSL") and on the website of BSE Limited, i.e.,
www.bseindia.com.

4. The Company has completed dispatch of Postal Ballot Notice
through e-mail on Wednesday, April 02, 2025 to the membaears
whose a-mail address ara registerad with the Company or with the
Depositones as on the Cut-Off Date,

5. Im accordance with the MCA Circulars, the Company has made
necessary armangements for the members to register their a-mail
address, Members who have nol registered their e-mall address are
requested to register the same.

6. Members would be able to cast their votes and convey their assent
(FOR) or dissent (AGAINST) to the proposed resolution only through
the remote e-voling process. Members whose names appeaar on the
Register of Members [ List of Beneficial Owners as on the Cut-0Off
Date will only be considered eligible for the purpose of e-voling.
A person who becomas a member after the Cut-Off Date should treat
this notice for information purpose only.

7. The detailed procedure [ instructions on the process of remote
e-voting including the mannar in which the Members who have not
yel r&g stered thEl:r emall addresses can register thekr email address
and/ or cast thair vote, are specified in the Notice

8. Voting rights of a Member / Beneficial Owner (in case of alactronic
shareholding) shall be in proportion 1o his/herfits shareholding In the
paid-up equity share capital of the Company.

3. Remote e-voling facility shall commence on Monday, 07th April,
2025 g 00 A.M. IST) and end on Tuesday, 06th May, 2025
(5:00 P.M. IST) {I:m'th days inclusive), thereafter, the remote
e-yoting module shall be disabled by C 3SL. Once the vote on a
resolution is cast by .a member, no change will be allowed
subsaquantly.

10. The Company has appointed Mr. Asit Kumar Labh, a Practicing
Company Secretary, as Scrutinizer for conducting the Postal Ballot
process in a fair and trangparent manner. The Scrutinizer's decision
an the validity of the Postal Ballot shall be final.

11. The results along with Scrutinizers Report shall be declared on or
before Wednesday, 0Tth May, 2025 by placing the same on the
wabsita of the Company at www.sumedhafiseal.com and will also
be communicated to he Stock Exchanges (e, BSE & CSE, and
Central Depository Services (India) Limited.

12. Any grievances connected with the Postal Ballot may be
addrassed lo the Company at investors@sumedhafiscal.com or
the RTA (MAHESHWARI DATAMATICS PRIVATE LIMITED) at
mdpldc@yahoo.com. For any queries or issues regarding e-voting,
vou may refer the Frequently Asked Questions {'FAD'} and e-voting
manual available at www.evotingindia.com under help section or
write an email to helpdesk.evoting@cdslindia.com.

For SUMEDHA FISCAL SERVICES LIMITED
Sd/-

Dhwani Fatehpuria

Company Secretary

Membership No. FCS 12817

Place ; Kolkata
Date :Aprl 02, 2025

£ ""T_;]

. . . Lucknow i:
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ICICI Prudential Asset Management Company Limited

Corporate Identity Number: U99999DL1993PLC054135

(A Bervernment of fajasthen Enterprisa), 4, Meera Marg, Udsipur - 31350, Phone: (025452427177 /

F%Rﬂjasthan State Mines 8 Minerals Limited
m

2428763-67. Fax (0294} DAZETEHR, PAZETIS, Ermail:- contrachoo mmmi@rajasthan.gowin

MUTUAL FUND ; & F "
- Detailed Notice Inviting Tender P /0408
s L ; : ! f NIT Mo, & Date Description of Woark
HEQIStEI"Ed Office: 12 hLF[I‘-'H:' r, Narain Munz": 23, Barakhamba Road, Mew Defhi - 110 001. | Particulars Ekiﬂiﬁg Revised e-Tanderno. RSMMCOY | Appointrient of Mine developes and aperatoer for Mining and
Corporate Office: ONE BKC, A - Wing, 13" Floor, Bandra-Kurla Complex, i _ GGM {Cont) Cont-28/ | Marketing of Mineral Sandstone from B-Black of Laase area willage
Bondra (East), Mumbai - 400 051; Tel: +91 22 2652 5000, Fax: +91 22 2652 8100, | Where will | The corpus of the Scheme will | The corpus of the Scheme will 2024-25 dated 26.03.2005]  Paharpur, Tehsil: Roopwas, Distt Bharatpur, Rajasthan Arsa
Website: wwwicicipruamec.com, Email id: engquinyi@icicipruamc.com | the Scheme | be invested in the schemes of | be invested in the schemes of UBN No. 3E.3741 Hectare. Contractvalue Rs, 17790.00 Lac, EMD i Rs.
Central Service Office: 2™ Floor, Block B-2, Nirlon Knowledge Park, Western Express invest domestic or offshore Mutual Funds | domestic Mutual Funds in line ’_":"‘LE'*?“;LQEDF?E_'*_U A _35Ga11_|c.Tjenc|Zr FEI;?-; RSI".’--I':UT _
Highwaty, Goregaon (E), Mumbai - 400 083. Tel:: 022 2685 2000 Fax: 022 26868313 that invest in debt, money market | with the asset allocation pattern e s
- ddend th h ; : d instruments and equity and equity | and Investment Objective of the Manages (Contract) on above address. e;
Nntll:E—'l:I‘Jm‘ﬂ endum to the Scheme In nn:nutmn Dncur!mrlt (SID) and Key related instruments depending | Scheme. As per the SEBIguidelines, S Dy. General Manager (P&A}
Information Memorandum (KIM) of ICICI Prudential Income Optimizer Fund (FOF) (the on the asset allocation pattern | a Fund of funds scheme shall
Scheme) and Investment Objective of the | not invest its assets other that in FORM A
NOTICE IS HEREBY GIVEN THAT pursuont to SEBl's letter to AMFI daoted Scheme, As per the SEBlguidelines, | schemes of mutual funds, except PUBLIC ANNOUNCEMENT
February 06, 2025 on 'Fromework for launching of Fund of Fund (FOF) schemes with a Fund of funds scheme shall not | to the extent of funds required for (Undes Riegulatian & o the Insalvency and Bankruptey Board of iodla
: : > 4, 5 Lg% § {msoivency Resolition Proness for Corponale Persons) Regalarion
multiple underlying Funds' (the Framework), ICICI Prudential Trust Limited (the Trustee) invest its assets other than in | meeting the liquidity requirements e IE AETEtTioA o I:HEIJITDH m=
and ICICI Prudential Asset Management Company Limited (the AMC) have approved schemes of mutual funds, except | for the purpose of repurchases MAYA CONSTRUCTION COMBANY PRIVATE LIMITED
categorization of ICICI Prudential Income Optimizer Fund (FOF) with effect from to the extent of funds required for | or redemptions. Subject to the E EShSr PRI AR
April 07, 2025 ("Effective Date™). meeting the liquidity requirements | Regulations, the corpus of the 1. [Farme of corpeats detor R CONSTRUCTION COMPANY FRIVATE LBATED
: for the purpose of repurchases | Scheme can be invested in 2. [ Date of ncomorstion of coorate. | 17/03/2004 '
i i i | debtor
Scheme Name | Scheme Code or rede_mptmn 5. Subject to the | any ﬁ_:rut rnot r_a-:j:f:lusweiy] of the R g
3 T Regulations, the corpus of the | following securities: | s incomonatad 7 registensd
ICICI Prudential Income Optimizer ICIC/O/O/FOD/03/10/0024 Scheme con be invested in | 1) Units of Mutual Funds ‘4. | Comorste dentry No. / Limined Liabiy | GiN: UAS20112004FTO082612
Fund [FOF) any (but not exclusively) of the et ) ! ld-arn:ﬁm'm?r'-lucfmmahu b s e e
i tallowibie saciiritios 2} Obligations/ Term Deposits of 5, | Aduress of the rgisered office and | 31.32 Prtwi Park Sheging Ceriter Harhila Roed,
A. Rationale for changes in the Scheme: ; g : s : banks (both public and private | Hincipa office: (f any) of corgore FﬁﬁrmWﬂm_TEEE Eﬁm
Pursuant to the Framework for (FOF) schemes with multiple underlying Funds, the % l::;t:urz :?nz:é hzieE”r:ﬂEuStUET E—tecmr? - ur!d : CRveIepment 6. Irsahvency commencermant dete | 28022025 {Ovder reosived on 01:04-2025)
asset management companies have been directed to comply with the provisions of the Eund(s) financial institutions. = 'miﬁﬂmﬁ?ﬂfmﬁm—mﬁ
Frameweork and to re-categorise the existing FOF schemes having multiple underlying 5 o t'l - o — 3) Money market instruments |resciution process |
funds within three months from the date of receipt of communication of the Framework, y wgELt i RRVIIV LSpoREE. 8 permitted by SEBI/RBI B, | hetr e Sagseiion nimber o Eoec | Crmesiif Bt esiin
banks {both public and private . |insabvincy professiteal acting a5 Regt Na-
B. Details of the changes are as follows: sector]  ond  ‘devélopient | 1o Unis of e schemes of the _|Ioterim resobton professlonsl | IESYIPA0001,PPO0254, 2017 2018/10480
ﬁnunciﬂl 'n E-titutiGHE Mutuﬂl Fundg n Whlf_h ﬂ'lE Scheme g, | Address and a-mal of the infenm Maddness: A7 201 Ei.ll}EﬂaEl:l Toweer, Nr. Menmiest
] : % | : |
Particulars Exisﬁng Revised ; propose to make investments in ;h"!ﬁ':"-mﬂ*‘m' = mﬁw I, &5 regishanad Eﬁam_&ﬂs?n ae?;;?l mad, Mernnagar. Ahmedabad,
- o — 1 3. M[’n":"_"-"' market instruments | could be listed or unlisted, open/ 2 E-l:-uilza_rgmm@
Name of ICICI Prudential Income Optimizer | ICICl  Prudential Income plus permitted by SEBI/RBI closed ended. The units may be AC A “W"ﬁﬁ Ehecior mﬂ”‘“‘?‘““‘f memnm =
the Scheme | Fund (FOF) Arbitrage Active FOF The units of the schemes of the agcquired  through  subscription irﬁu?ull[m wﬁ&mﬁﬂl il Mﬂmﬁﬂwm E-E:JEEIEL il
Mutual Funds in which the Scheme | to the units during the New . | Email kit mayacons.cméigmal.conm
Type of the | An open ended fund of funds | An open eénded fund of funds propose to make investments in | Fund Offer of the schemes or by 11,/ Last date for submission of clams© 11.04-2005
Sch ] 2 3 : i ; 2 = A : P iz | Classes of creditons, i any, undar T by eescewrtained
cheme scheme predominantly investing | scheme investing in Debt oriented could be listed or unlisted, open/ | subscriptions on on-going basis in | clause (b of sutssection (5A) of
in debt oriented schemes and | and arbitrage schemes. closed ended. The units may be | case of open -ended schemes. |section 21, ascertained by the itenm
may also invest in equity & hybrid ﬂ':qlt‘lr':e‘j Tm”dgh_ EUTC”F;E'“” The inter Scheme transfer of ﬂlmﬁqumﬁmms o Ta e
schemes. 1o the units during the NeW | inuestments shall bein accordance et act s Authoses
Fund Offer of the schemes or by | \ith the provisions contained in :wma‘“gmaw
Product « Regular Income » Short Term Savings SUhSE’;Pt'GHE ﬂ”dﬂg'gf;_'lﬂg basis in | horagraph 12.30 of the Master = R Pt e il i s oo T oot
: case of open ended schemes. . - i stherize S, Thenla
labelling « An open ended fund of|s An open ended fund of S & Sch ¢ ¢ Circular pertmnm_g to Inter- iEﬁpDﬂﬂl&I 'ﬂl m::e ?HJI — mmp;lﬁ::ﬁ;ﬁ:m”a.mﬂ” I%Tﬁ_“ﬁggﬁm
funds scheme predominantly funds scheme investing in inviﬂ:;fr:tﬁ"ﬁﬁﬂﬁr;:thE:SErIDSFSTDHSE Scheme transfer of investments. - Not Appiicable
: : f ; P P : e : E Motce |s hereby gien that the Matlonal Comipary Law Tribunal hes ordered the
inastng; -n FlEbt ::nent?d Debt Oriented and arbitrage with the provisions contained in cnrrtmnncamant?n:lfa conporate insobvency resolution E-rm:c:sﬁ of the Maya Construction
schemes and will also invest in schemes paragraph 12.30 of the Master T““"he'{"“re;ﬁﬁ;;‘::’ﬁﬂ:ﬁ;m:ﬁ:ﬁmﬂu e
equity & hybrid schemes Circular  pertaining to  Inter- sul;f.:i: their claims with proof on or before 11th Arﬂml:ﬂuzs' to the interim resalution
Scheme transfer of investments. praonicn s st tha Srtewans MEntoRed cpalnatenEY ARt ;
Category of | Other Scheme — Fund of Fund Hybrid FOF - Income plus | b oot kel il sl B ot sl mosi
the Schame Arbitrage FOF Exit Load o [f units redeemed or switched | Nil e ) B ' S '
out within 12 months f1om | However, the Trustee shall have e s
Investment | The primary objective of the | The primary objective of the the leﬂ'te of allotment - 1 % of | 4 right te prescribe or modify the fisted againt entry No.13 to act as authorised reprasentative of the class To be
Objective Scheme is to generate regular | Scheme is to invest in Debt opplicable NAV. load structure with prospective gi';‘in’,;;”,;';' ,';Ffri,ff;?;nﬁ,eﬂcmgmmDma,mEha,;amamenamﬁ
income by predominantly investing | oriented schemes and Arbitrage » If units redeemed or switched | effect subject to o maximum (Dharmendra Dhelariya)
. i Intarim Resolution Profesalonal
in debt oriented schemes. The | schemes in order to generate out ofter 12 m‘:'r"th_ from the | prescribed under the Regulations. In the matter of Maya Construction Company Private Limited
Scheme will also invest in equity | regular income. daeunanEn - S Date : O3rd April E;E;:wmm NUMTI;';' Efgé':ﬁﬁzfﬁ%‘;%;ggégﬁjﬁéggﬁg
- - : However, the Trustee shall have bl b Ll AEA valid upto 30/06/2025
oriented &  hybrid oriented Place : Ahmedabad ¢
s un};im b HERErGH Howeyer. faeme. can be o8 a right to prescribe or modify the —_—

: e B assurance or guarantee that lood structure with prospective
capital oppreciation. the investment objective of the effect subject to @ maximum
However, there can be no | Scheme would be achieved. prescribed under the Regulations.

C:S”_mn we g;ﬂm es fth;t Risk Factors - Inclusion of risk factors with EHME[!HF
the investment :abjective of the respect to changes in asset Fa e
: ! Sumedha Fiscal Services Ltd.
Scheme would be achieved. allocation CIN ; L70101WB1989PLCO4T46S
felevent || _ - Risks associated with Arbitrage A, Gaetangal 85, Middiolon Sirest. Kaliata - 700071
= E""““uf Instrument Approximate Instrument Approximate Schemes Tel. - 01 33 2229 BA36 [ 6758
extroct . . E-mail: investors@sumedhalfizcal.com Wehbsite: www. sumedhafiscal.com
SR ast Allocation H::‘:i?}‘:"ﬂ:ﬂ ThE' primary D!‘JjEl:ti\["E ﬂf NOTICE OF POSTAL BALLOT
Allocation (% of corpus) e arbitrage schemes is to identify Motice is hereby given to the Members of Sumedha Fiscal Services
- . : .- . and exploit price discrepancies Limited (“the Company”) that pursuant to the provisions of Sections 108
Pattern Minimum | Maximum | i) Mepdmum | in 'uurizus :'rurkets ngever arid 1; 0 &}ulher applia&hle pEm-rismnE-. |L?r:f. of the Gmmpanhfs Act, 2013
- [ . . : 3 ¥ ("the Act”} read with Rules 20 and 22 of the Companies (Management
Equity 10 65 Units of Debt | 95 100 price differences may narrow or and Administration) Rules, 2014 ("the Rules"}, Regulation 44 of the SEBI
Oriented oriented disappeor before the arbitrage %0 Obloetion s el Pt Pl i, 2075
Schemes Schemes and opportunity is executed, re-enactmentis) ther&n?_fnr the time being in force, and in accordance
. Arbitrage thus reducing or eliminating with the guidelines prescribed by the Ministry of Corporate Affairs ("MCA®),
Dekt 65 an hasad atariial fits. S : Government of India, for conducting postal ballot through electronic voting
se potential profits. Security prices ramate e-voting) vide General Circular No. 14/2020 dated April B, 2020,
oriented Schemes are fluctuating and therefore seneral Circular No, 17/2020 dated April 13, 2020 and subsequent
schemes Fev R timing _discrepancies or delays O o e v
& Hybrid M k:":: in executing trades may impact to as "MCA Circulars®), Sacretarial Standard-2 ("S5-2") issued by the
? Cirke . : : Institute of Company Secrataries of India and any olher applicable laws,
oriented instruments prnflt_s. ; Iden‘tlﬁ:n‘lflnn l:l.nd rules and regulations (including any statutory mud%caliﬂn of re-enactment
h exploitation of the discrepancies thereof for the time being in force and as amended from time to time), if
: sChemes {with involve uncertointy as the fund any, approval of the Members of the Company is sought through Postal
maturity not LI T s A e Eallot unl'r' by way of alectronic means ("remote e-voting®) in relation to
Money 0 5 : g 4 o the: following Special Business by way of Special Resolution as sel out
MaHeat exceeding recognize the opportunities or in the Postal Ballot Motice ("Motice") dated Tuesday, February 04, 2025:
91 days) may not be able to take advantage Si. No. Agenda item
et including Tri- &f the &amie i Sme. 1 tddibicn. 1. | Re-appointment of Mr. Bhawani Shankar Rathi (DIN; 00028499)
(with 4 - i e as Wholetime Director of the Company.
Party Repo insufficient liquidity in one or more Marmb b o et
ety kets may make it difficult to RIIASIS afa herely forined it .
vor similar instruments as mav be mar ¥ 1. The detaiied explanaiory statement pursuant to Section 102({1) of
not : Y execute trodes ot desired prices, the Act read with Rules, setfing out all the material facts relating to
exgERding I Wripmeting the effectyeriss of e £ :21::4:031:1"5%";14{:];&; :]i:;n?hgahr:{;};tg;ﬂ':?a“rza:[he Motice is being sent only
91 days), The Scheme shall invest up to arbitrage strategy. " by electronic mode to those members whose names appear on
. : i i he Reglster of Members ! List of Baneficial Owners as on Friday,
including 65% in Units of Debt Oriented Errors in trade execution !zam ¥ 0 e viat
! arch, 2025 ("Cut-Off Date") received from the Depositorias
TH-Party Schemes and Money Market technology failures, or problems and whose e-mail address is registered with the Company/
Instruments, subject to minimum with the tradin latform ma Depositonies. Physical copies of the Postal Ballot Notice along with
Repo*, cash : e 9P y tal ballot fi d pre-paid busi | | f
N ::F::rsh 10% investment in Units of Debt impact returns. In case the trade E;g seanﬁu ﬂ?ﬁﬂa r:a 1£:4Pa;:;nﬁa§ﬁn?p et ol
- Oriented Schemes. The balance is entered with a counterparty 3. The Notice along with the explanatory statement is available on the
equivalents wabsite of the Company i.e. www.sumedhafiscal.com, wabsita of
. . invgstmer_lts of the f.%cheme shall rather than an exchange, there ramote g_uulin%ser‘-fiﬁe pravider Central Depository Services (India)
*or similor instruments as may be | Be in Units of Arbitrage based is a counterparty risk that the Limited ':"?;IP L") and on the website of BSE Limited, i.e.,
: trading partner defaults or fails to www.bseindia.com,
permitted by RBI/ SEBL. schemmes. , 4. The Campany h leted dispatch of Postal Ballot Noti
honor the trade which may result ' RPN TIS COMpatan WIspAscIy oL D6 ) Batlor Notce
through e-mail on Wednesday, April 02, 2025 to the members
What Subject to the Regulations | The primary objective of the | | il RS L oN addres A egeies Wit The Sompdiv.on it B
are the and other prevailing lows as | Scheme is to generate regular | | Mote: All other features of the Scheme except those mentioned above will remain 5. In accordance with the MCA Circulars, the Company has made
Investment | applicable, the Scheme can invest | income by investing in Debt | unchanged. gg&fﬁ:%:&’ﬂ?ﬁ?ﬁ;ﬁaﬁrnigfrfe“g?sr'l“eh;;ﬁﬂ"% _Irr“f‘ﬂft‘tﬂi? g&%‘rrﬂg's";ﬂ
Strategies in any (but not exclusively) of the | Oriented Schemes and balance Pursuant to the aforesaid changes in the Scheme, the unitholder holding units under the requested to register the sama.
following cotegory of schemes: shall be invested in arbitrage ' ' i ; i - 6. Members would be able to cast their voles and convey their assent
_ 0 gory | ; : q E‘fcheme as on April D:i, 2025 hm_rE_ an option 113 redeem t]‘lEIr’_LII'IItS, without any exit load (FOR) or dissent (AGAINST) fo the proposed resolution only through
1. Units of Equ“}f ariented Schemes. The allocation towards till MU}" 07, 2025, EIJtI'_l'E'Cl to provisions af Dppllclﬂhlﬂ cut-off time. the remote e-voting process. Memher-_g,_whgge names appear on the
Schemes; Debt Oriented Schemes and | | piogc0 note that the provision of this exit option is purely discretionary and does not Egﬂﬁﬂh ”Jn“;:,gﬂgbggi;ﬂjﬁj Eﬁgﬂgﬁﬂxﬁrﬁzﬁ;;?igﬂ:,ﬁg
2. Units of Debt oriented Schemes: arbitrage EChemelﬁ shall be I?EEEd imply that the investors are required to compulsorily redeem their investments. A person who becomes a member after the Cut-Off Date should treat
_ y _ market dynamics, arbitrage : : j : : this notice for information purpose only.
3. Units of Hybrid oriented opportanities: and intenest: Tate Pursuant to change in ottributes of the Scheme, unitholders are advised to consult their 7. The detalled procedure / instructions on the process of remole
Schemes; mﬂF:::mEm in the debt market professiona tax advisors for-tax advice on the Scheme. g?gg%;giﬂwgrlgfmﬂﬁﬁ;;l:: Lcahnlrﬁ:ggl%;nﬁ%f :nr':;ithaadﬂ;r;s{:
The Scheme will invest based on The Investors are further requested to note thot, subsequent to the effective date, and! or cast their vote, are specified in the Notice.

. s : : 8. Voting rights of a Member | Benaficial Owner (in case of electronic
the investment objective and asset the r:hlr;mg?]e in the name of the Scheme would be carried out on the stock exchange/ sharchoidinig) shall be in propartion to hisheriits sharsholding I the
allocation pattern as set out in this depositories and other platforms in due course. paid-up equity share capital of the Company.

— \ 8. Remaole e-valing facility shall commence on Monday, 07th April,
EID.. The fund r‘r‘tICIr'lﬂgE‘r based on We assure vou that these changes are in line with our best endeavors to serve you better. 2025 (9:00 A.M. IST) and end on Tuesday, 06th May, 2025
their outlook will decide on the All other features and terms and conditions of the Scheme shall remain unchanged. {&5;?__:; nPngﬂE.;ll-e}- g';gahhgﬂdl;:a:j'::;“gngésltﬂgﬁgt:;h;hﬁnj[:rgﬁlg
weightage of each scheme, This Notice-cum-Addendum forms an integral part of the SID/KIM issued for the Scheme, f&Eﬂlutrﬂr‘l“ij cast by a member, no change will be allowed
; X , o i 1 ; ; subsequenthy.
For investing I_n dept. orented read with the addendums issued from time to time, 10. The Company has appointed Mr. Asit Kumar Labh, a Praclicing
schemes, the investment team For ICICI Prudential Asset Management Company Limited Company Selr:mtaﬁr;, tas Scrumltzer for cnr%?}ucgng :Ihe P?stgl Ballot
- . : process in a fair and transparent manner. The Scrutinizer’s decision
of the ":T'M{: WI.IF_ EIUd_F the A Place: Mumbai Sdif- on the validity of the Postal Ballot shall be final,
economic conditions, including the Date ; April D2, 2025 Authorised Signatory 11. The results along with Scrutinizers Report shall be declared on or
iti : i before Wednesday, 0Tth May, 2025 by placing the same an the
political, econ ijc ?nvfm‘mmem No. 003042025 website of the Company at m.aumdﬁaﬂﬂal.mm and will also
and factors affecting liguidity and Tok I 322 1800 200 6666 it P be communicated to the Stock Exchanges i.e, BSE & CSE, and
. o know more, call 1800 999/ O VISIT WWWLICICIRIUCIMC.COMM Central Depository Services (India) Limited.
interest rates.
s . " , . 12. Any grievances connacled with the Postal Ballot may be
With an aim to generate capital Investors ore requested to periodically review and update their KYC details along with addressed to the Company at investors@sumedhafiscal.com or
i . their mobile number and email id, the RTA (MAHESHWARI DATAMATICS PRIVATE LIMITED) at
appreciation, the Scheme will mdpldc@yahoo.com. For any guerias or issues regarding e-voling,
invest in equity oriented & hybrid To increase owareness about Mutual Funds, we regularly conduct Investor Awareness you may refer the Frequently Asked Questions ('FALY} and e-voting
afieritar cihames. Programs across the country. To know more about it, please visit https:www.icicipruome.com T,T?tl”; a;rﬁgﬁt{ffélmﬁggﬂﬁ;’gﬁgﬁ%‘;ﬂﬁe'p ahation.of
or visit AMFI's website hitps.fwww.amfiindia.com For SUMEDHA FISCAL SERVICES |_;r.|'||'|'E|;|JI
i = 3 . . Sd_ I
Benchmark g"'—”' 51:3 ETF“d fgj%J;E.g%EHE’L ET;@E%C;“‘:;E'“ 'I:'Edbt Index Mutual Fund investments are subject to market risks, Dhwani Fatehpuria
Dmpt}ﬁl 2 B on naex &+ I r rﬂge ndex Place :Kolkaia [:_Dmpan Sacretar
2 read all scheme related documents carefully. Bt e s Membershib No. EGS 1281

financialexp.epapkin o0 © g

-

—— - o
e == - —rt
]
L L~ i I




WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

THURSDAY, APRIL 3, 2025

. ICICI Prudential Asset Management Company Limited ¢ Rajasthan State Mines & Minerals Limited
i Corporate Identity Number: U99999DL 1993PLC054135 e '

MUTUAL FUND

2AFETEN-AT, Fax (1204} 2420TEE, 242ET1S, Emall:- confracso. smmi@ajasthan govin

Datailad Motice inviting Tend Diats - DZ/04,/2025
i o . ; g : : MIT Mo, & Date Description of Work
Rﬂglm Office: 127 Floor, Nargin I".-'Iunzll: 23, Borakhomba Road, New Delni - 110 001, Particulars EH]SHI'IQ Revised e-Tender o REMMCOS Appaintimant of Meina develaper and operater for Mining and
EﬂfpﬂmtE nfﬁEE': ONE EK":. A - W'“g. 139 FtEI'i'_'IF. Bandra-Kurla CGI'I"IP|EK. GGM [Cont] Cont-28¢ | Marketing of Mineral Sandstone from 8- Block of Leass anra, village
Bandra {East), Murmbai - 400 051; Tel: +91 22 2652 5000, Fax: +91 22 2652 8100, Where will | The corpus of the Scheme will The corpus of the Scheme will 2024-25 dated 28.05.2025)  Paharpur, Tehsil Boopwas, Distt; Bharatpur, Rajasthan Area
Website: wwwiicicipruame.com, Email id: enguiry@icicipruamc.com the Scheme | be invested in the schemes of be invested in the schemes of ; LN Ma 285741 Hm-ﬂ_? Contract value Rs 1??‘?'?0'3'--"- EMDinRs,
Central Service Office: 2™ Floor, Block B-2, Nirlon Knowledge Park, Western Express invest domestic or offshore Mutual Funds = domestic Mutual Funds in line DHML""’EE‘THD;E_J‘” e _ j:i”'ﬁf""“' "‘!1'5'5 “i"_""":";' _
. = L ; : > ; ! ther termis & conditions have been given in detaibed tender for which please wisit us at our
Highway, Goregaon (E), Mumbai - 400 063. Tel: 022 2685 2000 Fox: 022 26868313 that invest in debt, money market  with the asset allocation pattern WA WSSOI OF Wirw.spop: rajsrthamgouln or mecac rdesthen gouki or St
ddard h " fo . p instrurments and equity aond equity = and Investment Objective of the Manager (Cantract) on abeve addiess. a
Huti:e~:|:|miﬁ.. endum to the Scheme In r{nutlnn Do:ur:nePt (SID) and Key related instruments depending Scheme. Asper the SEBI quidelines, |Raj Samwad/c /25143 Dy. General Manager (P&A)
Information Memorandum (KIM) of ICICI Prudential Income Optimizer Fund (FOF) (the on the osset allocation pattern o Fund of funds scheme shall
Scheme) and Investment Objective of the not invest its assets other that in FORM A
NOTICE IS HEREBY GIVEN THAT pursuant to SEBl's letter to AMFI dated Scheme. As perthe SEBlguidelines, | schemes of mutual funds, except PUBLIC ANNOUNCEMENT
February 06, 2025 on 'Framework for lounching of Fund of Fund (FOF) schemes with a Fund of funds scheme shall not | to the extent of funds required for anm%;fﬂ anmunﬁunwmanda;anmmmn?gm
' ' = . 1 ' 1 ' . g C ] i H track Procsss for nrafe Porseeis) 5, ]
multiple underlying Funds' (the Framework), ICICI Prudential Trust Limited (the Trustee) invest its assets other than in  meeting the liquidity requirements FoR TE et u THE GREDIraRee:
and ICICI Prudential Asset Management Company Limited (the AMC) have approved schemes of mutual funds, except | for the pUrpose of repurchqsea MAYA CONSTRUCTION COMPANY PRIVATE LIMITED
categorization of ICICI Prudential Income Optimizer Fund (FOF) with effect from to the extent of funds required for | or redemptions. Subject to the : RELEVANT PARTICULARS
April 07, 2025 |“Effective Date”). meeting the liquidity requirements = Regulations, the corpus of the 1 [N of coporiE ORbiar | AN CONSTRLCTION COMPANY PANATE LIMITED
! _ for the purpose of repurchases Scheme con be invested in 2, | Dt of ncomorstion of cororke | 17,/00,/2004
. : - | debor
Scheme Name | Scheme Code | or reclqmptuﬂn s. Subject to the any {Iclnut not galf.crugwelw of the e e R T
) o Regulations, the corpus of the following securities: bl iipoeatad 1 mmi |
ICIC1 Prudential Income Optimizer ICIC/OfO/FOD/D3/10/0024 Scheme can  be invested in 1) Units of Mutual Funds 4, [Comporate identity Mo / Limted Liabily | ON: U45201 CEOOAPTCOEI61S
Fund (FOF) any (but not exclusively) of the i Fklll!'ll"il#ﬂljhﬂﬂ_fﬁmﬂ‘{!‘gﬂu'kl !
followi itias: Z) Obligations/ Term Deposits of 5, | Adaress of the registered offico and | 31-37 Prith Park Snoping Cerer Harviz Road
A. Rationale for changes in the Seheme: it Rl banks (both public and private | " Ry o’ [P st iy it
Pursuant to the Framework for (FOF) schemes with multiple underlying Funds, the L :;:J:;E'urzf ;:'”ﬂﬂ;ihi’i”:f;uj sector) and  development ﬁgirm: = oo e 3&&3 R e i R
asset management companies have been directed to comply with the provisions of the Fundl(s) financial institutions. = e
Framework and to re-cotegorise the existing FOF schemes having multiple underlying 5. bl o T 5 o 3) Money maorket instruments | resalution process
funds within three months from the dote of receipt of communication of the Framework. ' igauons).  \em EPUS'FE g permitted by SEEI/REI | 5. |Name and registration number of the: | Hanse: Dhamentia Dhetara
banks (both public and private ™H : P h h | nsohvancy professional RONg as | Reg No.:
B. Detuails of the changes are as follows: secto) and development | . units of the schemes of the __|intesim resciLiton prefessionsl | FEEV IR ROOL P PUOCEL S T 2B 1S
g T T Mutual Funds in which the Scheme | 0. jckirece g e al ot e iy i AL S T I Mot
Particulars Existing Revised .' propose to make investments in i ‘mmwﬁ;;?l ot e et
= 3. Money market instruments | .ol be listed or unlisted, open/ e | Email 10: shanerEgmallco
Name of ICICI Prudential Income Optimizer | ICICI  Prudential Income plus permitted by SEBI/REI closed ended. The units may be 36 | Adciress. aind Eﬂﬂﬁ’:f’“ Emﬁﬁmmfﬂ “’;ﬂ“gmmﬁm
the Scheme | Fund (FOF) Arbitrage Active FOF The units of the schemes of the  acquired through subscription aeodicita mmhﬂsm"“_'m :
Mutual Funds in which the Scheme | to the units during the New : o | Ermal Iet: rrissmcnons. @ el com
Type of the | An open ended fund of funds  An open ended fund of funds propose to make investments in | Fund Offer of the schemes or by 12/ Last dete for submission of claims | 1104 2005
Scheme scheme predominantly investing | scheme investing in Debt oriented could be listed or unlisted, open/ | subscriptions on on-going basis in Himm J;miﬂmﬁrfglﬁ jirees e
in debt orhented schemes and | and nrbitmge srhemes. Clﬂ'SEd ended. The units My h‘E case of Il'i'i.'.hE'l'I 'E'HdEd schemes. "EE‘I:I:I‘I:H?J_ aspertalned oy the intanmm
. : it ) | eshdien prokessonal |
may also invest in equity & hybrid acquired Thraugh_ subscription | The jnter Scheme transfer of lg'mé;imwﬁﬂﬁgmmm [T be ascenained
schemes, to the units during the New | iyyeciments shall bein accordance | dentfied to act & Autharised
Fund Offer of the schemes or by | ik the provisions contained in | Represeniatie of crediiors i a class
2 o iy : G |{Threa na for each oiess)
Product + Regulor Income » Short Term Savings subscr;:ptmns “’Lﬂg'g"‘:”g basis I | paragraph 12.30 of the Master nimﬁa'm;ﬁgaﬁﬁa' i Y R i TR e Sioa
case of open ended schemes. - e li ; , . HE ;
labelling « An open ended fund of | s An open ended fund of ; P Circular pertgining to  Inter- [ Bt of ﬂmcﬂm-ﬂim . igﬁ;ﬁﬁfﬁ Tn.anl.l-réquze.%
: : E 3 The inter Scheme transfer of | Scheme transfer of investmients. Erewe-smtsir&mava o o e B AU, CREL -
funds scheme predominantly funds scheme investing in investments shall be in accordance | ek Applicaale
£ } i L : ' 3 1 R 3 Mothce B herely ghen that the National Compaey L Tribunal has ondered the
I:H'-..":E‘:Etlﬂg ol dEhIt f_'lFlEI'I-TEd BEht DﬂEntEd EJT'IIII ﬂl"bltfﬂgl? Wlth thE FIfD"l.I"IS ONs EDHtﬂ[HEd in i:l:lmrncnl,:u:rrcn::’uf B OOrporate insHwensy f-l:se_:-!l,.rl,:l,:-r'- graciss of the Maya Constroction
schemes ond will glso invest in schemes Company Private Limited on 28th March, 2025
2 ; p-tlzimgr:::ph 12'3_[]. of the Master The creditors of Maya Construction Company Private Limited, are hereby called upen to
equity & hybrid schemes Circular pertaining to |nter- subimit ther elaims with preof an or before 14th April 2028 1o the interin resolulion
I Scheme transfer of investments, professional atthe address mantionad against entry No. 10
] : _ The financial creditors shall sutsmit thair clalims with proof oy electronic means onby. All
Category of | Other Scheme — Fund of Fund Hybrid FOF Income  plus . : , : i itk sy SUATE Ve dleiiis atth, peol 1 parbns b sk i B ATSBERAIE
the Scheme Arbitrage FOF Exit Load o If unit= redeemed or switched Nil R
ithi fr A financa! creditor b2longing 10 a olass, as listed against the entry Mo, 12, shall indicate
5 s : c ; [::Jt dWIter} ]]f month 51 %ﬂr:l: However, the Trustee shall have its cholce of aulhorsed reprasentative fram ameng the three insclvency professionals
Investment | The primary objective of the The primary objective of the he date oralictment - 9T | @ right to prescribe or modify the listed agsinat entry No.13 to act as authorised representative of the dass To be
Objective | Scheme is to generate regular | Scheme is to invest in Debt applicable NAV. joad structure with prospective s S
income by predominantly investing | oriented schemes and Arbitrage = If units redeemed or switched  effect subject to o moximum e Lﬂhmln:hﬂ:ra ﬂhﬂ;ﬁfa:
. . Y Esd Professiona
in debt oriented schemes. The | schemes in order to generate out after 12 month from the | prescribed under the Regulations. In the matter of Maya Construction Company Private Limited
. . ) : z - Mi Fa ber : IBE/ DLAP-00251 /204 7- 204810480
Scheme will olso invest in equity | regular income. date of allatment - il a i3 mzlmmn e frr-n lfu.fr:fﬁ“m’{;'ﬂgéﬁﬁgéﬁméﬁ.32335
oriented & hybrid  oriented | However. there can  be o However, the Trustee shall hove Rt 4F# valid wpio 30/06/2025
. : ; a right to prescribe or modify the :
schemes with an oim to generate - :
; e e 4 assurance or guarantee  that lood structure with prospective :
capital appreciation, the investment objective of the effect subject to @ maximum
Howewver, there con be no | Scheme would be achieved. prescribed under the Regulations.
ﬂ:ﬂumnce At g;mmnteenf th:L Risk Factors - Inclusion of risk factors with %Hﬂﬁgﬂﬂﬂ'
the investment objective the respect to changes in asset . .
Scheme would be achieved. allocation Eume%ﬂﬁ?ﬁﬁﬁ;{mﬁﬁg&fﬁeﬁs Ltd.
Relevant ' ' - _ Risks associated with Arbitrage BA, G-eetaE]giﬂ.l?itg.mhﬂdﬂdlg;?g{r:tgt.ﬁﬁgl;-T"l:IIII?“I
. Instrument Approximate Instrument Approximate Schemes Tel. - 91 33 2229 8936 / 6758
extract o : : . L E-mail: investorssumedhafiscal.com  Website: www.sumedhafiscal com
tha Asset Allocation {q-:lé:':t:?“:s:. TI'IHE Primary CI!:'J:E'C“\'"E .ﬂf NOTICE OF POSTAL BALLOT
Allocation '[%_E'f_f:ir_'f“_ﬂ_ ; | P arbitrage schemes is to identify MNotice is hareby given to the Members of Sumedha Fiscal Services
| gges . and exploit price discrepancies Limited ("the Company”] that pursuant to the provisions of Sections 108
Pattern Minimum | Maximum | Minimum | Maximum in vurizlus rl:mrl I H-Ewever and 110 & other applicable provisions, if any, of the Companies Act, 2013
5 I = | | g ; ; r {the Act™) read with Rules 20 and 22 of the Companies (Managemeant
Equity 10 65 Units of Debt | 95 100 price differences may narrow or and Administration) HUF-EE. 2014 ("the Rules"), Regulation 44 of the SEBI
: ariented - k Listing Dbligations and Disclosure Requirements) Regulations, 2015
Criented h dlSﬂppEﬂE’ heﬁ:r? gl ?"Liﬁttng Regulations") including any statutory modificalion(s) or
Schemes Schemes and opportunity IS executed, re-enactment(s) thereof for the time being in forcs, and In accordance
Arbitrage thus reducing or eliminating with the guni[im}nle-fj prra;s:ribﬂ% hc;,;j thaa I'I.-'Ilnlsirga {I,Ifn l:t:ﬁpnra}t;& E;:u.g;irs tIHMC'?H,'
Debt 65 30 based potentiol profits. Security prices e eveling! ida Caneral Gl o0 dated Aol B, 2000
{remote e-voling) vide General Circular No. 1472020 dated April 8, 2020,
oriented Schemes are fluctuating and therefore G_-enﬂlrﬂl 'C_'IFI:LHEE No tL'r_‘.n'EU.'J_'I} d?jtailhﬁ.pjl'iltm{ 1;.‘:2_0 ar%?rzsﬂuzh‘fegu;endt
%o : : circulars issued in this regard, the |atest being ate
schemes | Money 0 5 timing discrepancies or delays September 19, 2024 issued by the MCA (hereinafter collactively referred
& Hybrid | in executing trodes may impact ta as "MCA Circulars®), Secretarial Standard-2 ("35-2") issued by the
. | Market profits, Identification and Inslitute of Company Secretaries of India and any other applicable laws,
oriented instruments T 3y rules and ra?'ulalinns {including any statutory modification or re-énaciment
h 4 exploitation of the discrepancies thereof for the time being in force and as amandad from time ta tima), if
schemes ) (weith involve uncertainty as the fund any, approval of the Members of the ﬂ-:u:npany Is sought Ehmugh Postal
Money 0 § || |maturity not managers may not be able to 1 Sohcmihe Seciol Busksbd by vosy of SvmtMl Re ot ved e
Market exceeding recognize the opportunities or in the Postal Ballot Notice ("Notice”) dated Tuesday, February 04, 2025:
41 days) may not be able to take advantage Sl. No. Agenda item
Instruments including Tri- of the same in time. In addition, 1. |Re-appointment of Mr. Bhawani Shankar Rathi (DIN: D0028456)
[with = : : A it as Wholetime Director of the Company,
Party Repo insufficient liguidity in one or more Wbt afe Heraky TR ik
maturi : it di :
; B *or similar instruments as may be markets I'I'H:::I}" m‘:'kfj it dl::"il:l.lft to 1. The detailed explanatory statement pursuant to Section 102{1) of
no : execute trodes at desired prices, the Act read with Rules, setting out &ll the material facts relating to
exceeding permitted by RBI/ SEB. impacting the effectiveness of the the resclution, forms part of the Notice. b e
The Sch hall invest ta rbi 2. In actordance with the MCA Circulars, the Motice is being sent only
91 days), € acheme shall Inv up arbitrage strategy. I:lhy e':leec’rrqnitﬂfmrade ta those rnargbers; wh;;:sa names appfa; on
; s 65% in Units of Debt Oriented : : the Ragister ambars | List of Beneficial Owners as on Friday,
including i e X Errors in trade execution, 2th March, 2025 (*Cut-Off Date") received from the Depositores
Tri-Party Schemes and oney Market technology failures, or problems and whose e-mail address |s registered with the Company/
i Instruments, subject to minimum with the trading platform may Depositories. Physical coples of the Postal Ballot Notice along with
Repo*, cash 10% | in'Uni f Debt ; postal baliot fermz and pre-paid business reply envelopes are not
8o bish nvestment in Units of De impact returns. In case the trade being sent to Members for this Postal Ballot.
_ Oriented Schemes. The balance is entered with a counterparty 3. The Notice along with the explanatory statement iz available on the
BQuIvaTCHIS investments of the Scheme shall rather than an exchange, there hibss e C&Tﬁgg%ﬁﬁﬂ:&gfﬂg;ﬂ:ﬁé}?m"ﬁbﬁﬁg
*ar similar instruments as mﬂ'}.- be bE in Units Df Arbitmg'e bl:IEEd is a cuunterpnrty' risk that the Limited E'E?%L'} and on the website of BSE Limited, i.e.,
permitted by RBY SEBI schemes. trading partner defaults or fails to " ::W':::I':;ﬁemdm:um. eted disoatch of Postal Ballot Noti
' . . g Company has comple spatch of Pos a otice
!mmi]r the trade which may result ;h}iﬂugh E-mla“d?jn wgdngsdla-,r, April ?121 2025 to the members
What Subject to the Regulations The primary objective of the b "@‘.ﬂpf,g,-f;;gi‘ai selptad-hd ﬁé,zﬁ'f‘ with the-Company or with-the
are the and other prevailing lows os  Scheme is to generate regular | | Mote: All other features of the Scheme except those mentioned above will remain 5. In accordance with the MCA Circulars, the Company has made
- : : : - - : unchanged. necessary arrangemants for the mambars to ragister thair e-mail
Investment Fppllcublc, the Schems.: can invest Inl::ﬂME by investing in Debt g adirtins . Mambors who hiave fot recietansd ek Smal Sddrase-am
Strategies in any (but not exclusively) of the | Oriented Schemes and halance Pursuant to the aoforesoid changes in the Scheme, the unitholder holding units under the requested to register the same.
following category of schemes: shall be invested in arbitrage h il 04 i heir uni i it 6. Members would be able 1o cast their voles and convey their assent
_ 4 gary _ _ %) g : 3 S_r: eme as an Apr CI. , 2025 hmfe_ﬂn option tF’ redeem t err_unrtﬁ. without any exit load (FOR) or dissent (AGAINST) fo the propased resolution only throuigh
1. Units of Equity oriented emes. The allocation towards till May 07, 2025, subject to provisions of applicable cut-off time, the remote e-voting process. :ﬂember:s whose names appear on the
i s : ; F : 5 J i f i i -
Schemes; Debt Oriented Schemes and | | piogsa note that the provision of this exit option is purely discretionary and does not ggﬂfﬁ.%nﬂﬂtﬂb;ﬁ,;iﬂgﬁd Eﬁ;ﬁ?;ﬁﬁ:g?ﬂfﬂ:; ;Pif,:h%ﬁ
2. Units of Debt oriented Schemes; urh:;rage s:hemea shall b;h““d imply that the investors are required to compulsarily redeem their investments. -t"?_l person wlr'ln hﬁmm&ﬁ a member aﬁelr the Cut-Off Date should treat
market namics, arbitrage ) ) _ ) _ s notice Tor information purpose only,
3. Units of Hybrid oriented ——— rtunit‘l:,r. etivid riﬂtEfESt mgm Pursuant to chonge in attributes of the Scheme, unitholders are odvised to consult their 7. The detailed procedure ! instructions on the pracess of remote
. PP feass I dvi f dvi ke Seh e-valing including the manner in which the Mambers who have not
Schemes, movement in the debt market RRCr LS00 SOVIOIS JAE S EIRE ) Lhe SRR Dt vet registared their emall addresses can register their emall address
" I i
The Scheme will invest based on The Investors are further requested to note that, subsequent to the effective date, and/ or cast their vote, are specified in the Notice. |
the investment objective and asset the change in the name of the Scheme would be carried out on the stock exchange/ 8. gﬁ;pfhgﬁj?gﬂ;aﬁﬂgﬁé I_L EggﬁuﬁglI'ﬁ::fhnaizlgns;gsr:hanflgﬁgc::lﬂ&ﬁ
allocation pottern as set out in this depositories and other plotforms in due course, paid-up equity share capital of the Company.
eI I 9. Remote e-voling facility shall commence on Monday, 07th April,
SlD.' The fund mlunu::gt:_r based on We assure you that these changes dre in line with our best endeavors to serve you better. 2025 {9:00 A.M. IST) and end on Tuesday, 06th May, 2025
their outlook will decide on the All other features and terms and conditions of the Scheme shall remain unchanged. {5:00 P.M. IST) (both days inclusive), thereafier, the remote
iikit f aNera e-voting module shall be disabled by CDSL. Once the vote on a
bt L o R B L This Motice-cum-Addendum forms an integral part of the SID/KIM issued for the Scheme, reshgluhun s cast by a member, no change will be allowed
: : : ! . e . : subsaquantly.
For investing '_“ debt oriented read with the addendums issued from time to time. 16 Tha Combany hes eppcinned: Me-AsitKumar Labli-a Pracdsing
schemes, the investment team For ICICI Prudential Asset Management Company Limited Company SE}r:rIatarﬁ. 1.?5 Scruunltzer far mﬁun;ng :jha P?E'f;' Ballot
- : 3 process in a falr and transparent manner. The Scrutinizer's decision
o the AMC-will study the mocr Place: Mumbai Sd/- on the validity of the Postal Ballot shall be final
economic conditions, including the Date : April 02, 2025 Authorised Signatory 11. The results along with Scrutinizers Report shall be declared on or
PE = : bafore Wednesday, 07th May, 2025 by placing the same on the
P D:;“:“'J‘f EEDHE::IIC ;i:nv!;u:;i-tr;men; Na. 003/04:2025 website of the Company at www.sumedhafiscal.com and will also
and factors affecting ligui o NN T - T T be communicated fo the 3tock Exchanges i.e. BSE & CSE, and
rterest rotes To know more, call 1800 222 999/1800 200 6666 or visit www.icicipruamc.com Central Depository Services (India) Limited.
' ' e ; " : ; 12, Any grievances connacted with the Postal Ballot may be
With an gim to generate copital Investors are requested to periodically review and update their KYC details along with addressed to the Company at investors@sumedhafiscal.com or
e - their mobile number and email id., the RTA (MAHESHWARI DATAMATICS PRIVATE LIMITED) at
ﬂpPrE‘Clﬂtlﬂlﬁ, the Scheme will Mpld:;@yalﬂmmmml Eor any queries or issues regarding e-voling,
invest in equity oriented & hybrid To increase awareness about Mutual Funds, we regularly conduct Investor Awareness you may refer tha Fraguently Asked Questions ('FALY) and e-voling
ofiented schemeas Prograoms ocross the country. To know more about it, please visit hitps:fwww.icicipruomc.com m?[r;u:r'.l E;':Igﬁﬁ";ﬁ:lmmgﬁﬁ;ﬁ?&:ﬂ?ﬁ:ﬂ?&ﬁ!p Eeonr
. or visit AMFI's website hitps:www.omfiindig.com For SUMEDHA FISCAL SERVICES LIMITED
" 1 Sdlf_
Benchmeark g'f”' ,T ETF“d I‘aj%][%qjm”— Eﬁ%';‘ﬁﬁ’ﬂ E”A’“tlli‘;:t‘-' 'f"i;“ ey Mutual Fund investments are subject to market risks, Biiwant Faiatipurta
MPosme Donc iImoex + ¥ Aaroi Qe oK : : Place -Kolkata Company Secretary
| _ read all scheme related documents carefully. hite - Aol b3 2035 Membership Mo, LGS 12815
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